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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
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PARLIAMENT OF INDIA
Friday, 11th May, 1951

P et

The House met at Halj-past Eight of
the Clock.

| Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
GROUNDNUT PRODUCTION IN HyYDERABAD

#4036. Shri S. V. Naik: (a) Will the
Minister of Food and Agriculture be
pleased to state what was the total pro-
duction of groundnut seeds inr Hyd'er. ao-
bad State in the ycars 1349 ancd 19507

(b) How many rotaries and expellers
.aré &ere in Hyderabad State. and wha}
are the needs of the State in respect,o
groundnut seeds for working therq.

¢) Is it a fact that the present prices
of( ?;mundnut in the nelghb_ouring
States are higher than those in the

¢ te, and due to export,
Hyderabad Sta e sendnut

sufficient guantities !
::eleds are nol available for this indus-
try?

ntations bheen

rese
(d) Have any rep e

received in this respect by Govern
(e) Wha* action do Gov'ernment
€ propose to take in this regard?

2 d

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The production of  groundnut

s seeds  (nuts in shell) iIn Hyd:-rnbar!
State during 1949-50 and 1950-51 was
4.87.000 tons and 4,02,000 tons respec-
tively.

(b) There are &
and 325 rotaries in \
ll(?tal annual crushing capacity of the
~xpellers is about 4,21,000 tons and
that of the rotaries about 50,000 tons

) During April 1951 the prices of
Rr(gl(J:)dnut in Bombay were higher
than in Hyderabad. but on the other
.band they were lower in .Madms._
Government have no definite informa-
tion as to whether sufficient stocks of

87 P. S Deb.

about 540 expellers
Hyderabad. The

1142

groundnut are available for the

crushing industry in Hyderabad or
not.

(d) Yes. The Government of
Hyderabad have asked for continu-
ance of the present restrictions on
movement of groundnut out of the
State.

(e) The matter is under consideri-
tion.

Shri S. V. Nalk: What quantities of
groundnut seed and groundnut cil
were expoorted from Hyderabad Auring
the years 1949-507?

Shri Thirumala Rae: Sir, I require
notice

Shri S. V. Naik: What is the nsti-
mated area under groundnut during
the agricultural year 1950-51 and how
does that area compare with that of
the previous year?

Shri Thirumala Rao: I have not got
the information, Sir. 1 want notice.

Shri 8. V. Naik: Is the Government
aware that a nurchase tax is being
levied along with the customs duty
and surcharge on the groundnut seed

in the State used for the manu-
facture of oil, but groundnutl seed
cxported is exempt from this pur-

chase tax? If that is so. what mea-
sures do Government propose to take
to lower the prices of groundnut seed
in Hyderabad?

Shri Thirumala Rao: Sir. the quas-
tiori may plcase be put to the Minister
in charge of Commerce and Industry.

Shri M. L. Gupta rose—

Mr. Speaker: I am afraid the hon.
Member has changed his seat. Of
course I have not allofted fixed seats
to hon. Members: but when they
change like this. I find il difficult to
call them out correctly. It will be
better if they stick to their seats as
far as possible.

Shri M. L. Gupta: With
io the answer to part (d)

reference
of ‘he
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question, may 1 know whether peni-
ing a decision on the matter, exports
are being admitted or are restrictions
being continued?

Shri Thirumala Rao: The status
quo 1s continued until a decision 1s
taken.

RATIONING IN BIHAR

*4037. Shri S. N. Das: Will the Min-

ister of Food and Agriculture be pleased
to state:

(a) the total population under
rationing in the State of Bihar yiving
rural’and urban flgures separately;

(b) the number of urban population
which are not under rationing; ana

(c) the total number of fair price
shops so far opened in the rural areas?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) On 30th April, 195]. a total popu-
lation of 839 lakhs was under
rationing in  Bihar. Of this 24:1 lakh
was urban and 59:8 lakh was rural,

() 3:7 lakhs.
(c) 3,003,

In addition to

what I
read have just now

out I may say that since this
answer was prepared [
that the numberpot fai e rstend

r pri
has increased to nearly °® Shops

5,000 now.
Shri S. N.

Das: May I know what
sections of the people P
plied with food grl;in T oein® Sup-

fair price shops? s from these
Shri Thirumala Rae: 1 1
break-up. 24:1 lakhs are uﬁlz'al‘)‘;?\ pét‘ote-
[lale and 598 lakhs rural, Mostly
ga;;dl:::inpeople who are not able to
are
Fural chope supplied from these

Shri 8. N. Das:
to the lack

le to buy the
quota of foodgrains allowed to
from these fair price shops? fo them

Shri Thirumala Rao: Sir, the Bihar
Government are doing their best by
creating work for those who for want
of purchasmg' power are not able to
buy this grain. I understand they
have allotted something like Rs. 8
crores for this purpose.

Shri S. N. Das: May I know whe-
ther a iarge number of lower middle
(t[a.ss people are experiencing great
difficulty in getting food grains in the
areas where these fair price shops
exist?

Shri Thirumala Rao: These fair
price shops are being spread out as

11 MAY 1951
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far into the interior of the  country
as possible. Government are making
every effort to see that people cven
in the most remote places are able to
get their quota.

Shri Hussain Imam: May 1 know
whether the figures referred to by the
hon. Minister relate to statutory
rationing or partial rationing?

Shri Thirumala Rao: It is difficult
to have a technical description of it,
whether it is statutory rationing or
anything else. These are called “fair
price shops” and that descglptnon
itself explains the thing sufficiently.
It may not be statutory rationing., but
pecple are allowed to draw their
rations from these shops on an ad hoc
basis.

Mr. Speaker: But the hon. Member
referred to the figures given by the
Minister and wanted to know whether
they were flgures of statutory :ration-
ing or partial rationing.

Shri Thirumala Rao: Tt is both.
Statutory rationing is possible in
urban areas and what is called infor-
mal rationing is obtaining in the
rural areas.

Shri Jhunjhunwala: Has the (Gov-
ernment estimated the number of
people who cannot get food on
account of their want of purchasing
power?

Shri Thirumala Rao: That informa-
tion is probably with the Government
of Bihar. I cannot give any off-hand.

Shri Sarangdhar Das: May 1 know
how many fair price shops have been
ooened in the five worst affected
districts of North Bihar and is there a
sufficient stock of food grains in those
districts for tne monsoon months?

Shri Thirumala Rao: Sir, it takes
time for me to take out these things
from this long statement. I would
require notice.

Shri S. N. Sinha: The hon. Minister
said that about 3.000 fair price shops
have been opened. May I know how
many of them are in South Bihar?

Shri Thirumala Rao: Sir I have

not got the figures here. T want
notice.

Pandit Munishwar Datt Upadhyay:
What is the criterion for excluding a
certain proportion of the urban popu-
lations from this kind of rationing?

Shri Thirumala Rao: Some are not
covered by this strict rationing sys-
tem and those not covered come
under these fair price shops.
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Prof. S. N. Mishra: What is the rate
at which these fair price shops are
selling food grains?

Shri Thirumala Rao: The same
question comes further down :in the
list: I shall answer when that comes

up.

Shri S. N. Das: May [ know whe-
ther there is an appreciable drop in
the price of food grains in Bihar due
to the rushing in of food grains from
outside?

Shri Thirumala Rao: I cannot say.
but the situation is well under
control.

DeSERT LAND IN RAJASTHAN

*4038. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agricul-
ture be pleased to state the approxi-
mate area of desert land in Rajasthan?

(b) How much area of this desert
land is treeless?

(c) How many trees have been plant-
ed in the desert land under the affores-
tation scheme?

The Deputy Minister of Food snd
Agriculture (Shri Thirumala Rao):

(2) Approximately 30,000 sq. miles.

(b) About half this area is tree-
less.

(c) Approximately 10,000 {rees
have been raised for transplanting.

Dr. Ram Subhag Singh: Is it a fuct
that on account of the lack of trees
the desert is extending towards the
east of Rajasthan?

Shri Thirumala Rao: Yes; and Gov-
ernment have taken note of this ten-
dency and are taking steps in co-
operation with the Government of
Rajasthan to arrest this tendency.

Shri Kamath: Are there any
grounds for the apprehension that
the desert is slowly but surely ad-
vancing towards Del!hi. and is the
Vana Mahntsava intended to coun-
teract this tendency?

Mr. Speaker: Order, order.

Dr. Ram Subhag Singh: Are any
specific steps being taken to arrest
the extension of the desert?

Shri Thirumala Rao: A scheme s
being drawn up to arrest the spread
of the desert by planting trees on a
large scale. A five year plan is be-
ing evolved involving an expenditure
of Rs. €,50,000 to bring the scheme
into operation.

Dr. Ram Subhag Singh: May 1 rnow
whether this desert area contains any
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water table. which can be utilised by
tubewelly for irrigation purposes?

Shri Thirumala Rao: [ want notice.

Shri Sondhi: At what stage is the
new scheme of afforestation mention-
ed by the Deputy Minister. which iz
estimated to cost 63 lakhs? We have
not heard about it in the Standing
Finance Committee.

Shri Thirumala Rao: He will short-
ly hear more about it. It begins in
1950-51 and is ending in 1953-34.

Shri Deshbandhu  Gupta: Has it
been estimated as to how much culti-
vable land has been lost owing 1o
the expansion of the desert during the
last flve years?

Shri Thirumala Rao: The Forest
Department of the Rajasthan Govern-
ment is now organising itself very
efficiently and they will take some
time before they can assess. this
matter.

CHARTERING OF SHIPS BY SRITAIN

*4039. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether f{t
is a fact that Britain has chartered
some ships to India to alleviate our
shipping difficulties for food?

(b) If so, how many ships have
Britain already chartered?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and (b). In October last when
our food position became difficult the
U. K. Government agreed to the diver-
sion of some cargoes of wheat {rom
Australia out of their own purchnse
and also aereed to the diversion of
steamers chartered by them. Five
steamers originally chartered by the
U.K. Government were re-chartered
by us for lifting five cargoes of wheat
from Australia. Furthermore. they
(the U. K. Gnvernment) have assisted
us with their good offices with the
U.K. Shipping Chamber and the
Baltic Exchange Chartering Committee
in our obtaining ships.

Dr. Ram Subhag Singh: What is the
total quantity of foodgraing lifted
hecause of the diversion of the :hips
from Britain?

Shri Thirumala Rao: I mentinned
42,458 tons were lifted and come more
ships are being placed at our disposal
by the Baltic Exchange to get some
of our Chincse food-grains also.

Dr. Ram Subhag Singh: May I know
whether India had requested Britair
for the diversion of these ships or
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Britain herself diverted them of her
own accord? '

Shri Thirumala Rao: My answer is
self-explanatory. We wanted some
aid from Britain from the grain they
had purchased from Australia. 7They
agreed not only to divert the rain
to India but also to use their good
offices with the U.K. Shipping Cham-
ber and the Baltic Exchange Charter-
ing Committee in our obtaining ships.
Apart from this we have asked the
British Government to use their good
offices with their shipping companies
to place some more ships at our
disposal and they have done it.

Dr. M. M. Das: May 1 know wkhe-
ther the wheats diverted from Austra-
lia to India were given on loan or they
were  sold?

Shri Thirumala Rao: [t was pivea
on Joan and the British Government.
I think. arc prepared to be a hit
liberal in collecting the loan back for
some time to come.

Shri Deshbandhu Gupta: In  view
of the fact that India will have to
depend on  other countries for her
shipping for many years to come. are
there any plans to 'buy ships for
India?

Shri Thirumala Rao: I am not in
a position 1o answer that. It s for
the Minister of Transport.

FRE1GHT RATES ON CARCO

*4040. Dr. Ram Subhag Singh: (a)
Will the Minister of Transport be
pleased to state whether the freight
rates on general cargo carried telween
India. Burma. Ceylon and Pakistan
have been increased?

(b) If so. what is the percentage of
that increase?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). Yes. Sir. The freight rates
on the eoast of India. Burma, Ceylon
and Pakistan have  been  inereasoed
with efect trom the 1st May, 1951, as
uader:

(1) India/Cevion  trade—15 per
cent., with the exception of
Cement.

2) Burma/India trade, Burma/
Cevlon * trade  and India.
Burma. Cevion to Pakistan
ports-—=25 per cent, with the
exception of certain common-
Ziities like Salt, Cement and
‘oat.

Dr. Ram Subhag Singh: Is it a fact
that the freight rates of coal ~arried
from India to Pakistan will remain
unaffected by this general increase?

11 MAY 1951
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Shri Santhanam: | believe the coal
freight rates not only between India
and Pakistan but also between Tndian
ports and Pakistan ports have not
been recently altered.

Dr. Ram Subhag Singh: What are
the reasons for this freight rate not
being increased?

Shri Santhanam: For the obvious
reason that the coal cannot bear
additional freight: the freight rates
are already heavy.

Dr. Ram Subhag Singh: Is it a fact
that freight rates from Pakistan to
India. though carried by Indian ships.
have not been increased proportion-
ately?

Shri Santhanam: The Government
does not either increase or reduce
the freight rates. It is the shipping
companies that do it. I ecan only
collect information and supply it.

Shri Hussain Imam: Have the Gov-
ernment any control over it?

Shri Chaliha: May 1 know if the
coal which we had agreed to supply
to Pakistan is carried by trains .150?

Shri  Santhanam: Obviously from
the Calcutta area to East Pakistan it
has to be carried by the overland
route and some coal is carried 1o
West Pakistan by the sea route.

Dr. Ram Subhag Singh: Has Gov-
ernment no control at all on shipping
freight, though Government subsidises
the companies?

Shri Santhanam: Our  Direclor
General of Shipping keeps in touch
with the shipping companies and uses
his good otlices when there is any
complaint,

Shri Kamath: May 1 suggest, Sir,
that auestions Nos. 4041 and 4947
may be put together and answered,
as they relate to the same subject?

Mr. Speaker: It may be done.

SuppLy oF Foop To BrHAR

*4041. Shri Jnani Ram: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of food supplied to
Bihar up to the 30th April 1851;

(b) the quantity distributed in
different districts;

(¢) the quantity distributed in Min-
ing areas; and

(d) the rencil rates at which the

ditferent kinds of food grains are
<upplied in the State?
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‘The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) From 1st January 195! to 30th
April 1951, despatches of foodgrains
to Bihar amounted to 2.23.247 tons.

_(b) A statement showing the quan-
tities distributed in the different
districts by Bihar Government from
Ist January 1951 to 26th April 1951
(the latest date for which igures
have been received) is placed on the
Takle of the House |See Appendix
XXV. annexure No. 1.]

(c) Monthly distribution in the co«l
mining areas amounts 1o 5,000 tcns,
As regards distribution among other
mining industries in the State, sepa-
rate figures are not available.

(d) A statement showing the
wholesale issue rates is placed on
the Table of the Housc. [See Appen-
dix XXV, annexure No. 1.]

Retail rates are fixed by the local
otficers hy adding the retailer’'s com-
mission varying from annas -/4/- to
Rs. 1/8/- per maund to the wholesale
issue rates.

Surriy ofF Foop GRAINS TO BIHAR

*404%. Shri B. R. Bhagat: Will the
Minister of Food and Agzriculture be
pleased to state:

(a) whether the average of 3,000 tons
of Foodgrains to the State of Bihar
every day is being maintained;

(b) if so, since what date; and

(c¢) whether and what arrangements
of transport of foodgrains after the out-
break of monsoon in Bihar have been
made?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Y»:. During the month of April,
1951, over 96,000 tons of foodgrains
have been despatched to the State of
Bihar. giving an average of over 3.200
tons per day.

(L) Since 1st April, 1951.

(¢) To meet any possible shortfall
in capacities that might result with
break of monsoon, a new tranship-
ment yard is under construction at
Manduadih near Banaras. which will
effectively balance the Auctuations in
traffic clearance across the river.
This yard is expected to be ready by
June. 1951, In addition. the yard
and other facilities at Sakrigali (ihat.
Manihari Ghat and Bhagalpur are
also being improved.

Shri Jnani Ram: What is the
amount procured in Bihar so far?

Shri Thirumala Rao: I have not got
the cxact figures. 1 want nofice.
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Shri Jnani Ram: May I know if
the mining and factory areas and
roundabout places in Hazaribagh
district arc rationed?

Shri Thirumala Rao: I think they
are raiioned.

Shri Jnani Ram: Has there been
any great cry about the shortage of
foodgrains in the mining area?

Shri Thirumala Rao: The companies
owning the mines undertake the
distribution and we have 1o depend on
them for that

Shri B. R. Bhagat: May 1 know if
the organisaticn deoling with the dis-
tribution of foodgrains is capable of
handiing more than 3.000 tons per
duy and if so, whether attempts are
made by Government to transport
more foodgrains per day to Bihar?”

Shri Thirumala Rao: The B.har
Government have put as many ofticers
as are required for this purpose snd
they think that their organisation is
quite sound.

Shri B. R. Bhagat: | want 10 Lknow
whether the organisation set upn by
the Food Ministry here is capable of
handling the transport of more food:
grains to Bihar and if so, whether
attempts in this direction are being
made”?

Mr. Speaker: His real point is whe-
ther the organisation is strong enough
to cope with the real demand of the
people. He does not want more facili-
ties even if they are not wanted.

Shri B. R. Bhagat: 1 wanted to
know whether the organisation is
capable of sending more foodgrains.

Mr. Speaker: What does he mean
by “more foodgrains"?

Shri B. R. Bhagat: Morc than 3.000
tons a day.

Shri Thirumala Rao: A high-power
officer for movement on behalf of the
Food Ministry is in close liaison with
the Railway Department; he is con-
stantly in Calcutta and arrangements
are made to send as much as we intend
sending to Bihar.

Mr. Speaker: The point of the ques-
tion is whether arrangements  are
made of cope with the demands of
Bihar,

Shri Thirumala Rao: We have
made the allotment necessary to cope
with the demands of Bihar and are
making arrangements to transport all
such foodgrains to Bihar.

Shri B. R. Bhagat: May I know
whether the organisation at the Cal-
cutta Port is sufficient to cope with
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the demand from Bihar or is it under
the consideration of the Governmegt
10 utilise the Vizagapatam Port also?

Shri Thirumala Rao: The question
is with regard to the sh}ps that come
to our country. Some ships are divert-
ed to Vizagapatam also in order to re-
lieve congestion at Calcutta.

Shri Hussain Imam: May I know
“what is the total storage capacity of
the Bihar Government?

Shri Thirumala Rao: I want notice.
But they are making arrangements by
requisitioning private godowns also for
the purpose.

Shri Shiv Charan Lal: What. per-
rentage of the rural population is sup-
plied foodgrains either by rationing or
through fair price shops?

Mr. Speaker: 1 think it was answer-
ed previously.

Shri Thirumala Rao: Yes; Sir. I
have given that information before.

Shri Dwivedi: May I know whether
some quantity of rice or other food-
grains has been placed at the dis-
posal of the Food Minister, WMr.
Munshi, in Burma for free distribu-
tion in the affected areas in Bihar
and, if so, may I know what arran-
gements have been made for ils
distribution?

Shri Thirumala Rao: We have rinde
arrangements to see that all those
gifts are handed over to the Bihar
Government who have made arrange-
ments for their distribution in the
affected areas.

Prof. S. N. Mishra: On the basis of
the food allocation made to Bihar
may I know what is the arrear in
supply up to date?

Shri Thirtmala Rao: I don't think
there is any arrear—this month we
are sending 1,12,000 tons and we are
keeping to our schedule.

Shri 8. N. Das: May I know what
fs the revised demand for foodgraias
made by the State Government?

Shri Thirumala Rao: 1t is not a
question of a revised demand. The
State Government and the Central
Clavernment are in constant touch
with each other, and we are meeting
the requirements of the State.

Higuway ROAD CONSTRUCTION

*4042. Shri Jnani Ram: Will the
I\zirt)ister of Transport be pleased to
state:

(a) the amount sanctioned for five-

11 MAY 1951

Oral Answers 4152

year post-war plan for National high-
way road construction;

(b) the amount spent so far; and

(c) the road miléage and bridges
constructed so far?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Rs. 23'50 crores for the flve vears
period ending 31st March 1952. I
may add that this is the amount
approved by the Standing Committee
for Roads, but not the amount actual-
ly sanctioned by the Government of
India

(b) Rs. 6:27 crores upto 31st March
1951.

(c) Mileage newly con-

structed 150
Mileage improved 1050
Major Bridges con-
structed 10
Major Bridges under
construction, ... 31

Shri Jnani Ram: When is it expect-
ed to get the sanction of the Govern-
ment. which, has been recommended
by the Standing Committee?

Shri Santhanam: The Government
of India can sanction only such
amounts as are available. I don’t
think the Government of India is in
a position to sanction the entire
amount which the Standing Committee
had asked for.

Thakur Krishna Singh: Is there any
proposal of taking over roads to Niti
Mana and Nelang passes passing
through Garhwal and Tehri Districts
respectively, as national highways?

Shri Santhanam: There is no pro-
posal to add to the natiopal highways
which are alrcady under the Govern-
ment of India.

Shri R. C. Upadhyaya: What is the
road mileage and the number of
bridges constructed in Rajasthan?

Shri Santhanam: I have not got the
details of the road mileage state-wise.

Shri R. C. Upadhyaya: May 1 know
the amount spent in Rajasthan?

Mr. Speaker: It is no wuse going
state-wise.

Shri Syamnandan Sahaya: The hon.
Minister has just replied that funds
will be allotted as available. As
some of thesc projects have already
been taken in hand, may I know
whether the Transport Department
has secured the administrative aopro-
val at least so that there may be no
difficulty of funds when the works are
actually taken in hand?
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Shri Santhanam: We are ensuring
that the works already in hand are
first provided with funds before we
take up new projects.

Pandit Munishwar Datt Upadhyay:
Is there any priority for expenditure
on roads and bridges separately?

Shri Santhanam: In the matter of
priority they are dealt with according
to the necessities of the case. There
is no absolute priority either -for
bridges or for roads. Each is consi-
dered on its rmerits.

AIR-CONDITIONED COACHES
*4042-A. Shri Jnani Ram: Will the
Minister of Railways be pleased to
state:
(a) the number of air-conditioned
.coaches to be introduced in different
Railways in the year 1951-52; and

(b) the number introduced uptil
now?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) About 20 new air-conditioned
coaches are expected to be brought
into use during 1951-52. -

(b) 17 air-conditioned coaches &re
in use at present.

Shri Jnani Ram: May I know the
Railway in which they will be intro-
duced?

Shri Sapthanam: We hope to intro-
duce them on all the main routes.

Shri Kesava Rao: May I know how
much it would cost to the Government
to air-condition Inter and Second
Class carriages?

Mr. Speaker: I might just remind
hon. Members that on this matter a
number of questions have been put
before.

Shri Sondhi: He is referring to
Inter and Second Class, not Firsl.

Shri R. C. Upadhyaya: May 1 krow
how the air-conditioned coaches will
be divided as between the various
Railways?

Shri Santhanam: They are alloited
to the Railways according to our con-
ception of the needs ot the country.

Shri Kesava Rao: May I know how
much it would cost to the Government
10 air-condition Inter and Second
Class carriages?

Mr. Speaker: I think this question
was spccifically put before and the
answer was that it makes no differ-
ence in the cost so far as air-condi-
tioning is concerned.

Shri Saathanam: Sir, there is no
proposal to air-condition Inter o
Second Class.
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PASTURE IMPROVEMENT AND NUTRITION
CENTRES

*4044. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Food
and Agriculture be pleased to state
what are the schemes of regional pas-
ture improvement and nutrition centres
proposed by Indian Council of Agricul-
tura) Research?

(b) What is their proposal regarding
formation of a Milk Bnard?

(c) How and when are their propo-
sals going to be implemented by the
Government?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) (i) Pasture improvement scheme—
The Indian Council of Agricultural
Research has prepared a co-ordinated
All India scheme for the improve-
ment of pasture grasses ahd legumes.
The scheme is to be worked at four
different centres situated in different
regions to start with. A copy of the
scheme is placed on the Table of the
House. [Ser Appendix XXV, annex-
ure No. 2.}

(ii) Nutrition Centres.—It is pro-
posed to establish regional sub~
stations for animal nutrition work,
by stages. in Bombay. Mudras. West
Bengal, Mpysore and Bihar. The
object of establishing such centres is
to regionalise work on animal .autri-
tion in the country. The Animal
Nutrition Section of the Indian Ve-
terinary Research Institute will co-
ordinate the work.

(b) At the ninth meeting of the
Animal Husbandry Wing of the
Board of Agriculture and Animal HHus-
bandry held in March. 1951 a resolu-
tion was passed that a ‘Milk SBoard’
representing the interests of the
producers, consumers. health autho-
rities should be set up for the pur-
pose of helping organised development
of Dairy Industry in the country.
The resolution is under consideration
of the Indian Council of Agricultural
Research,

(c) Pasture improvement.—The
scheme for Pasture hnprovement was
circulated to all the State Govern-
ments and they were asked to submit
schemes on the lines of the mnodel
scheme. Schemes from the Govern-
ments of Punjab. Bihar, and U. P.
have bheen received and will be put
up before the Research Board this
year,

Uutrition  Centres.—The establish-
ment of a regional centre in Bombay
(Anand) has been sanctioned and
will be established shortly. Propo-
sals from other Governments rre
still awaited.
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Pandit Munishwar Datt Upadhyay:
May 1 know whether these regional
pasture improvement schemes _hz)ve
been placed under the supervision
and control of the State Governments,
or are they directly supervised by
the Central Government?

Shri Thirumala Rao: They are
drafted by the LC.AR. and wxl) ‘be
conducted subject to the supervision
of this Council by the State Govern-
ments. .

Pandit Munishwar Datt Upadhyay:
What is the estimated cost of these
schemes?

Shri Thirumala Rao: I want notice
for that. I have not got the details

here.

Pandit Munishwar Datt Upadhyay:
Is the establishment of this Milk
Board intended to supply better miilk
or cheaper milk also?

Shri Thirumala Rao: Both.

Dr. Ram Subhag Singh: In view of
the fact that large numbers of fallow
lands which were being utilised as
pasture land in Bihar previously are
now being taken over by the Bihar
Government, may 1 know whether
Government would take any steps to
maintain those fallow lands as pas-
ture land?

Shri Thirumala Rao: That is a de-
tail corcerning the State Government.
But the State Government have sent
us their opinion about pasture impro-
vement.

Shri T. N. Singh: May | know if
the State Governments and the Cen-
tral Government have ample powers
under the existing land laws to enfocce
the pasturc improvement schemes as
cnvisaged by the LLC.AR.?

Shri Thirumala Rao: The  State
Governments have got ample power
to do so.

Shri Sonavane: May [ know to
what extent the Anand Pasturising
Scheme has helped to relieve the milk
situation of Bombay?

Shri Thirumala Rao: We have just
now sanctioned it and it is being
implemented.

TRAFFIC ADVISORY Boby IN DELHI
(CONSTITUTION)

*4045. Pandit Munishwar Datt Upa-
dhyay: Will the Miuister of Transport
be pleased to state what is the consti-
tution of the Traffic Advisory Body in
Delhi?

The Minister of State for Transport
and Railways (Shri Santhanam):
The Dclhi Road Traffic Advisory
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Committee is an ad hoc' body set up.
by the Deputy Commissioner, Delhi to
discuss matters relating to traffic
control and ways and means of mini-
mising road accidents. A list of its
present members is placed on the
Tahle of the House. [See Appendix
XXV, annexure No. 3.]

Pandit Munishwar Datt Upadhyay:
When was this body formed and how
did the  necessity arise for its
formation?

Shri Santhanam: The Commitleé
was set up in May 1945. The Deputy
Conmuissioner must have thought
that such a bcdy will help the Admi-
nistration.

Shri Sondhi: What is the number
of members?

Shri Santhanam: 23.
DaMAGE 10 Rabi AND MaNGo CRoPs

*4046. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Food and
Agriculture be pleased to state the
amount of damage caused to the Rabi
and Mango crops by the recent rains
and hail storm in the States of U.P,
Delhi and Punjab?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
The available informiation regarding
the damage caused to the rabi  and
mango crops by the rains and hail-
storms in the last week of March.
1951 in the States of Uttar Pradesh,
Dclhi and Punjab is as follows:

Uttar Pradesh: Rabi crops have:
been damaged in Sultanpur and Rae
Bareli districts to the extent of
about 19 per cent.

Delhi: Rabi crops have been damag-
ed in 1640 acres in 23 villages, but
flgures of loss in terms of crops are
not available,

The mango crop has been damaged
considerably and shedding to the ex-
tent of 50 per cent. to 70 per cent, has
taken place.

Punjab: Rab? crops have bheen
damaged slightly in Rohtak district.
The State Governments are collecting
further details from their subordinate
authorities. which will be placed on
the Table of the House when reccived.

Pandit Munishwar Datt Upadhyay:
Has full information been received
from U.P. Government and do they
say that damage has been done only
in these two districts of Sultanpur
and Rae Bareli?

Shri Thirumala Rao: Owing to
scarcily of muoisture in the soil due
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to drought that prevailed in middle of
September 1950, the condition of the
crop is not generally satisfactory and
heavy rains and hailstorms 1rom
March 1951 onwards have also done
some damage to the crups.

Pandit Munishwar Datt Upadhyay:
What concessions are being given
to the cultivators on account of this?

Shri Thirumala Rao: It is the State
Governments that deal with the
cultivators direct.

Shri Dwivedi: May I know if some
remission of land revenue is going to

be made in the Centrally Administer-
ed Arcas where damago was caused

to the crops?

Shri Thirumala Rao: If the Admi-
nistrations concerned make a request
to the Central Government, they will
consider the matter.

Shri Deshbandhu Gupta: May 1T
know whether it is a fact that -onsi-
derable damage to mango crop has
been done by mango hopper:. if so.
what steps do Government propose to
take to see that the next crop is not
lost on that account?

.Shri Thirumala Rao: I am not
aware of the mango hopper. I shall
enquire.
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BRIDGE OVER MAHANABI

[*4049. Shri Jangde: Will the Minis-
ter of Transport be pleased to siate:

(a) whether Government have carri-
ed out any survev al some particular
place hetween Raigarh and Sarangarh
States now merged in Madhya Pradesh
for the construction of a bridge on the
road across the river Mahanadi: and
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(b) if not. whether the Government
of India propose to explore the possi-
bilities of constructing the bridge
across the Mahanadi at the said
place?]

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) and (b). No. as the proposed
bridge will lie on a State road which
is the responsibility of the State
Government.

Shri Jangde: May I know whether
any road or highway comng under
National Huzhwavs has been const-
ructed or is going to be constructed
within the area of the {ormer princely
States now merged with Madhya
Pradesh?

Shri Santhanam: There are a num-
ber of National ighways passing
through  Madhya  Pradesh, but I
cannot say off-hand whether they
pass through these particular ex-
States or not.

CONCESSIONS IN Rarmnway Fagres

*4050. Shri Deogirikar: (a) Will
the Minister of Railways be pleased to
state whether there are any institu-
tions to which concessions are grant-
ed in Railway fares?

(b) If so, what is the policy under-
lying those concessions?

(c) How many institutions are
granted this concession?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) Presumably, the hon, Member has
in mind the concessions admissible to
certain  All  India Instituticns of
educational. cultural and social  im-
portance. If so. the reply is in the
affirmative.

(h) Each case is considered on its
merits.

(¢) Twenty-six.

Shri Deogirikar: 1s it a fact that
this concession was denied to the
Theosophicul Society Conference last
year?

Shri Santhanam: It is our policy
not tc grant concessions to communal,
religious or political organisations.

Shri Deogirikar: Have Government
fixed any limits as regards the nuinber
in granting these concessions?

Shri  Santhanam: The concessions
are given oniy once a year to an
Annual Conference and the dcelegates
have to be certified by the organisa-
tions concerned

Shri Dwivedi: Are some concessions
given to the railway emplovees: if so,
what arc they?
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Mr. Speaker: That is an entirely
different question from the present
one.

Shri Deogirikar: Do foreign orga-
nisations get this concession?

Shri Santhanam: I do not know
whether there are any foreign organi-
sations holding conferences in India.

Shri Sidhva: May 1 know whether
this concession 1s single fare for
double journey, or an entirc ronces-
sfon without charging any amount?

Shri Santhanam: It is single farve
for double journey.

Shri Kamath: Are any concessions
granted to foreign tourists coming to
this country, and in particular .hose
who are sponsored by the Common-
wealth Parliament Union?

~Shri  Santhanam: We gave conces-
sions to the delegates attending certain
International Conferences, but for any
pa{).x(-ular information 1 would require
notice,

Shri Sonavane: What is the cost to
the Railways on account of giving
these concessions to various organisa-
tions in this year?

Shri Santhanam: I do not think it
van be calculated.

SALE oF Raiuway TICKETS

*4051. Shri Dengirikar: (a) Will the
Minister of Rallways be pleased to
state the number of outside agencies
for the sale of Railway tickets?

(b) What is the percentage granted
to these agencies on the sale of tickets?

(¢) On what terms are these agen-
cles allowed to work?

(d) Is it the policy of Government
to start new agencies in principal
cities for the convenience of the Rail-
way travcllers?

The Minister of State for Transport
and Railways (Shd  Santhanam):
(n) P_rcsnmuhly the hon. Member is
referring to Tourist Agents appointed
by Government for the sale of railway
tickets. If so, the number is sixteen.

(b) Tourist Agents are allowed 10
per cent. commission on the sale of
atr-conditioned. first and second class
tickets issued by them to genuine
overseas  tourists and 5 per cent.
commission on the sale of air-con-
ditioned. first and second class tickets
issued hy them tn residents in India.

(c) Toarist Agents conclude ugree-
ments with the Railways after furnish-
ing suitable Banker's guarantee. They
are required to maintain an office in
-charge of a full time member of their
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staffl who should, apart from issuing
rail ticekts, be in a position to give
up-to-date information regarding
iransport and accommodation facili-
ties, currency and customs regulations,
postal rates. etc.

(d) In large cities. where justified,
the Railways themselves open addi-
tional booking offices to meet the needs
of the general public. In addition,
Tourist Agents functioning in Bombay,
Caleutta, Madras and New Delhi are
permittedd to open their branch offices
at other centres as a facility for pro-
moting the Tourist traffic.

Shri Deogirikar: Is it not a fact
that private agencies are also allowed
to sell railway tickets in cities like
Bombay, apart from authorised tourist
agents?

Shri Santhanam: No, Sir. I do not
think private agencies are allowed.
It is only the oauthorised tourist agen-
cies that scll tickets, apart from the
Branch Booking Offices of the Rail-
ways.

Shri Sidhva: May I know whether,
bhesides the au‘horised tourist agents,
there are no other agents for sale of
ordinary tickets who are given com-
mission by the Railway? -

Shri Santhanam: I do not know. I
cannot say off-hand, but probably in
certain crowded centres there may
be people authorised to sell third-class
tickets on a commiscion basis. But
Ihhave not got the precise information

ere.

Shri Deogirikar: May I khow whe-
ther Messers Jeena and Co. of Bom-
bay arc allowed to sell tickets on that
basis?

Mr. Speaker: 1t is no use referring
to individuals.

Shri S. C. Samanta: May 1 know
whether it is a fact that there are
out-agencies in different towns which
are allowed this concession?

Shri Santhanam: Qut agencies aie
considered to be more or less like
branch offices of the railway. The
railways bonk to destinatinns iuclud-
ing out-agency destinations and the
out-agencies also book tickets to
various destinations.

SUGAR AND Gur PRODUCTION IN BoMBAaY

*4052. Shri Kumbhar: (a) Will the
Minister of Food and Agriculture be
pleased to state the total acreage of
land under the cultivation of sugar
cane in Bombay State in the years
1950 and 19517

(b) What is the total production of
sugar cane in those years?
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(c) How much of it goes for sugar
production aand how .much for Gur
manufacturing?

(d) What is the total production of
sugar and Gur respectively in the
same years”?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) and <(b).” During 1949-50 ond
1950-51 the area and production of
sugarcane in Bombay State were as
follows:—

Aron Produocti .n
(Thousa d (Thousand
neres) t ns-—-in terms
of gur)
1949-50 151 420
1950 51 85 550

(¢) Of the total production of
sugarcane, 18:5 per cent is utilized for
the manufacture of factory sugar and
66;5 per cent. for gur-making.

(d) The production of sugar end
gur in Bombay State during 1949150
and 14950-51 was as follows:

Fact.ory sugar gur
(Th .usand t .n8)  (Thousand
tons)
1949 -50 111 232

1950-51 117
(up to 22-4-61)
Shri Kumbhar: May 1 know, Sir,
how many acres of this total acreage
belong to the sugar factories?

Shri Thirumala Rao: I am afraid I
want notice of that question.

N it availablo

Shri Kumbhar: May 1 know. Sir, in
view of the fact that the sugar cane
in the Bombay State has got the
highest percentage of sugar, whether
Government propose to direct some
sugar factories in the U.P. and other
parts of the countiry to the Bombay
State or do they propose to allow
1he installation of new sugar factories
‘there?

Shri  Thirumala Rao: Government
have already announced their policy
in this regard. }f some of the sugar
factories elsewhere want to go to
Bombay, Government will assist them
in shifting. With regard to starting
‘new ones we have alregdy allotted
certain factories to Bombay.

Shri Sondhi: What help would Gov-
-ernment give ir cases where the fac-
tories wish to move from Bihar and
UP.?

Shri Thirumala Rao: We will pro-
vide railway facilities and grant
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licences for the import of new raachi-
nery. In some cases financial assis-
tance also will be given.

...Shri Kumbhar: Crushing arrange-
ment in the sugar factories gives 95
per cent. yield from the sugar cane
while the present crushing arrange-
ment in the production of gur only
gives 75 per cent. of the yield from
the sugar cane. May [ know from
the hon. Deputy Minister for food and
Agriculture what steps Government
are taking to avoid this waste?

Shri Thirumala Rao: Sir. the
Central Sugarcane Committee have
carried out some experiments of
evolving new types of kolhus which
will  ecrush out the maximum juice
from the cane,

Shri M vishunwala: Has the Gov-
ernment come to a final decision that
it is more economica' to shift sugar
factories from Northern India to
Southern India in view of its effect on
other food-crops?

Shri Thirumala Rao: The question
is vague: I have not been able to
follow it.

Mr. Speaker: It is more or less an
opinion.

Prof. S. L. Saksena: I{as the Gov-
ernment any plan for increasing the
percentage of sugar in the cane in
U.P. and Bihar?

Shri Thirumala Rao: A number cf
research schemes have been instituted
by the State Governments as well as
the Central Sugarcane Committee. In
spite of that the progress in UP. is
not encouraging.

Roap DEVELOPMENTS

*4053. Shri J. N. Hazarika: (a) Will
the Minister of Transport be pleased
to state what amounts have been spent
on road developments during the last
four years in the districts of Abor
Hills, Mishmi Hilis. Tirap Frontier
and Balipara Frontier in the North-
East Frontier Part B Tribal Areas?

(h) What is the mileage of construe-
tion, new and old?

The Minister of State for Transport
and Railways (Shri Santhanam):
(a) and (b). The reguired informa-
tion is being collerted and will be
laid on the Table of the House in due
course.

Shri J. N. Hazarlka: May I know
whether any revision has been made
after the earthquake in the road de-
velopment programmme that had been
prepared by the Ministry of External
Aftairs for these areas, and if so, to
what extent?
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Shri Santhanam: | belicve the hon.
Member is a member of the Standing
Committee for roads and sufficient
information has been supplied to him
with regard to the road developraent
programme in these areas.

Mr. Speaker: Has there been any
revision in the plan—that is the
question”

Shri  Santhanam: We took over
these arecas only from the l1st April
1950 and we are trying to build roads.
So no question of revision can arize.

CENTRAL RoAD Funp aNp CENTRAL
RESERVE FuUND

*4054. Shri J. N. Hazarika: Will the
l\élliuster of Transport be pleased to
state:

(a) what amounts to each of the
Part A States had been allotted out of
Central Road Fund during the finan-
cial years of 1047-48, 1948-49, 1949-50
and 1950-51;

(b) the amounts that had been al-
lotted for the years 1948-49, and cn-
wards to such States out of the Cen-
tral Reserve Fund;

() the sums resumed by the Gov-
ernment of [ndia from the accounts
of such State Governments due to the
failure of or delay in, application of
such allocation of grants made out of
thil said Road Fund for the same period;
an

(d) the sums re-allocated to the
credit accounts of such States out
of the Central Reserve Fund which
have been paid and are still available
for the purpose of re-allocation?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
and (b). Two statements con-
taining the information required are
laid on the Table of the House. [See
Appendix XXV, annexure No. 4.]

(¢) and (d). No sums were re-
sumed in this period by the Central
Government.

Shri J. N. Hazarika: May J lnow
whether Governiment intends to utilize
the Central Road Fund for the pui-
pose of developing rural roads to keep
pace with the development of the
State and National highways connect-
ing the urban areas?

Shri Santhanam: Rural  roads  are
the responsibility of the State  Gov-
ernments and we are tryving to induce
and encourage them to build rural
roads. We are also  evolving a
scheme, ag the hon Member knows, to
give some kind of direct inducement
S()r the develbpment of rural roads.
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Shri J. N. Hazarika: May I know
the amount that is spent from 1ihe
Central Civil Aviation Fund collected
from the proceeds of the extra
duty of 2} annas per gallon on motor
spirit?

Shri Santhanam: If the hon. Mem
ber requires.information about the
Central Civil Aviation Fund, he must
put a question to the Minister in
charge of Communicalions.

AGRICULTURAL EXTENSION SERVI@R

+4055. Shri Kesava Rao: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that Agricultural Extension Service
has been started?

(b) What are the objects of the
same?

(c) What are the areas in which it is
functioniug now?

(d) Is this Service under an U. N.
expert and are steps being taken to
train suitable Indians in this line?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (¢). The object of Extension
work is to facilitate the application of
the results established by pgricul-
tural research to the ronditions under
which the great mass of farmers prac-
tice agriculture. The work already
done by the tleld staff of the agricul-
fure departments  in the diflerent
States is in the nature of extension
service. the intensity of which Aiffers
from State to State. A proposal to
strengthen and realign  the existing
State machinery. by associating en-
terprising farmers and non-officials
and public Institutions, and thereby
bring about a well-knit organisation of
extension work is under consideration.

(d) No. An American Extension
Expert. whose services were obtained
under point Four Aid. is however,
attached to the Ministry of Food and’
Agriculture as adviser.

One of the important aspects of the
proposal referred to is the training of
Indian personnel in extension work.

Shri Kesava Rao: May 1 know, Sir,
~how much this scheme costs to the
Government?

Shri Thirumala Rao: Only two doys
ago. on the 9th and 10th of this
month, a Conference was held in
Dehra Dun at which all the State
Ministers were present to evolve a
scheme and it is not possible for me
to give how much it costs.

Shri Kesava Rao: May I know. Sir.
what is the extent of land proposed.
{o be taken up at the initial stage?
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Shri Thirumala Rao: It is not a
question of extent of the land. All
State Governments will work »ut a
plan where public institutions, »ublic
men and well-‘o-do farmers will be
associated with this expansion work;
whereby they will bring into practical
effect the results of research.

Dr. Deshmukh: Has this scheme
been placed before the Standing Ad-
visory Committee for Agriculture so
far?

Shri Thirumala Rao: No, Sir. 1t
‘will be nlaced before that commilice
shortly.

Shri B. K. Das: Will the scheme be
taken up before the next mensoon?

Shri Thirumala Rao: | think Sir
the State Governments are being asked
to imnlement the scheme very soon.

New Typre oF FERTILIZERS

*4056. Shri Sidhva: (a) Will the
Minister of Food and Agriculture be
pleased to state whether the attention
.of Government has been drawn to the
invention of Dr. P. M. Dixit. an
1rdustriai Cremist of Vallabh Vidya-
nagar to a new type of fertilizer for
production of rice and wheat on land
wrrigated by sea water?

(b) Has this been experimented and
it so, with what result?

(c) Is it a fact that it has proved
advantageous in the cultivation of
water-logged land?

(d) What are the views of Govern-
ment in this respect?

The Decputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) to (¢). No. The latter part of (b)
«doeg not arise.

(d) Government are  advised that
sea water conlains a high concentration
of salts which are injurious to planrt
growth and no crop can be raised
using such water for irrigation.

Shri Sidhva: The hon. Minister
stated ‘No’ {o parts (a). (b) and (c¢).
Am I to understand that there is no
such scheme and that no exneriment

. has been made by Dr. Dixit?

Shri Thirumala Rao: No. Sir. The
attention of Government has not been
drawn. That is my negative reoly to
that question.

Shri Sidhva: May 1 know whether
the Ministry of Agricullure lave
appointed Dr. Kalidas Sahni, Regional
Agcicultural Production Commissinner,
to look into this matter and he is
examining it and. if that is so, may
I know why he says ‘No’?

Mr. Speaker: If the hon. Member
is more informed he has got the infor.
mation.
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Shri Sidhva: But he gives a ncga-
tive reply.

Mr. Speaker: There is no contradic-
tion. He is not aware.

- Shri Thirumala Raeo: If the hon.
Member gives me particulars of his
information by letter 1 will go into
the matter ana do what is possible.

Shri Sidhva: His own officer has
been appointed. Thatl is the point.

Mr. Speaker: Whatever the puint
may be, the hon. Minister is not
expected to know about all the nouks
and c¢orners of the Department.

Shri Kamath: Arising out of answer
to part (a), has the question of Mr.
Sidhva succeeded in drawing atten-
tion to this matter?

Mr. Speaker: Order, order.

PosT AND TELEGRAPH OFFICES IN
MANIPUR AND TRIPURA

*4056-A. Shri A. C, Guha: Will the
Minister of Communications be pleased
to state:

(a) the number of post offices and
telegraph offices in  Manipur and
Tripura; and

(b) the average distunce at  which
each of these offices are situated in
each of those States?

The Minister of Communications
(Shri Kidwai): (a) In Magpipur. therc
are 10 post offices without tclegraph
branch and one post office with tele-
graph branch. In Tripura. the cor-
responding figures are 40 and 2.

(b) The average distance between
any two post offices in Manipur is
14 miles and in Tripura 8 miles.

Shri A. C. Guha: May I know how
the mail is carried from one part of
the State to the other part, or 10 ihe
capital of the States? What is the
conveyanee?

Shri Kidwai: The conveyance is by
air and by couriers. Some mails are
carried by air and at other places the
mail is carried by couriers.

Shri A, C. Guha: How long does it
take to carry mails from Agartalla
to other places in the State. that is
mternal mails?

Shri Kidwai: The question had not
prepared me for this supplementary.

Shri B. K. Das: Is there a plan for
opening new  post offices  during
1951-527

Shri Kidwai: I think I stated on a
previous occasion that they will
opened in villages with two thousand
or more of population.

Mr. Speaker: He is asking with
reference to Mani_pur and Tripura.
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Shri Kidwai: I have just given the
distance between the post offices
there. The average distance is not
more than 14 miles in Manipur and
not more than 8 miles in  Tripura.
That shows that the post offices are
sufficiently close to one another not
to need any more post offices.

Shri A. C. Guha: The hon. Minis-
ter stated that internal mails are often
carried by air. How many of these
post offices are connected by air
transport?

Mr. Speaker: He did not say that.

Shri Kidwai: I said the mail |is
carried by air to some places and at
other places by couriers.

Shri A, C. Guha: How many places
are connected by air?

Shri Kidwai: Manipur is connected
by air.

Shri Chaliha: May I know whether
mails to Manipur are carried by air
as there is an air service to Imphal?

Shri Kidwai: Wherever there is an
air service the mail is carried by air.

Foop REQUIREMENT OF ASSAM

*4057. Shri J. N. Hazarlka: (a) Will
the Minister of Food and Agriculture
be pleased to refer to the present
food situation in Assam and state
what is the annual requirement of
food for the State. and what quantity
was produced locally in the years
1949-50 and 1950-51?

(b) What were the quantities of
paddy and rice exported out of the
State in 1949-50?

(c) What quantities of rice, paddy
and wheat were imported into Assam
by the Government of India in 1950-
5,1). qrnd during the last few months of
1951

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) Assam’s annual requirements for
rationing and supply to Tea Garden
Labour s about 1,60,000 tons. Their
target of procurement is, 1.35,000 {ons.
The ceiling quota of supply by Cen-
tre is 24,000 tons. Total production
of rice in 1949-50 amounted to 173
lakh tons. Assam Government’s
final forecast for production during
1950-51 is 12:9 iakh tons.

(b) and (¢). During 1950,
exported 10400 tons of rice and
imported 20,058 tons of wheat and
6,500 dons of rice. So in 1950 Assam
was a net importer to the extent of
16.158 tons.

During the period, lst January to
30th April. 1951, against central allo-
cajons 5,390 tons of wheat and wheat
products ani 7,000 tons of rice have
been despatched to Assam.

Assam
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Shri J. N. Hazarika: Is it a fact that
the Government " of India has asked
the State Government of Assam not t¢
rely upon the Centre's help for frod?

Shri Thirumala Rao: We have been
asking every State to be self-reliant
as far as possible.

Shri J. N. Hazarika: Are Govern-
ment aware that in the tea garden
areas. espccially in Dibrugarh, the
food situation is fast deteriorating and
procurement has almost failed?

Shri Thirumala Rao: Tn view of
that we have made an additional
allotment of 2,000 tons this month in
addition to the 2.000 tons
made.

Shri J. N. Hazarika: In view of the
food shortage in these areas and also-
transport difficulties. will Government
allow private individuals to import
foodgrains from the Kachin State of
Burma or the border areas of Pakis-
tan?

Shri Thirumala Rao: No. Sir.

Shri Kesava Rao: May 1 know
whether Government is aware that
foodgrains. especially rice. have been

smugg'ed into Pakistan from Assamr
and. if so. what is the quantity
smuggled?

Shri Thirumala Rao: In view of

the proximity of the States there is
every possibility of smuggling. but
we have not got any account of this.

Shri Chaliha: May I know whethar
the Kachin State in - Burma has
agreed to supply 2.000 tons of grain
to the Indian ‘Tea Association of
Assam and that they are carrying it
over the Stilwell road?

Shri Thirumala Rao: I want notice
for the details.

FORCED LANDING OF AN AIRWAYS INDIA
Daxora (ENQUIRY)

*4058. Shri Sidhva: (a) Will the
Minister of Communications be pleased
to state whether the recommenda-
tions of the official enquiry into the
forced landing of an Airways India
Dakota near Tangzail in East Bengal
have been put into force?

(b) Have the Indian Aircraft Rules
been amended to include prohibition
of car-inrre of acids and other danger-
ous chomicals by air?

(¢) In how many aircrafts do car-
bon tetrachloride tvpe of fire extin-
guishers in passenger cabins exist?

(d) Are these extinguishers tested
from time to time?

The Minister of Communications.
(Shri Kidwai): (a) and (b). Govern-
ment’s decicions and action taken in-

already
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respect of the various recommenda-
tionrs are shown in the statement
which I lay on the Table. [See Ap-
pendix XXV. annexure No. 5.]

(c) Almost all aircraft operating in
India.

(d) Yes, regularly.

Shri Sidhva: From the statement it
is seen that the recommendation was
that the carriage ot acid should be
prohibited and the answer is that the
Government have acceptled this re-
commendation, the existing rule is
being changed. and in the meantime
they have issued a notice to Airmen
No. 7 not to carry acid. May I know
what is “Airmen No. 7"?

Shri Kidwai: In the meantime TGov-
ernment! have informed the persons
responsible for carrying freight that
these things are not to be booked.

Shri Sidhva: It is stated “In the
meantime, namely on February I4th.
1951, Notice to Airmen No. 7 of 1451
was issued directing that various
specified articles including acids
should not be carried by air”. 1
want to know whether there is any-
thing specific.

Shri Kidwai: “No. 7" refers to the
Notice and not to the Airmen.

Shri Himatsingka: In view of the
recommendations made by the Enquiry
Committee that the company was
grossly negligent in accepting the
freight, do Government propose to
take any action against the company
and the officers concerned?

Shri Kidwai: We have examined
the Report submitted by the Pakistar
Enquiry Committee. The accident
occurred in Pakistan and therefore,
according to international law, the
Pakistan Government had appointed
the enquiry court. We examined it
and we found that in our Rules there
was no rule prohibiting the carrying
of acids. The consignor had booked
it as some other material—printing
or photographic material. Therefore
there was nothing to indicate that it
was acids. Now, under the rules we
are prohibiting the carrying of acids
and if it is disobeyed that would be
negligence.

Shri Sidhva: In the Committee's
report it was stated that the use of
Carbon Tetrachloride type fire oxtin-
guishers should be stopped. and tne
action taken bv the Government is
that they do not consider it desirahle
at the present juncture to carry out
the rerommendation made by the
Committee. May I know whether this
was on the basis of any recommenda-
tion made by some higher technical
authority than the Committee, and 1If
so by whom?
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Shri Kidwai: On enquiry it is found
that all the planes both in the UK
and U.S.A. are using these extingui-
shers. Still we have referred the
matter to our scientiic institutions
and the report is awaited.

WRITTEN ANSWERS TO
QUESTIONS

CONSTRUCTION OF NEw LINES

*4043. Shri P. Basi Reddi: (a) Will
the Minister of Raillways be pleased te
state whether Government have any
ﬁroposal to construct the following new

nes—

(iv from Erragudipad on the Mad-
ras-Bombay line in Cuddappah
district to Nandyal on Guunta-
kal-Bezwada line in Kurnool
district; and

(ii) from Cuddappah to Nellore
via Royachoti and Rajampet
Taluks?

(b) Have Government received any
communication from the Royalaseema -
Development Board requesting the con-
struction of these and other lines in
Royalaseema at an early date?

(c) Have Government taken any
decision regarding the construction of
these lines? .

The Minister of State for Traasport
and Railways (Shri Santhanam):
(a) There, is no such proposal at
present.

(b) The reply is in the negative.

(c) In view of the replies given.
above, the gquestion does not arise.

RATIONING IN BoMBAY AND MADRAS .

*4059. Shri Bharati: (a) Will the
Minister of Food and Agriculture be
pleased to state what is the total po-
pulation, rural and urban under ra-
tioning separately in the years 1948,
1949, 1950 and 1951 in the States of
Bombay and Madras?

(b) What is the total quantity of
rationing commitments of food grains
in the States of Bombay and Madras
for the years 1950 and 19517

(c) What is the total quantity that
the States of Bombay and Madras
have undertaken to procure for the
year 19517

(d) What is the estimated produc-
tion of food grains for the year 195!.
as given by the States of Bombay and
Madras?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Ran):
(a) A statement giving the informa-
ti~n i5 placed on the Table of the
House.
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(b) Issues of foodgrains from (:ov-
ernment stocks during 1950 in .qu-
bay and Madras for meeting rationing
commitments amounted to 14'7 lakh
tons ana 139 takh tons respectivaly.
For 1451 on a 12 oz. basis the 1ation-
ing commitments are estimated at:

Bhmbay 148 lukh tone

Madras 07 lakh tons

(¢) The targets for
1851 are:—

Bmbay 550,000 .18
Madras 1,066,000 tons

(d) The production of cereals for
1951 as estimated by the State Gov-
ernments are:

procurement

Bombay 3,357,000 t.ns
Madras 6,132,000 tons
STATEMENT
Rationzed population ingBombuy und
. Mudrces,
(I 1000)
Bombuny

Your RS

l{ura.l | U;;-})au | Total

1048 (3112 48) 4,747 5,802 10,549
D (31-12:49) 9,000 10,377 19,477

1930 (31 12:50) 8734 10,406 19.200
1061 (31 3-51) 6,660 _10.700 17,360
Madras

Your et e e me——— r—— o 1 o e mimm

B Rural | Urbun | Totul

1948 (BL-12.458) 23,391 2,006 26,297
1949 (3L-12-40) 34,550 5,940 40,490
1980 (31 12-50) 30,7856 5,004 36,749

1851 (31- 3-51) +,049 5,909 10,648

REGIONAT. COMMISSIONERS

*4060. Shri Raj Kanwar: Will the
Minister of States be pleased to state:

(a) the names of Regional Com-
missioners functioning in the differ-
ent Part B and Part C States; and

(b) whether their appointments are
temporary and if so. for what period
they have been sanctioned?

The Minister of States, Trausport
and Railways (Shri Gopalaswami):
(z) A statement is laid on the Table.

(b) Yes. ' They have been sanction-
vd until further_orders.

STATEMENT

The following are the Regional Com-
missioners functioning in Part B
States .

(1) Swurashtra . Shri D, V, Roge.
I1.C.8.
(2) Rajasthan, « ShriC.S, Vegka-
tachar, I.C.S.
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(3) Madhya Bharat, . ShriP.S. Rau,
1.C.8.
(4) Patinlu & East
Punjab Statoes
Union, . Shri M.R. Bhide,
1.C.8.
Therc are no Regional Conmmis-

sioners in Part C States.

TELEPHONES IN MADRAS

*4061. Shri Sanjivayya: Will the
Minister of Communications be pleas-~
ed to state:

(a) the total number of telephones
in the city of Madras:

(b) the number of applications
(pending) for the installation of tele-
phones;

(¢) whether ‘here is any scheme to
expand the telephone system there;
and

(d) if so, in what time and at what
cost?

The Minister of  Communications
(Shri Kidwai): (2) 10.150 consisting of
5.651 direct  connections  and  4.499
cexiensions.

(b) 272 consisting of 154 ‘O Y T
depositors and 118 under the exempt-
ed categories of the 'O Y T' Schene.
In addition. there are 3906 pending
applicants in the pre-O Y T waiting
list.

(¢) Yes.

(d) (i) Immediate expansion of
cquipment by 640 lines at a cost cf Rs.
4.98.500/- and laying of additional
cables at a cost of Rs. 4,58,500/-,
Total Rs. 9.56,800/-.

(ii) Further expansion by 3,000 lines
during  1952-53-54 at a cost of Xs
53:75 lakhs.

CoIR INDUSTRY 1IN TRAVANCORE-
COCHIN

*4062. Shrl Sanmjivayya: Will the
Minister of States be pleased to state:

(a) whether the Travancore-Co-
chin Government have asked for a
grant of Rs. 55 lakhs for the develop-
ment of coir industry;

éb) whether it has been sanctioned;
an

(c) if not. what are the reasons
therefor?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) Yes.

(b) and (°). The matter is under
(onsideration
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DECASUALIZATION OF PORTERS

v4063. Shri Naziruddin Ahmad: Will
the Minister of Railways be pleased
to state:

(a) whether Government have ac-
cepted the policy for Decasualization
of Station Porters for handling lug-
gage and parcels including licensed
porters at all stations over the Indian
Railways; and

(b) it so, what are the
principles of the new policy?

The Minister of State for Transpert
and Railways (Shri Santhanam):
(a) Yes.

(b) The main object of the secheme
is to cut out the middle man, namely,
the coolie contractor and to ensure a
fair deal to the licensed porter de-
manding from him in return satis-
factory service to the public. The
scheme is run on a ‘no profit no ioss’
basis, only the minimum amount of
licence fee being recovered from the
licensed porter to cover the
cost of the supervisory organisation.
In return, the licensed porter is given
certain amenities and facilities
including free medical treatment, free
supply of buckles and badges and all
possible opportunities for earning a
cday’'s wage at a reasonable rate

guiding

NIGHT MOBILE Post OFFICE

*4064. Shri P. Basi Reddi: Will the
Minister of Communications be
pleased to state:

(a) whether the experiment of a
Night Mobile Post Office tried in
Nagpur city has been successful; and

(b) if so, whether Government have
taken a decision to try the experi-
ment at other Air Port cities?

The Minister of Communications
(Shri Kidwai): (a) Yes.

(b) The question of extending the
scheme is under examination.

SHAHDARA-SAHARANPUR RAILWAY

*4065. Shri Sidhva: (a) Will the
Minister of Railways be pleased to
state whether Shahdara-Saharanpur
Railway is a private company Rail-
way?

(b) What is its capital and what
profit did it make during the last three
years?

(c) Who are the managing ugents
and who own majority of shares ;how
many Indians, and how many Fore-
igners)?

(d) Is it a fact that complaints
have been made for bad manage-
ments, no light, no platforms, no wait-
ing halls at several stations?

87 P. S. Deb.
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(e) Did the Railway Board issue
instructions to tlre company to set up
an advisory committee?

(f) I so, when was it constituted
;nl% ?how many meetings have been
e

(g) Is it a fact that recen an
accident with bus occured at amli
station Railway crossing om Shah-
dara-Saharanpur Railway resulding
in death of four persons?

(h) Was there any light on the
engine which crashed with the bus?

(1) After how many hours were the
dead bodies removed?

(j) Has any compensation been
paid to the families of the deceased
persons?

The Minister of State for Tramspert
?n;! YRatlways (Shri  Santhanam):
a) Yes.

(b) The Capital outlay at the end
of 1949-50 was about Rs. 61 lakhs.
The vprofits made by the Company
were Rs. 0'79 lakhs, 3'38 lakhs and
2'84 lakhs in the years 1047-48,
1948-49 and 1949-50 respectively.

(¢) Martin Burn Ltd. Indians own
majority of shares. Of the 15,000
shares, 12,882 are owned by Indians
and 2,118 by non-Indians.

(d) Government have rececived no

recent complaint of the type referred
to.

(e) The S. S. Light Railway fer-
warded to the Railway Board a pro-
pos<al to form a Local Advisory Com-
mittee for that Railway sometime
towards the end of 1949 anc this was
approved.

_(f) The proposal has not yet Leen
given eflect to, as the Railway is still
in correspondence with the Govern-
ment of Uttar Pradesh in respect of
details of composition etc., of the
Committee

(g) Yes, the accident occurred eon
14th December 1950, at a level croas-
ing near Shamli station.

(h) Yes; the electric head-light was
on.

(i) About 13 hours after the acel-
dent.

(i) No.
SuGArR AND Khandsari (PRICES)

*4066. Shri Barman: (a) Will the
Minister of Food and Agriculture be
leased to state the selling price of
market sugar, prevailing in diff-
erent parts of the country as compared
t‘? pl;lce of Khandsari in those re-
ons

(b) Is it a fact that a large stock
of Khandsari has accumulated tn the
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Uttar Pradesh due to restriction of
movement from that State?

(c) If so, what are the reasons for
continuing the restriction?

The Deputy Minister of Feod and
Agriculture (Shri Thirumala Rao):
(a) Prices of free suyggar in certain
important markets are:

Markets Price
Rs.
(i) Amritsar 66/8/-
(ii) Delhi 85/5/4
(iif) Kanpur ... 81/12/10
(iv) Bombay .. 1/8/9
Information regardi the black-
market prices o Kha‘:t‘daari is l‘not

available with Government.

(b) Possibly restric on ipter-
State movement of Khaﬂmadmﬁ %ove
been removed with effect from 2nd
May, 1951,

(c) Does not arise.
TELEPHONE MESSAGE Rare

*4067. Shri A, C. Gyhs: Wil the
Minister of Communications be pleas-
ed to state.

(a) the telephone message rate pre-
valent in Calcutta, Bombay, Madras,
Delhi and Lucknow;

(b) in how m of these cities
automatic system is working;

(c) the number of operators in
Calcutta, and the average number of
calls cach operator is to attend to
every hour;

(d) how many hours each operator
is to work every day; and

(e) whether Government have any
scheme to improve the working and
decrease the message rate of tele-
phone at Calcutta?

The Minister of Communications
(Shri Kidwai): (a) I lay on the Table
of the House a statement giving the
information. [See Appendgix Vv,
annexure No. 6.]

(b) Bombay. Madras and Delhi.

(¢) The number of operators in
Calcutta is 793. Average number of
calls handled during busy hours is
239 per operator per hour. The ave-
rage number of calls handled during
other periods is 111 per operator per
hour.

(d) 6 hours, 30 minutes of day duty
or 6 hours night duty, subject to a
maximum of 45 hours of duty per
week per operator.

(e) There are schemes to improve
the working of the Calcutta te one
system. It is intended to gradually
bring down the Calcutta rates to the
standard rates.
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PosTAL AND MONEY-QRPER SYSTEM
BETWEEN INDIA AND PAKISTAN

*4068. Shiri A, C. Guha: Will the
Minister of Communications be pieased
to state:

(a) whether in view of the ILM.F
recognising the par value of Pakistan
rypee, the Government of India have
consiﬁered the desirability of resum-
ing the usual postal and mong’ orders
:ﬁtem between India and Pakistan;

(b) whether there has been any dis-
cussiog or correspondence between the
two Governmenis on this matter?

The Minister of Communmications
(Shri Kidwai): (a) Yes, Sir.

(b) Yes, Sir. As soon as Pakistan
Government's concurrence is received,
Insurance monsy order and V. P. ser-
vices will be resumed. All other
services are already in existence.

RamLway BoaARD (RECONSTITUTION)

* . Shri amy: (a) Wil
ﬂn‘mnwer &‘ Wgn be pleased
to state how &mny post‘sf wg:haibolicshad
other than the Host o om-
missioner of Rallways as a result of
reeongtitution of the Railway ard?

(b) What are the total economies
effected other than the economy effect-
ed as a resuit of the abolition of the
post of Chief Commissioner of Rail-
ways?

(c) How many of these employees
so aflected by this reconstitution of
the Board were discharged from ser-
vice and how many were absorbed in
other Departments?

(d) Do any other employees so af-
{ected belong to the Scheduled Castes
and if so, how many are they?

The Minister of State for Transport
and Rallways (Shri Ssathapam):
(a) Class 1—4

Class II—1
Class 1II—55
Class IV—34

(b) The saving expected is about
Rs. 3 lakhs per annum.

(c) Classes I and I1I.—All have been
absorbed elsewhere—none was dis-
charged.

Class III.—All the affected person-
nel have been absorbed elsewhere ex-
cept one tracer who was discharged
but has since been reappointed in
Central Standards Office for Railways.

Class IV.—All have been absorbed
elsewhere except 8 employees who
were discharged as they refused to
acoept alternative employment on
Railways. Of these 8. 5 have linqe
%ef:n reappointed in the Board’s

ce.
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(d) 4 Clgss IV emplgyees belonging
to Scheduled Castes refused alterna-
tive employment gnd were discharged.
3 have since been reapppinted. The
fourth has not yet reported.

IMPORT OF RAILWAYS LOCOMOTIVES AND
STORES

*4070. Dr. Deshmukh: (a) Will the
Minister of Railways be pleased to
state the number of locomotives,
carriages, wagons and other railway
stores of all kinds proposed to be im-
ported into India during the year
1951-52?

(b) What are the countries from
which they would be imported?

(c) What would be the landed cost
of each category of stores from each
country?

(d) What is the total expenditure
involved?

\e) What would be the landed cost
of every locomotive imported from
each of the foreign countries?

The Minister of State for Transport

and Railways (Shri Santhanam):
(a) , (b), (d), and (e). Statements
giving the information regarding

locomotives, carriages gnd wagons
asked for in (a), (b), (d) and (e) are
placed on the Table of the House.
|See Appendix XXV, annexure No.
7.]

The exact numbers of other items of
railway stores, which are likely to he
imported into India during the cur-
rent financial year, are not known
at present as these depend upon the
difference between the actual require-
ments of Railways and the capacity
available in India to meet them.

(¢) It is not possible to supply es-
timates of the landed cost of each
category of stores from each country
at this stage.

LOCOMOTIVES MANUFACTURED AT
CHITTARANJAN

+4071. Dr. Deshmukh: (a) Will the
Minister of Rallways be pleased to
state what is the cost Government
had to incur for every .locomotive
manufactured at Chittaranjan?

(b) At what price would a similar
locomotive be landed in India from
(i) Canada, (ii) Australia, (i) Eng-
land and (iv) U. S. A?

The Minister of State for Transport
and Railways (Shri Saanthanam):
(a) The actual cost of the first nine
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W. G. Locomotives so far assembled at
Chlttar_an)an, mostly from imported
parts, js not yel available.

(b) W. G. Locomotives have been
obtamgd from UK. 'recently at an
approximate landed cost of Rs. 44
lakhs per locomiotive. Locos of this
type have not been imported from any
other country so far.

‘“HoLipaY HoMESs'"

*4072. Shri M. Nalk: (a) Will the
Minister of Communications be pleas-
ed to state what are the main features
of “Holiday Homes” set up under the
Central Circle of the Post and Tele-
graph Department?

(b) Have any other such Homes
since been set up in other Circles?

(c) What are the flnancial implica-
tions thereof?

The Minister of Communications
(Shri Kidwai): (a) *“Holiday Homes"”
are intended to afford an additional
amenity to the staff while on leave in
the shape of rest or recuperation, in
case of illness to themselves and/or
their families, in hill stations or other
holiday resorts. The amenity consists
in the provision of accommodation at
comparatively low rents. These
Homes are restricted to officials in
receipt of pay of Rs. 300/- and less.
Ordinarily, an official and his family
can reside at a Home for a period of
15 days. Further particulars of the
“Holiday Homes” are given in the
statement which [ lay on the Table of
the House. [See Appendix XXV,
annexure No. 8.]

(b) Schemes for the setting up of
such Homes in the Punjab and U.P.
Circles have been sanctioned.

(¢) Government sanction “100-16-
curring and recurring grants for the
Homes, non-recurring grants to provide
equipment, such as furniture and uten-
sils and recurring grants in the case nf
hired accommodation.

RAILWAY ACCIDENT BETWEEN HARDINGE
BRIDGE AND MINTO RoaAD

292. Shri Sidhva: (a) Will the Minis-
ter of Railways be pleased to refer
to the answer given to my unstarred
question No. 241 on the 24th April
1851 regarding railway accident bet-
ween Hardinge Bridge and Minto
Road and state whether Government
contemplate re-constructing standard
wire fencing between Hardinge Bridge
and Minto Bridge (New Delhi) to

prevent accidents and if not, what are
the r- "~ng?
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(b) What precautions have been
taken to avoid accidents on the rail-
way line which passes through the
heart of the cily?

The Minister of State for Transport
and Railways (Shri Santhanam):
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(a) Government have already decided
to construct masonry walls on both
sides of the railway line between
Hardinge Bridge and Minto Bridge
(New Delhi) and the work is in hand.

(b) In view of the reply to part
(a), the question does not arise.
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PARLIAMENT OF INDIA
Friday, 11th May, 1951

The House met at Half Past Eight of
the Clock

[MR. SPEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.
MOTION FOR ADJOURNMENT

NON-AVAILABILITY OF PETROL IN DELHI

Mr. Speaker: I have received notice
of an adjournment motion from an hon,
Member of this House on the question
ef non-availability of petrol in Delhi
and New Delhi. It is obviously a mat-
ter not of such great public importance
as deserving a discussion on the floor
of this House. I do not permit it.

ELECTIONS TO COMMITTEES

COUNCIL OF INDIAN INSTITUTE OF SCIENCE
AND STANDING COMMITTEES FOR
MINISTRIES OF EXTERNAL AFFAIRS,
DEFENCE AND STATES

Mr. Speaker: I have to inform the
House that up to the time fixed for re-
ceiving nominations for the Council of
the Indian Institute of Science, Ban-
galore and Standing Committees for
the Ministries of External A.ﬂau's, De-
fence and States, one nomination in
the case of each of these Committees
was received. As there is only one
vacancy in each of these Committees,
I declare the following Members to be

duly elected:

1. Council of the Indian Institute of
Science, Bangalore.—Pandit Lak-
shmi Kanta Maitra.
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1. Standing Committee for the Minis-
try of External Affairs.—Shri
Ratnappa Kumbhar.

III. Standing Committee for the
Ministry of Defence.—Shri

Kishorimohan Tripathi.

IV. Standing Committee for the
}smni;w of States.—Sardar Sochet
ingh.

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL.—contd.

Shri P. Y. Deshpande (Madhya Pra-
desh): The point that I was develop-
ing yesterday was this: Having ac-
cepted a Constitution which provides
for a quantitative concept of demo-
cracy and having failed to evolve any
qualifications for candidates, we are
now left with no alternative but to
follow the logic of quantitative demo-
cracy in a straightforward manner and
face the consequences, whatever they
may be. We have accepted a Consti-
tution which declares that the will of
the people as expressed in the General
Election based on adult franchise is
supreme and sovereign. Nothing can or
should fetter the sovereign will of the
people if the democratic concept of the
Constitution is to be respected. It logi-
cally follows from this that there
should be as few restrictions as possi-
ble on the right to vote and on the
right to stand as a candidate. The
restrictions, if any, can be justified on
the principle that they ensure better
conditions for free expression of the
sovereign will of the people. On no
other ground the restrictions can be
justified.

About disqualifications in article 328
of the Constitution grounds are men-
tioned which are applicable to a person
wanting to be registered as an elector.
In this article, there are only four
grounds on which any person wanting
to be registered as an elector can be
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disqualified. These grounds are non-
residence, unsoundness of mind, crime,
corrupt or illegal practice. These,
therefore, provide the basis for impos-
Ing restrictions on the right to vote and
the right to stand as a candidate and
all restrictions that go beyond these
pcints mentioned in article 326 appear
to me to be not justified. If we apply
this test to some of the restrictions that
are sought to be imposed in the new
draft Bill, what do we find? Take for
instance, the restrictions in the form
of disqualifications contained in sub-
clauge_(l) (d) of clause 7. These are
restrictions upon persons carrying on
irade, commerce and industry. The
logic underlying these restrictions is
not the logic of democracy as embodied
in t:'hfe ,Constitutioniybut lthei logic of a
pettifogging mgorglity, a logic of cheap
demagogic¢ economic radicalism, a logic
that exhibits a lamentable lack of faith
in the robust commonsense of the
people which forms the solid founda-
tion of our democracy. I cannot under-
stand why hon. Members of the Sclect
Committee—] mean the majority of
them—{found it necessary to incorporate
these restrictions. Did they imagine
that if these restrictions were not there,
majority of our voters would so exer-
cise their vote as to return only surh
class of people as are sought to be dis-
qualified under this sub-clause? I think
it is almost preposterous to make such
an assumption in respect of our people.
It is an outrageous reflection on the
capacity of our people to do the right
‘thing. Every candidate is under the
fire of criticism at the time of election.
The merits and demerits of each candi-
d?te are subjected to merciless criticism
at the hands of rival candidates and
their supporters. Contracts, licences,
permits and the like cannot remain
hidden from the public gaze. If these
things are really so bad. then we can
_depend upon the sense of the pzople to
defeat these people at the elections.
Let the people judge for themselves.
Let us pot anticipate the verdict of the
_people on these matters. Le us not pre-
tend to be wiser than the collective
wisdom of our People. Let us not force
our own moral conceptions by law on
_the people. I think that nothing would
be_lost by deleting this sub-clause from
the Bill. These restrictions appear to
me to be open to many other grave
objections. The right to follow any
trade or profession or industry is one
of the fundamental rights guaranteed
by the Constitution. If permits and
licences are made obligatory by law,
and if trade, commerce or industry
cannot be carried on except on the basis
of such permits or licences, then it is
no fault of such permit-holders or
licencees and we cannot deprive them
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_of their constitufional right to stand

as candidates because of the licencing
and permit system impcsed upon them
by law. I was a little astounded to
find the hon. Law Minister defending
this clause. He said in eflect that if
these restrictions were not there, this
House would he transformed aimost
1te a sort of stock exchange.

Shri Munavalli (Bombay): You have
not understood it properly.

Shri P. Y. Deshpande: If we take
into account the policy of Government
to control free trade and commerce
and igdustry more and more, a situa-
tion may arise in the foreseeable future
in which a very large section of the
people engaging themselves in trade,
commerce or industry would be debar-
red from offering themselves as candi-
dates if this clause remains on the
Statute Book. Even petty traders and
small shop keepers, not only they, but
even a large section of the cultivators
would come under this class of permit
holders and licencees and they would
be debarred by this particular clause.
It seems to me that only paupers, para-
sites and professional politicians would
be dominating this House.

Shri Munavalli: Stretching the im-
agination too far.

Shri P. Y. Deshpande: All persons
practising trade and commerce and
any of these honest professions would
be debarred from coming to this House
or to the State legislatures. I presume
the hon. Law Minister does not want
this House to be converted into a House
of paupers, parasites and professional
politicians whose strength more or less
would depend on the men who stand
behind and pull the wires.

Similar considerations would seem
to apply to the ordinary workers em-
ployed in the Railways and State col-
lieries and other similar State und-
takings. To impose upon them restric-
tions which are not imposed upon ordi-
nary citizeny and prevent them from
taking the same interest in the elections
as any ordinary citizen can take seems
to me, to go too far in the way of res-
trictions. e workers in the Railways
or the State mines or other State un-
dertakings are not in any better posi-
tion than workers in any private under-
takings. Even in the Raillways, State
mines and other State undertakings,
trade unionists of various ideologies
are allowed to organise these workers
into strong trade union organisations.
These workers or their representatives
may under the existing law work
among themselves to win membership
io their respective Unions and propa-
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ate their particular ideologies. If that
so, the restrictions that are sought to
be imposed on these workers on the
ground that they are Government ser-
vants seem to me almost preposterous.
The hon. Law Minister said, and rightly
80, that our administration must re-
main neutral and impartial; that is
true. But, I fail to see how these
workers in the State industries and
Railways can by any stretch of im-
agination be described as Govern-
ment servants. They are not Govern-
ment servants and therefore the res-
trictions that are sought to be imposed
on Government servants should not be
and cannot be imposed on these work-
ers. I hope that the hon. Law Minister
will see his way to concede the point
which was so ably argued by my hon.
friend Mr. Khandubhai Desai.

I have only one point to urge in re-
gard to the clause which lays down
the grounds for declaring an election
to be void. I have no quarrel with the
illegal and corrupt practices forming
the grounds of such election petition
or forming the ground for declaring an
election to be void. But, we have enu-
merated the corrupt and illegal prac-
tices in such an elaborate manner that
it is quite possible for a rival candi-
date, who does not enjoy the confi-
dence of the voters to so manoeuvre
evidence, that without working for his
election in the proper way, he could
make it probable for the Tribunal to
find that perhaps there were in fact
illegal and corrupt practices on a scale
which would justify the declaration of
the election to be void. Therefore, I
would very humbly appeal to the hon.
Law Minister who is himself a very
expert lawyer to see to it and prevent
these tactics of reactionaries andp people
who cannot win the confidence of the
electorate, manoeuvring only in one
direction, namely creating evidence to
see that when they lose in the election,
the election itself can be set aside on
the grounds mentioned in clause 99. It
is quite possible and quite conceivable
that this could be done and all my
anxiety is that this clause should at
least contain something which would
put a stop to the machinations of such
people. In sub-clause (3) of clause 99,
there is an effort in this direction, and
if a candidate or his agent has taken
all possible steps to prevent illegal ahd
corrupt practices. they are sought to be
saved. But, the clause says that in such
cases. the Tribunal may decide, that
the election of the returned candidate
is not void. Again, the word “may” here
gives a good deal of latitude to the
Tribunal and to the manoeuvres, which
I have mentioned, to succeed even
against an honest candidate who has
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taken all possible and human precau-
ticns to prevent illegal and corru
practices. I therefore suggest that in
this sub-clause (3) of clause 99, at the
end, instead of the word ‘may’ the
word ‘shall’ be substituted. That would
reassure all honest candidates who take
all possible precautions to prevent cor-
rupt and illegal practices taking place.
They would be fully protected if the
word ‘shall’ is there and the points that
I had made will be met to a very con-
siderable extent. I hope the hon. Law
Minister will take these suggestions
into account and improve the Bill.

Prof. S. L. Saksena (Uttar Pradesh):
This Bill is intended to ensure real
democracy in our country. Fair and
impartial .‘elections are indispensable
to real democracy. I must at the very
outset congratulate Dr. Ambedkar as
well as the Select Committee on the
great labours that they have bestowed
in framing this Bill which is fairly
exhaustive. Therefore, whatever 1 say
will be intended only to suggest fur-
ther improvements.

The real purpose of this Bill is that
the people’s choice should be known as
to whom they want to represent them in
the Legislatures. Prof. K. T. Shah in
a very illuminating discourse gave cer-
tain views which, I think, deserve con-
sideration. Probably we may not be
able to accept every one of them; but
I think that we should ensure that every
one who is a citizen of India and is of
thz prescribed age, should have the
opportunity to be elected by the people
in a fair manner.

We know people who are experts in
elections are able to debar those who
can be their rivals by seeing that the
names of these would-be rivals are not
on the electoral rolls. Of course time
has been allowed to get the names on
the electoral rolls corrected. But we
have to bear in mind the fact that the
voters number about 18 crores and 90
per cent. of the people in this country
are illiterate. And it is when the elec-
tion fever is in a high pitch that the
candidates will realise the value of
each vote. In spite of the great efforts
on the part of the Election Commis-
sioner to get the rolls corrected, they
are, we know, not yet fully correct.
We know that till recently the name
of our President, Dr. Rajendra Prasad
was not there. So also I think the.
name of His Excellency Shri Asaf Ali
probably is not there even now. Of
course it is the responsibility of the
persons concerned to see that their
names are there. Still in the circum-
stances in which we now are and in
the nature of the particular circum-
stance in which we are, so far as the
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voters are concerned, I think we can-
not change the rolls now. But if a
candidate finds that his name is not in
the list of voters, I personally think
that he should not be debarred on that
score. He may be quite qualified to
stand as a candidate, but for some
reason or other his name happens not
to find a place in the electoral roll.
He should not be debarred from stand-
ing as a candidate just because of this
fact. I would request the hon. Law
Minister to devise a method by which
such a person may be allowed to stand
as a candidate. I know there will be
cases of, say detenus who have been
recently released and have therefore
not got their names as voters and they
might like to stand as candidates. Some
measure should be devised to permit
them to do so, if they are otherwise
qualified. If the Returning Officer finds
that their names are not on the rolls
and it is no fault of theirs that they
are not there, then they should be
allowed to stand.

I would go even further and say that
a person whose name is in thealvist of
voters, if he wants to stand as a candi-
date, should be allowed to do so and
no interested person should be able to
say that he is not allowed to stand
because he is illiterate or for some
other reason. The people will have
to choose the very best among them to
be their representatives. In fact, we
want the best people from the country
and that is only possible if no one is
excluded from standing as a candidate
on technical grounds. I know there is
the provisiom that mere technical

unds should not be allowed to stand
in the way. But that is not enough.
Unless there is an important reason
against the person, he should be allowed
to contest the election. I hope the
House will devise some amendment to
this Bill so that the mere disqualifica-
tiqn that the name of the candidate is
not on the electoral rolls may be re-
rdnc;ved, at least in the case of candi-

ates.

Then we come to the nomination.
We know many nominations are reject-
ed on technical and other grounds. The
Select Committee has brought about
the provision that the rejection should
not take place on mere technical
grounds. But what are technical
grounds, it is left vague. It may be
that the number given is not the cor-
rect one on the rolls, or it may be some
other reason. For these and similar
reasons the nomination should not be
rejected. I personally feel that if a
person declares that he wants to stand
for the election as a candidate, that
should be enough. He should be allow-
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ed to contest the seat. There should
not be-any more need for a proposer
and a seconder. He need not search for
a proposer and a seconder in his village.
If his name is in the list of voters and
he wants to be a candidate for a seat,
he should be allowed to stand.

I am in entire sympathy with Dr.
Ambedkar when he says that the nomi-
nations should be flnalised before the
elections are launched upon. We have
seen elections being contested again be-
cause the nomination was wrongly re-
jected or somebody was made a candi-
date when he should not have been.
Dr. Ambedkar has asked the House
to devise some method by which this
can be done. I personally feel that it
should not be difficult to do so. At
present the time limit between the
nomination and the withdrawal is 17
days. I think this period should be
extended to about one month which
gives one week for the scrutiny and
three weeks for the rest. If there is
any reason why the person should not
be a candidate, the question should be
decided by a tribunal constituted by
the Election Commissioner, sitting at
some central place in the province. I
would prefer a High Court Judge in
the province and all such disputed cases
should be put before this tribunal and
decided, once and for all and this deci-
sion should be final, There should be
no more appeal. After all nomination
will mean that the person can contest
the election and I do not think that we
should deprive people from contesting
the elections and obtaining the votes
of the people. It is not an intricate
business and people should be allowed
to stand for elections and unless there
are very important reasons for it,
nomination papers should not be re-
jected. So the finalising should be done

_betore the period of one month.

Prof. Shah gave a pet theory of his
that a candidate should have such and
such qualifications and I know that
theory has many supporters. Dr.
Rajendra Prasad at the conclusion of
the work of the Constituent Assembly
also said that it had not been possible
to include qualifications for the candi-
dates. I personally feel that at this
stage of the development of our coun-
try it is not proper to put down any
qualifications. About 90 per cent. of
our people are illiterate. If there is
any literacy qualification, then they
would all be disqualified and disenfran-
chised. That should not be. Ordinary
people who do not know how to read
and write are sometimes the best men in
their villages.

Dr. Deshmukh (Madhya Pradesh):
Why in the villages? In the whole
country.
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Prof. S. L. Saksena: Yes, maybe in
the whole country. Very complicated
and intricate questions are sometimes
quickly solved by them, questions which
it would take High Court Judges weeks
or months to decide. I do not think
we should exclude such natural wis-
dom just because these people are not
able to read and write. It was not
their fault that they could not read
and write: perhaps there were no
schools in their days and in their places.
It is not proper that a man should be
disqualified on account of illiteracy.
Once an illiterate person is elected he
begins to learn how to read and write.
In time he becomes sufficiently edu-
cated to take part in the proceedings
of Legislatures. (Interruption). If we
put this qualification I am afraid most
of the illiterate people, who for no
fault of their own are illiterate, will be
disqualified. We know that a degree
is not a guarantee that a man is very
wise. In fact we have on our Trea-
sury Benches a Minister without any
degree. There was the case of Akbar
in history, who was one of our biggest
emperors. There are other names in
history which I can quote. Therefore
the literacy qualification is not proper.

Prof. Shah suggested that social ser-
vice should be a qualification. Though
1 am in sympathy with him it is not
practicable: because you cannot de-
cide who has been a social worker and
who not. Anybody can claim to have
been a social worker and nobody can
challenge that. The mere fact that a
man can get votes shows that he has
been a social worker and that itself
should be the best proof. .

Prof. Shah also offered a bait that
all ex-members of Legislatures should
be qualified. The mere fact that a man
had been elected before to a Legisla-
ture should not be considered as a
qualification. A man might have been
{lliterate and may not have learnt any-
thing even after five years of his hav-
ing been a member of a Legislature.
He may not even have learnt to read
and write. Such a person should not
be allowed to be again in the House.
Therefore I think this qualification is
not necessary. If you put these quali-
fications many capable persons who
command the esteem of the voters will
be disqualified. They may not even
have read upto the fourth standard
and yet by experience they could com-
pete with any graduate. I therefore
think that any attempt to put qualifica-
tions for candidates will be suicidal in
our present state of development.
When the mass of the people of the
country are educated, then you may
put such a qualification, because every-
body will possess the qualification. At
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present to put in this qualification is to
disenfranchise all the good workers.
When a graduate is a capdidate that
fact itself becomes a qualification and
he gets more votes than one who is
illiterate. The people will know who is
more qualified and vote for him.

There is one danger for which I
would like that some safeguard should
be provided. I mean the caste system
and communalism. The Jat votes for
a Jat, the Kshatriya votes for a
Kshatriyae and the Brahmin for a Brah-
min. Also there is communalism, a
Muslim voting for a Muslim or a Hindu
for a Hindu. I am not able to suggest
any remedy for this situation and I do
not know how to get over the difficulty.
In course of time when political parties
develop the caste system and com-
munalism will cease to be the strong
forces that they are today. Therefore
we should work for the establishment
of political parties to break down these
prejudices. There is another remedy,
namely the delimitation of constituen-

Dr. Deshmukh: Kill the majorities?

Prof. S. L. Saksena: Majority on
caste or communal basis. Concentra-
tion of majorities of particular castes,
creeds or communities should be divid-
ed so that the caste system or com-
munalism will not work as a strong
factor in tilting the scales in favour of
or against a candidate. I would sug-
gest that this is a practical manner in
which we can break the back of this
particular evil in our country.

Prof. Shah said that he wanted no
physical nor moral lepers. (An Hon.
Member: What about mental lepers?)
I have already disposed of them. I
agree that physical lepers or persons
suffering from communicable dis-
eases should not be permitted to
become members of Legislatures. As
regards moral lepers the practical ques-
tion is how to determine who is a moral
leper. There are some standards to
apply. A man may have been convict-
ed for grave offences of moral turpi-
tude. But there is nothing said in this
Bill about moral turpitude. The pro-
vision in the Bill is that unless a period
of five years has elapsed since the
man’s release he shall not be a candi-
date. If the elections had come in
April personally I would have been dis-
qualified after ten years of ixn{arison-
ment, the five years not having elapsed.
Conviction for political offences and
not for offences involving moral turpi-
tude should not be treated as a dis-
qualification. Also persons convicted
of election offences or for fraud should
be disqualified. Clause 7 (1) (a) is per-
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fectly right. Also there must be a pro-
vision that a man who has been found
guilty of evading tax should be dis-
qQualified. Surely such a man cannot
help the Legislature in framing laws
which will prevent such evasion of
taxes by black-marketeers and others.

I am afraid the clause as it standg dis-
qualifies many people who have been
holding licences, merely because Gov-
ernment had insisted that they should
hold licences for their business pur-
poses in a particular controlled commo-
dity. There may be many persons who
are honest traders and yet are dis-
qualified by reason of the fact that they
hold a permit or licence. The clause
should be changed so as to get at the
‘ There should be some
limit fixed, namely a licence ylelding
an income of say 20,000 and over.
Otherwise even ordinary traders will
be disqualified. This way no trader
in the country would be left out.
Even ordinary traders have to take
licences and this provision would ex-
clude all of them. So, I would like
this provision recast in a manner to
exclude real offenders only and not
everybody.

It was said by many hon. friends
that mill-owners, princes and big
zamindars should be excluded fr
standing for elections. I have my s
pathy with that suggestion. I do not
want that these people who are ex-
ploiters, at least most of them, should
be allowed to enter Legislatures, but
I personally think that the way to
exclude them is not through this Bill.
For that you have to go much deeper.
Unless you change the system of
society and have a socialist society,
you cannot exclude these persons. Be-
cause even if you exclude them they
will put up their henchmen who, as
some hon. Member said, will be worse
than the man excluded. You cannot
exclude them unless as I said earlier
you change the pattern of society. One
friend was saying that princes should
be excluded. I would certainly not
wish these people to be there in the
Legislatures but do you think they
will not put up some henchmen of
theirs who, with all the wealth and in-
fluence of the former, will get elected?
So, I do not think these short-cuts will
help you. What you should aim at is
to change the society which alone will
exclude such people. I therefore think
that this attempt to disqualify some
person or other is net proper; it is only
a disgrace on the Constitution and an
act quite undemocratic.

While I cannot agree to a method
of disqualifying such persons, I am
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all for enabling the poorer candidates
to have an equal chance with these
richer people. From that point of
view | support Prof. Shah’s suggestion
that Government should help the poor-
er candidates in the elections. Of
course I know that in the present finan-
cial condition it is impossible for Gov-
ernment to help the poarer candidates
financially but Government can help
them in many other ways. For in-
stance, it can say that it will give a
free copy of the electoral list to every
poor candidate. In an average con-
stituency there are about four lakh
voters on the rolls and the cost of the
rolls for that constituency comes to

Rs, 600. The ordinary, poor candi-
dates cannot purchase them.
Dr. Deshmukh: Give them two

copies.

The Minister of Law (Dr. Ambed-
kar): How many?

Prof. S. L. Saksena: At least one.

Shri R. C. Upadhyaya (Rajasthan):
And a jeep.

Mr. Speaker: Order, order. Let
there be no interruptions when the
hon. Member speaks. Let him not be
interrupted, let each Member advance
his arguments.

S8bhri Kamath (Madhya Pradesh):
But he welcomes interruptions.

Mr. Speaker: He may _ welcome
them but if they continue I will ask
him to stop his speech after some
time—he will not be able to go to the
erd of it.

Prof. 8. L. Saksena: Then, Govern-
ment can put the radio at the disposal
of all the parties impartially and fre-
quently so that every candidate will
be able to enlighten the voters on his
programme and policies. Every party
must, of course, be treated equally im-
partially. Government can also issue
leaflets saying these are the candi-
dates who have been nominated in this
constituency and that every voter is
free to vote for any of them, and that
there is no coercion and anybody who
tries to coerce or intimidate the voters
shall be reported against and action
will be taken against him. If Govern-
ment does this it will be of very great
help to the poorer candidates. So, this
is another suggestion to help the poorer
candidates, mamely that Government
should issue leaflets which are impar-
tially drafted, giving information about
the candidates and telling people that
they can vote for any one of them.

As regards security the present pro-
vision lays down }h. 500 and Rs. 250 in
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the case of Parliament and State Legis-
latures respectively, and in the case
of Scheduled Caste candidates Rs. 250
and Rs. 125. I think these amounts are
too heavy in the present condition of
our economic development. I person-
ally think that Rs. 100 for Parliament
and Rs. 50 for the State Legislatures
should be sufficient. That will be suffi-
cient to ecliminate bogus candidates
and on the other hand enable many
poorer people to stand for election.

My next suggestion is that every
candidate should be allowed to post
free of charge his manifesto or quali-
fications, at least twice, to his consti-
tuents. That will enable every voter
to know who are the candidates, what
are their qualifications and why they
r:lhould vote for some particular candi-

ate.

These steps, if taken by Government,
will generally help the poorer people
also tc contest the elections. And it
will not cost Government much either
because they can do it at comparative-
ly a small cost; especially when we
see scandals involving crores revealed
every day, this amount of a crore or
so should not be grudged by them.
And it should be the purpose of this
House to devise measures to see that
Government has got the obligation in
every Constituency to publicise the
names and qualifications of candidates
so that people may know who is stand-
ing, for whom they should vote.

[MR. DEPUTY-SPEAKER in the Chair]

About transport during polling, I
am for complete prohibition of all
transport. It is only three miles which
a voter will have to walk. Therefore
I would wish that this House should
categorically say that no transport is
permitted. If any volers cannot walk
the distance the maximum that will
be provided should be bullock carts in
the villages. That will be the maxi-
mum that could be provided for wo-
men and invalids.

Shri J. R. Kapoor (Uttar Pradesh):
No camel carts?

Prof. S, L. Saksena: In Rajasthan
I might allow it. But I would say I
would not permit any motor transport
or any mechanically-propelled trans-

port.

Shri Sonavane (Bombay): What Iis
the disadvantage of mechanically-pro-
pelled vehicles and what is the advan-
tage of bullock carts?

Prof. S. L. Saksena: First of all

bullock carts will not give very great
advantage to the voters because there
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will not be so many available and they
will move slowly. On the other hand
a car would give advantage to the rieh
as against the poorer candidates. Any-
how I certainly would not agree to.
allowing any kind of vehicle moving
faster than a bullock cart.

In regard to the election expenses,,
I would suggest that the maximum,
limit in respect of the House of the
People of the Central Parliament
should be Rs. 10,000 and it should be
only Rs. 3,000 for State Legislatures.
This is the maximum that should be
permitted. This should also be strict-
ly enforced. Unfortunately, there have
been limits before and they have not
been enforced. In 1937, my opponent.
spent Rs. one lakh while I spent Rs.
5,000. Of course, he lost the election..
But in his return he showed the ex-
penditure as Rs. 10,000. In future,
these things should not be permitted.
The limits should be flxed and strictly
enforced.

It has been stated that the elections
will be spread over a month or so.
This is very unfair. We have 18 crores
of voters and I can understand the diffi-
culties of holding elections in so many.
places. But in England and America
they have four or five crores of voters
and they are able to hold the election
in one day. Effort should be made
here to hold the election in one day,
or at least within a week. ‘That should
be the outside limit. Counting should
be done only after the one week is
over, so that the results will be an-
nounced on one particular day. If you
do not do this, people will know the
results and that would vitiate against
the chances of those who might win.

About corrupt practices, I am wholly
in agreement with all that has been
laid down, but I am surprised at the
leniency which has been shown to
Government officers guilty of corrupt
practices. A Returning Officer guilty of
hreaking open the ballot box can only
be punished with two years’ imprison-
ment. I think he should be given at
least {ransportation for life. (An Hon.
Member: What about capital punish-
ment?) You might suggest that. -
personally think that the punishment
should be at least seven years’ iin-
prisonment. Two years are far too
low. Probably, a candidate with money
can tell a Returning Officer, “Look
here, you do this thing for me. I will"
give you more than two years’ salary
in lump sum” and the Returning Offi-
cer can very well go to jail. Breaking
open the ballot box is a very serious
offence and the punishment should
therefore be at least seven years' im-
prisonment.
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.Then there is a penalty of three
months’ imprisonment in one case and
of Rs. 500 in another. These should
be increased. If a man who is en-
trusted with the responsibility of hold-
ing fair elections becomes corrupt, then
there is no worse thing. This can be
prevented only by providing for heavy
penalties. Not only that, they should
be strictly enforced.

Then there i a provision that the
Returning Officers should be appointed
by the Election Commission in con-
sultation with the State Governments.
Why should you make it statutorily
compulsory to consult the State Gov-
ernments? It should be open to the
Commission to select anybody it likes
and post him anywhere it likes. Under
this consultation, what will happen
is this. A State may supply fifty names
and if you consult 1t, about the posting,
it will have its own suggestions as to
where a man should be posted. This is
most unfair and dangerous. Our Con-
gress experience is there. Returnin
Officers were appointed by State Cabi-
nets. They chose such people as would
do what they were asked to do. That
destrayed the whole Congress reputa-
tion. I think we should see that the
Election Commission has power to ap-
point Election Officers and Returning
Officers independently of what the
State Government has to say. Of course,
the Commission may consult the
State Governments, but it should have
absolute discretion where to post the
officers. e present provision of com-
pulsory consultation should be re-
moved.

. Then there is a provision that if
election returns are not submitted
within a particular period the man
will be disqualified. It is said that if
a man goes out of the country, some-
body clse can file the return for him.
But supposing a man is detained im-
mediately after he has fought the elec-
tion, he cannot flle the election return.
Therefore, 1 suggest that this should
not be made a disqualification in the
case of those who are unable to sub-
mit their returns due to causes beyond
their control.

Then, you have prohibited Govern-
ment servants from taking part in
elections. Here, Shri Khandubhai
Desai pleaded that labourers and em-
ployees in commercial concerns should
not be debarred from working in the
election campaigns. I support him in
that matter. Take the Railways.
There are ten lakhs of men employed.
Take the P. & T. There are two lakhs
of men employed. To say that they
should not take part in the elections
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and work for the men whom they want
to return is very unfair. I suggest
that the Election Commission may draw
up a list of those who are disqualified.
I do not want district 1magistrates,
patwaris or kanungos who have exe-
cutive functions to perform to be per-
mitted to participate in elections. But
a clerk in a railway office in Delhi
should not be prevented from working
for a candidate in his own home. Let
the Election Commission determine
who are the people that are disquali-
fled. Otherwise, the rest of the people
should be permitted.

I think that this is all that I have
to say about this Bill. I hope the
House will improve this Bill before
it passes it, so that we shall be able
to elect the really deserving people and
not merely people who wish to win by
the power of their riches or their in-
fluence.

Several Hon. Members rose—

Pandit Thakur Das Bhargava (Pun-
jab): Let us have a time-limit of not
more than twenty minutes.

Mr. Deputy-Speaker: If it is the
desire of the House to have a time-
limit let us have fifteen minutes.

Pandit Thakur Das Bhargava: We
should have at least twenty minutes.

Mr. Deputy-Speaker: Fifteen min-
utes normally and 20 minutes in
abnormal cases.

I hope all hon. Members will honour
this convention. I dp not want to
make this a rule, because under the
rules at this stage of the discussion
of the Bill there is no time-limit. But
with the consent of the House and
the unanimous wish of the IMHouse we
shall have this time-limit on this oc-
casion.

Thakur Krishna Singh (Uttar Pra-
desh): We have to catch your eye, or
you call Members from a list with you?

Mr. Deputy-Speaker: Hon. Mem-
bers have to catch my eye. But all
hon. Members who wish to speak may
send me their names.

Shri Somavane: If the names of
hon. Members who want to speak to-
day are not exhausted, the debate may
be continued tomorrow.

Mr. Deputy-Speaker: That will be
considered at one o'clock.

Sardar Hukam Singh (Punjab): In
the first instance, I might assure the
House that I have not my name in
any list; nor could I have had it there.
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Therefore I assure my hon. friends that
I have succeeded in catching the Chair's
eye.

:Shri Kamath: On pure merit.

Sardar Hukam Singh: By chance.
I may say.

I am going to submit here tHat we
are circumscribed by certain circum-
stances and we have to adopt certain
procedures and methods that prevail
in other countries. I would have wished
very much that this Bill should have
been made much simpler, because
literacy in our country is at a very low
level. It should have been much sim-
pler in its provisions, so that the com-
mon man could understand it. But, as
I cannot suggest any alternative, per-
haps, I have to agree that we have to
adopt these methods on ‘account of
compulsion or by force of circum-
stances.

I would not like to go over those
points that have been already dealt
with in detail, at this late stage of the
debate, but one cannot help repeating
certain things, though he may try to
say them in his own way. So, there
are certain points that would bear re-
petition as well.

The first observation that I have
to make is about the disqualification
clause. It has been laid down that
persons who are convicted to imprison-
ment for more than two years shall
be disqualified. It is intended that
even those who are convicted to a
lesser term should also be included.
In this respect, perhaps if they are
really undergoing a lerm of imprison-
ment they might not be able to attend
the meetings for sixty days and so
they would be automatically removed.
This is quite all right.

My hon. friend Prof. Shah pointed
out that certain classes of persons who
indulge in anti-social activities, such
as black-marketing, profiteerirg, tax-
evadipg, etc. should particulurly be
mentioned and disqualified from seek-
ing election. I agree with him on that
point. But what I want to bring to
the pointed attention of the House is
that not only no provision has been
made as regards such persons, but such
persons will get an advantage over
others. My submission is that persons
who were sentenced not to a term of
imprisonment, but to huge sums of
fine as well should be included in this
cluuse. So far as I can make out,
under the Defence of India Rules and
other allied legislation, persons who
committed black-marketing or profit-
eering were sentenced to fine and not to
substantial terms of imprisonment. So,
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while other persons who are convicted
to two years, or even to a lesser term
would be brought in and would be dis-
qualified, such persons who were fined
to a very high amount would go scot-
free, though the intention of the House
seems to be that persons who indulge
in such anti-social activities should be
kept out.

It has been argued by some of my
hon. friends that this matter should be
left to the electors. If they feel that
they should elect such persons, where
is the harm? Who are we to lay
down these conditions for the electors?
This argument seems to be quite good,
but this can only apply where demo-
cracy has developed slowly and gra-
dually. Democracy has been trans-
planted in our country and we have
yet to create circumstances and edu-
cate our voters. There is need, there-
fore, to lay down certain conditions for
the election of members to Parliament
and Legislatures. In other words,
such persons must be included in the
list of those who are to be disquali-
fied.

The second point that I want to im-
press upon the House is about clause
7 (1) (c) which lays down that persons
who have failed, whether before or
after the Constitution came into force,
to file their return of election expen-
ses should be debarred and kept out.
I know of instances where persons only
put in their nomination papers and
when that was rejected they failed to
file their election returns. Before the
attainment of freedom persons, though
they flled nomination papers, did not
want to associate themselves with cer-
tain bodies. But this disability should
not come in their way now. At least
so far as the past is concerned, those
persons who failed to put in their elec-
tion return should not be banned on
that account alone.

Then, the Select Committee has
added a new clause 7 (1) (d) (il) that
those who hold a permit, licence or
authorisation should be kept out. My
submission is that at present most of
the economic field in our country is
controlled. There is very little scope
for free enterprise and the holding of
a permit, licence or authorisation is
not a favour or a concession granted
to certain individuals, but it is a
necessity. Those who are honest
people as well in the trade can only
carry on their profession after they
have got such licences or permits. So
a good number of them would be kept
out if this condition were adhered to.
In that respect I want to submit that
?tt el;ast this sub-clause might be de-
eted.
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So far as the contract is concerned
that is a good clause and I am in
favour of it that contractors who have
entered into some agreement to do
some job, to supply certain things musf
be kept out. They derive certain ad-
vantages. But so far as permit-holders
are concerned, as I have submitted
just now, it is not a special concession
and those who are in the trade, all
of them, have to get permits in most
of the things. Therefore 'ny submis-
sion is that this sub-clause relating to
the holding of permits, licence or
rauthorisation ought to be deleted.

My third point is about clause 35
of the original Bill. That has been
deleted by the Select Committee. The
reasons given for this deletion are first-
ly, that there might be a large number
of applications and secondly, that the
proceedings might be protracted and
that we might not be able to hold the
elections within the time that we have
fixed at present. In the first instance
also when the Bill was referred to
Select Committee our hon. friend Dr.
Ambedkar gave us exhaustively the
benefits that we could have if this ques-
tion of validity of nomination papers
was considered as a preliminary issue
and if it could be decided finally before
elections were taken on. I entirely agree
with this ground that it would be a
useless waste of expense and energy
for our citizens to go on fighting any
elections when an application is
bro1:§ht subsequently questioning the
validity of a nomination paper gnd the
Tribunal decides it one way or the
other and sets aside the whole election.
In the first instance when the Bill was
introduced there was a sub-clause that
for the first election, as there was little
time. the old course might be continued
and that this might be left to the Elec-
tion Tribunal. I thought perhaps the
Select Committee would find out means
whereby this could be done even in
the present election. But it astonishes
me that instead of removing that sub-
clause the Select Committee has drop-
ped the whole clause relating to appe
against the validation of a nomination
paper, altogether. I cannot agree with
the grounds given. The first one that
is advanced is that there will be a
large number of appeals. NMay be
when we are taking up this big ex-
periment surely there would be a large
number of applications and we have
to cope with them. But what I visua-
lise is that in a district there might
be ten seats for the local Legislature
on an average and one seat for the
Central Parliament—altogether, say
eleven or even twelve. If we multi-
rly that number by ten I should think
that would be a liberal figure. In every
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constituency there might be about ten
applicationg for a seat. Then the whole
number would be 110 or 120. If these
applications are scrutinised by the Re-
turning Officer then there would be
appeals against half of the number at
the maogt. (Interruption). If you say 30
ggr cenit. I am prepared to agree even
en.

Shri J. R. Kapoor: Our experience
of the past has been that applications
on the ground of wrongful acceptance
or rejection have been very few.

Sardar Hukam Singh: But that pre-
vious history cannot be a correct guide
for us. As Dr. Ambedkar said we are
very fond of politics. Many persons
would come in and the number would
be large. If it is one-third or even
cne-fourth, then it is not difficult to
decide them within a certain period.
The instance was quoted that the Mad-
ras district board rules have a provi-
sion of this nature. Bombay also, has
similar provision. It was whispered
through yesterday. I can state about
Punjab also. It was provided in those
rules that after scrutiny had been made
three days were given to the candi-
dates to secure copies and file appeals.
In another three days all those appeals
were decided. Here it can be assumed

_that after scrutiny is made the copies

would be provided within three days
and it would not take more than seven
more days to decide all those applica-
tions. If we can entrust district judges
to be on the Election Tribunals for
deciding the election petitions there is
certainly no harm if we ask them to
decide these appeals, and everybody
should have confidence in them. They
will be able to decide them within a
week. Much of the expense and energy
would be saved, and that would be a
national saving. I feel very
strongly on this point that this can
surely be done and the district judges
can be entrusted with this work and
they will discharge their duties quite
efficiently: and fairly. So there would
be no harm if the appeal is provided
even at this stage.

So far as the question of a large
number is concerned I might submit
again that it is better that this large
number of appeals should be disposed
of at this stage rather than leave it
to the ultimate fate of so many election
petitions to be flled and then for the
proceedings to be dragged on for years.
I know of cases where most of the term
has been exhausted in fighting out
these petitions and when the success-
ful candidate is ultimately displaced
by a determination of that issue of
nomination paper he has enjoyed most
of the term of office,
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That would be very unfair if we
leave this question to the ultimate de-

cision of the Election Tribunal. In my
humble view that appeal must be pro-

vided and the clause that has been
dropped must be restored.
Shri Ethirajulu Naidu (Mysore):

Ever since the hon. Law Minister sat
down after introducing this Bill, I have
been trying to welcome this Bill and
now that you have been good enough
to give me an opportunity. I hasten
to welcome it. The consideration of
this Bill, I think, is the most important
legislative business of this session and
for two reasons. One of the reasons
is that we are embarking upon the
solemn duty of creating our successors
the successive Parliaments which are
to rule the destinies of this land, so
dear to all of us. As you are aware,
when this country achieved indepen-
dence direct elections were not possible
and representatives had to be drawn
from the State Legislatures such as
existed at that time. That was the
Constituent Assembly and that is the
Parliament today. We are now em-
barking .upon this task of ushering in
a Parliament and legislatures that will
be coming in by the direct vote. The
second reason why I say that this is
the most important legislative busi-
ness of this session is that this Bill
provides a further assurance of early
elections. A representative sovereign
body which does not for one reason or
another hold the elections condemns
itself. It is a negation of democracy.
There have been good reasons why
elections could not be held hitherto.
T am conscious of the immensity of the
task. Nearly 18 crores of voters are
to be invited to the polls and it is a
huge experiment which is to be carried
out in our country for the first time.
At the same time the time schedule has
now been fixed more or less. I should
very strongly urge upon the Govern-
ment as well as this House that under
no circumstances should it bec post-
poned. It will not be fair to curselves
nor it will be fair to the country.

After the masterly survey that the
hon. Minister in charge of this Bill has
given of the scheme of this Bill, the
various alterations that have been
made by the Select Committee and his
own reactions to them, I would not
dilate much on the provisions of this
Bill. But with your leave, I would
advert to a few provisions which even
at this stage would admit of some ob-
servations being made. I refer to
clause 7 (1) (d) of the Bill. There is
a considerable section of the House
which is in favour of deletion of sub-
clause (ii) of clause 7 (1) (d) as pro-

‘\posed by the Select Committee. I do
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not want to repeat the arguments that
have been advanced by my hen. friends.
who have spoken before me, namely
that it will be a restriction of the right
of the voter to exercise his choice as
to who is to represent him in the Legis--
lature. I am not holding a brief for
the black marketeers and profiteers
ang anti-social elements who want to.
benefit at the expense of the public
at large. [ speak in the name of the
vast number of honest traders, small
traders in big places and small, and
even big traders many of whom are
honest. Why should they be debarred
from becoming members of the Legis-
latures? The hon. Law Minister was,
pleased to observe that the proposal
of .the Select Committee was rather
too severe and his own personal reac-
tion was that a license or permit holder
may not be prevented from being
chosen as a candidate but having been
returned as a candidate, he must make:
his choice whether to continue as a
Member of Parliament or to give up
that ‘icence, permit or authority. I
want to proceed with that as the start--
ing point. That leads to certain ano-
malies. As controlled economy now
exists in this country we do not know
when a commodity will be controlled.
and when a commodity will be decon-
trolled and the list of things which are
coming in for control are vast and are
growing day by day. To mention a
few, they are food, cloth, yarn, hard-
ware, cement, liquors, certain chemi-
cals, certain medicines and in prohibit-
ed areas I think every doctor who gets
a bottle of brandy for his patients has
also got to take out a permit. There
are chemists and druggists who soll a
few tubes of Penicillin and they have:
all got to take out a permit. Why
should we drive these people out of
the Legislatures? Suppose I am trading
in goods A and after I am returned to-
Parliament goods A is controlled and
a permit is necessary to trade in that
kind of goods, am I to walk out of
Parliament on that day. Suppose it is.
decontrolled, am I to contest the elec-
tions and come in again? These are
possibilities which make the sugges-
tion made by the hon. Law Minister
rather unworkable. I therefore suggest
t!cxiat clause 7 (1) (d) (ii) must be delet~
ed.

There is one other reason which 1
want to advance in furtherance of that
point, and that is this. If a man has
got an honest calling from which he is
making a living, why do you want to
deprive him of it the moment he is
returned to Parliament? 1 agree with:
my hon. friend Mr. Deshpande that
they will be letting loose on the coun-
try a set of professional politicians.
You will be contributing to it by dis-
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abling them from carrying on an hon-
est calling. I do not mean to suggest
that there should be no people who
have taken to public work as a career
-or as a duty, but if a man is engaging
himself in an honest calling or trade,
why do you want to emasculate him in
the economic fleld and make him en-
tirely depend upon his politics? It
has been the experience of many that
such people who have been driven
-out of their callings are a dangerous
asset in the political field.

I would like to make a few observa-
tions about sub-clause (f) of clause 7
(1). Before I pass on to that, I may
mention that so far as clause 7 (1) (d)
(i) is concerned, I am in perfect agree-
ment with it and it should remain
as was pointed out by my hon. friend,
Sardar Hukam Singh. That is a pri-
wvilege and a benefit which he is de-
riving and he should not be entitled
to sit in Parliament so long as he is
enjoying that benefit.

As for sub-clause (f) of this clause,
it has kteen laid down: *“If, having held
any office under the Government of
‘India or the Government of any State
he has been dismissed for corruption
or disloyalty to the State unless five
Years have elapsed from the date of
such dismissal.” I am against the last
portion of that clause which says ‘“un-
less five years have elapsed from the
date of such dismissal.” This means
that five years after such dismissal, he
should be entitled to contest the Parlia-
-ment and the State Legislatures. Cor-
ruption is a very heinous offence where
the official becomes more or less a
minor partner in anti-social activities
and disloyalty is a dangerous trait.
These are not temporary lapses but
fundamental defects in character,
diseases which hardly admit of a cure.

T am for disqualifying them permanent-:

1y and I do not want to give them a
second round in non-official life.

11 AMm.

I would conclude with a few obser-
wvations on the need for there being a
finality as ‘o the question of nomina-
tions. Whatever obstacles there may
be in the way of making the thing
Anal as to nominations, the consequen-
ces are disastrous. A remedy must be
found by which nominations should
‘become final at a certain stage. Though,
as pointed out bty my hon. friend Mr.
Jaspat Roy Kapoor, there may not
have been many instances, quite a few
instances have occurred In the past
where a nomination was wrongly ac-
<epted or rejected and the election set
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aside. The State has been put to the
vast expenditure of running the elec-
tion, and the candidates have been put
to all the expenditure of a contested
election and then finally they are told
that the Returning Officers have wrong-
ly accepted the nomination paper and
therefore, “you will have to go through
the entire field over again”. I think
that is very unreasonable. It also hap-
pens in such cases the wrong man has
sat in the Legislature for six months or
a year till the election petition is dispos-
ed of and played his part in the deli-
berations of the Legislature to which
he had no right.

There are other amendments which
I have suggested. I do not want to
take up the time of the House. I shall
speak on them at the appropriate time,
when the relevant clauses came up for
consideration.

Shri D. D. Pant (Uttar Pradesh): One
thould have thought that Dr. Ambed-
kar, having seen the experiences of
democracy in Europe and America,
would try to bring forward a Bill that
would create real democracy in
this country. But, when one goes
through the Bill, one is sadly dis-
appointed to find that all that we have
done is, in our own way, to ape the
election machinery of other countries
like England and America and cer-
tain other provisions. It is these demo-
cracies and this sort of democratic
machinery which were responsible and
which helped people like Hitler and
Mussolini to work up their way to the
headship of Government. Under these
circumstances, unless we create econo-
mic equality, there cannot be free and
fair elections in this country. The only
means of achieving it is to debar all
those who do not believe in this econo-
mic equality from standing for election.
One who has got experience of elec-
tions not only in India but in Europe,
would know, that there are some people
for instance, the priests in Europe and
Asia who command thousands and
lakhs of followers who superstitiously
believe in them, and who by their
mere word influence the people and
entirely uvset the results of an elec-
tion. Under these circumstances, un-
less these people who are in a position
to wield undue influence over the
people are debarred from standing as
candidates. it is not possible to have
free or fair elections in this country.

Shri Himatsingka (West Bengal):
Then, Panditji ought to be debarred.

Shri D. D. Pant: Well, I do not mind
being debarred.



8518  Representation of the

Shri Himatsingka: ] mean Pandit
Jawaharlal Nehru.

Shri D. D. Pant: Panditji has been
a life long servant of the people. He
{s not a man who has been preaching
superstition among the people. I am
referring to people like mahants who
tie a thread round the hand of a man
and say that he will go to heaven and
there are several lakhs of people who
believe in that, and follow them. If
the priests say, do not go to the polling
stations, they will not go. Unless the
priest says that they have to vote for
a particular man, they will not vote.

Shri Kamath: Are there no politi-
cal superstitions or shibboleths?

Shri D. D. Pant: It is impossible to
have free and fair elections unless we
debar these people from taking any
rart in the elections. This can only
be done if we say that the candidates
will be only those who live by the
sweat of their brow, and nobody else.
Unless you do that sort of thing, it is
not possible to have fair elections and
there is a great danger that in this
country we might succeed in fostering
a sort of fascism and dictatorship. Be-
cause the population is so large, by
imitating a machinery that works
among only 43 crores, say in England
or Germany, I do not think we can
achieve fair elections in this country.
Those who have followed the course of
events will find that Mao after captur-
ing power in China has told his people
that he will give his people a suitable
constitution at a suitable time. He is
trying to level down the people to a
human basis and not an animal basis
as we find in this country where some
people become very tall and wealthy
and influential while thousands are
starving. (Shri Kamath: Levelling up
or levelling dewn?) We saw in this
country 35 lakhs of people died of hun-
ger in Calcutta, but nobody cared. The
Congress people were in jail and there
were hardly any people who raised
their voices against that. Under these
circumstances, unless equal opportunity
is given to everybody, it is not possible
to hold fair elections. You say that
with these few devices against illggal
and corrupt practices, and other things
you will be able to secure free elec-
tions. I do not think that anybody
with even a little commonsense can
believe in these things. The matter is
entirely different. At present all the
newspapers in the country are prac-
tically under the control of vested in-
terests of a particular class and they
are not raising their voice ag_ainst it.
The masses are illiterate and ignorant.
Otherwise, there would be a country-
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wide agitation against this law, which
allows the influential people to wield
tremendous influence, against whom the
real servants of the people cannot have
any chance, unless we organise the
people in which case also there will
be mass formations and ultimately it
will be force which will decide the-
issue of election. If you want to do
the thing legally, my submission is,
that all those people who have illegally
acquired wealth in the country, and
who are likely to influence the results
of the election, should also be debarred:
from standing for the election, unless
they are prepared to surrender their
illegally acquired wealth to the State.
Unless that is done, the whole elections:
will result in chaos and after some
time, there will be further agitation
and there will be no stability. I am
surprised at people thinking that the
sort of democracy in- England or
.fsrr;erica is the last word on the sub-
ject.

Shri B. K. P. Sinha (Bihar): May I
say one thing? Only the present Mem-
bers of Parliament may be qualified..

Shri D. D. Pant: That may be my
hon. friend’s suggestion. Perhaps he-
thinks that he has got no chance of
being returned. So far as I am con-
cerned, I am not afraid of anything
like that. What I am contending is
this. In order to create real democracy
in this country, you must bring in
equality of the people first. Otherwise
the results of the elections will not be
fair. The results of the elections will
always be influenced by the dominating
forces in the country, by those people
who have illegally acquired wealth.
One should have thought that Dr.
Ambedkar wio has been fighting for
the freedom of his community for a
very long time, and perhaps whose com- ;
munity is the poorest in this country, }
would have thought over this ques-
tion. Instead of doing that, we find,
that the Bill is a copy of certain sec-
tions of the election laws of other
countries and we are rushing it through :
Parliament. After discussing it for '
three days, we will take up the amends- |
ments and pass it. :

4

oY WIZT: AW TH AR T WA
e A Y fr anfaw swwar #F
R -

{Shri Bhatt (Bombay): What sug-
gestion do you give in order to have
economic equality?]

Shri D. D. Pant: I am just now go- |
ing to tell you how this could be done. '
People having an income beyond &‘
certain limit in this country should he

e A S A 5
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(Shri D. D. Pant.]

debarred from standing as candidates
or influencing elections. (4An Hon.
‘Member: What is the limit?) The
maximum limit may be Rs. 500/-. Un-
less these people are debarred, they
will be exercising all sorts of undue in-
fluence on the people. We all know
that elections are not even won so much
by the newspaper propaganda, but by
the whispering campaign which is set
in motion amongst ignorant ple
.and they are brought round, and driv-
en to the polling booths and made to
vote. After this experience in the
past, I should have thought that this
thing will be taken notice of and we
would shape a machinery which would
give the vote and return to Parliament
or State Legislatures people who are
really honest servants of the masses.
But that is sadly missing in this Bill
and the result of it will be that we
will have parties trying to collect
money or to create mass formations
in order to affect the results of the
-elections. Under these circumstances

Shrsi Somavane: Sir, there is nobody
on the Treasury Benches.

The Minister of State for Transport
.and Railways (Shri Santhanam): We
.are all here.

Shri D. D. Pant: Sir, so far as cor-
Tupt practices are concerned, my hum-
ble submission is that if you once elimi-
nate these vested interests, these priests
.and bankers and these ex-princes and
.zamindars, there will be no corrupt
practices and it will not be necessary
t0 have any provisions against them
in this Bill.

Shri Hussain Jmam (Bihar): What
about merchants?

Shri D. D. Pant: I have already
:said that all people having an income
©of more than Rs. 500/- should be debar-
red. Otherwise there will be no justice
in the elections. It may be that we
will have in this country the formation
of fascism and dictatorships. We know
only too well that it was through a so-
«<alled democratic machinery that Hit-
ler rose to power. It was through such
:a machinery that Mussolini also was
elevated to power.

Babu Ramnarayan Singh (Bihar):
Then all the Ministers are to be ex-
-cluded.

Shri D. D. Pant: If you are to en-
sure a free and fair election, there is
no other way, except that of conceding
economic equality to all the people
and then ask them to return their re-
presentatives. Otherwise to have fifth
rate imitations of the democracies in
Europe and America will not do. Even
Mahatma Gandhi has said that it i
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not democracy bui plutocracy that
exists there. 1t is the influence of
money or some other influence not for
good that decides elections. ~Therefore,
I would request the learned Law Minis-
ter to go through this Bill again.

Wt 9% : STy wEEw, W
fam 4o swear & 9w garwr, 9w
dag N fadwe wAA (Select
Committee) N T | faw
(Bill) g« (House) & amrd
AAE, W T R IR wwA
qEai & | Bfwt w= T F I A o)
aew  WE faa & gualr a4
wifgd, Nt ag & F & w7 & grow
& amd v@AT wE § 1 @q ] qEd
ot efwedz (Parliament) % ¥
AR W wreRETEl ow o A
(Member) gw ¥ fawfad & fevwr-
#fsber (Disqualification) wr
waw § ¥ (Clause) wwr
q@ Iw F AR A § wgr wrge § foe
I w1 A fadwe $3A 7 47 feewr-
#frdatg ok & s ag feenr-
difsdwa 3a madde gde (Gover-
nment Servant) ¥ fag & oy
weart (Corruption) & foafad
% feafwe (Dismirs) fwdr war &
R I & fre N Araar d, wg ax
2 o @ qw @ woam W ford) e
& wex fawe age feqr o, areer
go ag3fun i fr Q& wee
s eI TAATT8 ) W
fawfa® & ¥ ug g1 wgar g fir forg
W i gi=q o wwawd &
fewfe® & feafrs fod ™ § g
W™ g9 ¥ AW & feax (debar)
firld ™ 2, I o far ST
v gwfer (Blackmarketing)
¥ aqwr @fer (Hoarding) &
gar gt & Wi ag w2 md ¥ e
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FRAy amid Fewd @ W omir
a1y frad) aRE A &, @ W R
¥ w1 forerqi a1 qA™ G, I9
M AN N @ g=Ee w0 797 A
orer gar ¥ gI ¥3d ¥ fenx
fodr o @ifgd, 2z &0 F9dY
fafesa areon €

Yz g9 7z Irgq § i 3y srreA
WY FF A & ¥ g ag A g@d
o fiae aRfaAT (Anti social
activities) ¥ swewr (Indulge)
F¢d & ,9¢ F I wam # g
¥a W, @ g N yg wtaw
(Provision) ¥@ ®r{7 # w3
WA AEATE § | AT FATYAT,
WA o ad Srrama §F vy
TINT I § s ar fr ww NewT
qrgE A qgeny ar f5 o¥ sEfa)
A w1 Tor 2 &, A qg e
S 34 WP & Iq wr afcormr
ug g € fe ag N NF §, 7¢
i A aff awad o ) e AF
s afegdz & AT o a8 o
fer A 9« f g AR N W
I | AR oT g Y WIAA A
wE, Agw W aIw N QA
Ffron N a7 a7 o, O
TRET BT & |

Tt fasfas & & g8 aes a9
w1 oA qwfan woa Trgar g e
wEgl OF AT g X e A o) fE
Wy giFfer 7 qwg 13 § AT G
gt ¢, N awre A swew Fow
J gfm wRw §, 94 S R
3 ¥aw A (vote) ¥T & sfawiT

7} § afew TH QST W W T

w Afow @ ¥ Fg 90 A%
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It B AN grores Nifezx feFqa

( Preventive Detention) # 8,
ITH ANz 3 ¥ w4 Ffaw
FLWRE AT AT FT R q@T ]

f frafrzr fedaa g9 o g, =g

TEF q9 35 Ff A s

( Moral turpitude ) & agzig #F
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& wrd 97 arfag fagr mr gy ag Ay
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5 fF A AT i
THC BT T 2 N F g0 gamw
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FATE 1 T AT S A A
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W@ A [T F oF N A
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WHT AN AR A F wrEw &,
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¢ ® Afer (voting) ¥ wzenm
a0 & Sfaa 28 e g o ’
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[« @)
wwr W qar wgreons W €, for
FaR Fgnt T WYL N A vw
T fv g Y g A fewe aff fear
£ 1 IT 1N Joa(Pension) faeft
¢ filt o (Privy Purse) faedt
¢, ¥ woowe oF afre s wifwe
(Office of Profit) § = «ff. ¥®
FMA QW@ I T @R E
frrg & off e g fr o w1 SO
qar, T faftad qrr, sfwe amw
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gad gfee & e g, ag N aifeamiz
¢, @ afeqriz & agey w TAANe
fedl ot axg fearant P (fear
or favour) ¥ ®T &% X ¢AwAT
‘nfluence) ¥ ¥ &%, I ¥@
TR A7 qfeariz @A Tfgd Wi
R S afemde # Awx wfgg N
farge dowx e s eeee (Un-
influenced) & | ¥d& aw W
fawre gat ®r fafaex (Law
Minister) # a9t wfiw (speech)
F wfge fen qrale x@ faae Yy
qfec ¥ gu ST 9 T a7 fw
@ Tfemiz # ¥F© 7 ®mw )
w9y (Stock Exchange) &
w0 F ¢t Twar wrgar 1 wfor
3 q wgEe Rl § I A
feare wwm wgaT 1 F wAwar g
fr e Y WL TIT SIFERW
oET AT AT AEA, I TwI
Yo ww g frag ffteaew ¥ g
<Y % ow oaw fid@w s S|
‘ex-Princes’ Chamber) a#f
T g AT W@ g ¥ & e
i fe qg wfawrs €§ sqa & w190,
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ST § AT WG AAEE § )
QO W AT W AT | gewor
gazag ¢ f o g7 SWY EY e
fear orrgar A ag Q@ waed A
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& A, QA ard A ¥ w AR

¥ ag ww @ ¢ 99 ¥ P W
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# v T F ag7 gxEq qAT G AF
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aifgd | ST fF ST AFATHT AR
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TREE F AT W IH F q® A
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gl am & ag FIAT AT E
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qeaf 3 5 37 93 qar § 5
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150 PSD
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T | ST e g FE T
W amd 2 fmhr el srar @
AR & grer @t difzr (Meeting)
F I@&F far i Ak afeie
¥ @9 7 afew g | A EAE A A
WA Y a3 7 w8 70§ AR
B ¥ eR W, N 37 F qar fawrom
w1 5 qw Nfer d¥ae woAfaw
R ¥ fodg skar A @ WY
¥aw mfrrg ¥fedz & foq yEX
T ¥y AT @, 77 fefewm
(distinction) ®r Ffs7 & 1

Dr. Ambedkar: I might inform the
hon. Member that there is absolutely
nothing new in clause 124, which has
been bodily copied from the existing
rules, which he will find in the
Corrupt Practices and Election Prac-
tices Order, First Schedule, Part IIZ.
It has been there since 1919.

e fooge &% § 1 & aft
¥ g1 a1 i 7 FTF St § a7 g
W HT{A ATEH 9T € 5 q@ @S
& ft w1A | Az QAT Wnfgd, &K
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qT 1Y TH ST F @I Y A &
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IJTH AR FUEr SN A AR HAR
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frar A @1q & @ 99 FrfeeyEr
(Constituency) # ¥t wgi & ag
#? gU, 99 w1 y9x fear, @
W IR R fegeam § snw # frat
Wt fegas (Tribunal) & g
wrE o @ W< far @ QY ag
T g § Af o | wh fo
& ¥g Wrarfe 02> Mawso ¥
Ae e fede = d@y gr AR
ot 7z A AR o 41, Sfer
HFATHT BT T AT A @
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(English translation of the above
speech)

. 8kl GEule’ (Mad: "ya  Bharat): Sir;
Bil nofw moved in the Houdp after
rsrgo difications made therein - by the
lect ‘Comudittee is -a much improved
gme .45 compared lQ its origirrai form;
ut. even dow there are certain: ‘pro-
visions which pecd modifcation. 1 wilt
refer 1o them very briefly in the House.
First of all, regarding the question of
dlsquahﬂcatmns of the' members of
various State Legislatures or those of
e Parliarnent, [ want to submit that
e Select Committee has added furs
ex; dlsqualiﬁcatiorxs in the relevent
sé No, 7. This' disqualification con-
cems 1hose Govemment Servant:
who  have  been’ - dismissed:
the . charge of corruption. The
spirit  working  behind ~ this  dis-
qualification is a desire to root out
all, corruption from the country at the
earl;estt( and it is that such
corrupt persons he deé] arred ‘from being
the Members of ‘tHe "Parliament. In
this connection, this is my considered
opinion that like those Government ser-
vants‘ who being dismissed © on the
charge of corruption and “have 'been
ebayred from contesting election for
g’;e mémbership of this'House, similars
the people convieted for blackmar-
kgfmg and hoarding, whether they have
beeh sertenced or fited, and the ‘amount
of fne. may be anything- from ten
ligeeé dnd above, should also be debar-
féd from belng members of this House
or the State Legislatures. ' If we want
hat such’ people who indulge in black-
"‘Mrl:(.;r*rr or in any other anti-socfal
artxvif'es may not be looked uoon with
spect, then the inctusion of such a
prov Exon is most essential. Unfortu-
nalal m av, we find ‘that such peonle.
bm.lpy honourab}e positions in“the so~
ciety, and as’an hon. Professor stated
¥esterday that such' peoplé are -held in
respect, the. résult” of “all ‘this is that
the f practices are not considered so

Q

ha bty the pyblic, and if these people
were to bet:ome ‘matabers of Parliament
thén they 'will be respected still ‘more.
Now when we are ensicting this law, it
would be much tetter if we took pre-
caution'tn see that they are not looked
upon_ with | respec’c

“'In this connection I want: to draw
your_attention’ to the other asmerts of
the Bill, that while on one hand :we
are not only giving the right to vote
to those persons who were charged and
sentenced for blackminrketing #nd ror-
ription which ‘ig an ahnminable crime
at the present time. Hhut also giving
them the right to bc the members of
this Fouse, on the other hand we are
dépriving those perkens of their right
to vote who are detained these days
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[Shri Ghule]

under the Preventive Detention Act.
As we.all know these persons have not
been detailed under the Preventive De-
tention Act for any offences involving
moral turpitude, nor any charges have
been proved against them in the courts,
but only such persons are detained
under the Preventive Detention Act.
whose activities the Government sus-
pect, or are likely to be prejudicial for
_our Society. Today we have denied
them the right to vote, and I think net
a single member advocated for them
the right to vote. Those people who are
undergoing imprisonment their case is
different, but those who have beén de-
tained under the Preventive Detention
Act there should be some provision for
them to vote or at least they should
be given the right to vote. I do not
think it proper to deprive them of the
right to vote simply because they will
vote against the present Government
and the party in power.

The other thing which 1 want to say
with regard to this Section is that on
one hand we have deprived the pette
traders and licence holders of becoming
members- of the legislatures, while on
the other hand there is a large section
of the princes about whom Shri Raj
Bahadur stated yesterday that they
have not been debarred. In fact there
are two opinions about the privy pur-
ses or the pensions that the princes get
and as such whether they hold any
office of profit or not I do not con-
sider this question in the light of the
fact whether the privy purse which the
princes get as pension, constitutes an
office of profit or not, this question will
be decided by the legal experts. I con-
sider this question in a different light
that the Government may not be able
to influence the members of Parliament
by fear or favour and only such persons
should be elected as are absolutely un-
{nfluenced by the Government. Simi-
lar view was expressed by our hon.
Minister of Law in his speech and sup-
porting this view he had stated thst
he did not want to see that this Parlia-
ment should assume the shape of &
Stock Exchange, therefore he wanted
to debar the traders and licence ho)-
ders from becoming members. I think
as he does not want to make this
House a Stock Exchange, similarly 1
suppose he certainly would not like
to turn this House into a Chamber
of ex-Princes and from that point of
view I consider the inclusion of such
a provision in this section to be mnet
essential. Again I hold the view that
if these neople are allowed to become
the members of this House or Stiate
Legislatures, then a majority of such
members will be such as may be en-
joying large Government pensions.
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The object of preventing such persons
as are holding offices of profit
from becoming members of the Parlia-

- ment, is based only on the apprehension

that after they are elected, the Gov-
ernment of the time may not be able
to bring them under influence or pres-
sure and that whenever they are to vote
on any issue they may be able to do
so without being influenced in any way
and quite independently. I want to
ask whether those people, who get mil-
lions of rupees as pensions, will even
after becoming members be able to
give their independent opinion, when
they know it fully well that the pre-
sent Government have every right to
suspend or stop their privy purses.” I
have a great conviction that it is futile

" to expect the princes to express their

'views independently till the present

. prevented from becoming
. under this section. I think the imposi-

‘may contest the elections,

regime is in office. This is the only
idea in not giving permission to these
people, who hold offices of profit, from
becoming members of this House and
that again is the reason ‘why the
Princes should be debarred from be-
coming members.

We have imposed restriction on the
petty and small traders, but you might
not have imagined the number of such
persons as are covered by this restric-
tion. You might have hever thought
that thousands of people, who obtain
licences to sell salt, are affected by
this restriction. Even those who start
business with an investment of rupees
hundred or two hundred only, have to

obtain licences and they can also be
members

tion of such a strict restriction is a
great high_handedness and it should
be made more liberal. As hon. Dr.
Ambedkar stated that traders and licen-
ce holders should give up trade, busi-
ness and licences after becoming mem-
bers; if you want that restriction appli-
cable to them, 1 will make similar sug-
gestion in respect of Princes. They
but they
should give up their privy purses after
becoming the members of this House,
and if they agree to it, I have no ob-
jection in their becoming members of
the House.

The second thing which I want to
state is that prior to my listening to
the speech of hon. Dr. Ambedkar, I was
of the opinion that the note «f dlssent.
which was submitted by Shri Goenka
about clause 124A of this Bill, was
not at all necessary as the section was
quite clear. But after having listened
to the speech of hon. Dr. Ambedkar,
I myself and other hon. Members have
become a little perturbed because he
said that if any canvasser goes to any
place and canvasses for political princi-
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ples then those expenses will not be in-
cluded in the personal expenditure of
the candidate. But, if during the can-
vassing he prcnounces the name of any
particular candidate then the entire
expenses in respect of that meeting will
be included in the expenditure of the
candidate. I think, elections, big and
small, have been held in this country
but it is difficult to make any distinc-
tion between the meetings held for the
propagation of political doctrines and
those for the personal canvassing of
the candidate.

Dr. Ambedkar: T might inform the
hon. Member that there is absolutely
nothing new in clause 124, which has
been bodily copied from the existing
rules, which he will find in the Cor-
rupt Practices and Election Practices
Order; First Schedule, Part III. It has
been there since 1919.

Skhri Ghule: Quite right. I was just
thinking that as this clause. connotes
a wide conception, it should have been
included in the previous Act, and as
Yyou say, it was included. In spite of
this law, Congressmen and other Mem-
bers fought the previous elections while
propagating the political doctrines to
which they subscribed and at the same
time canvassed votes in the constituen-
cies from which they stood, but I
have not come across any such instance
in which the tribunals in India have
declared any of the elections invalid on
this ground. Therefore, as I was say-
ing that I was not disturbed in the
least to read the note of dissent of
Shri Goenka but after having listened
to the speech of hon. Dr. Ambedkar I
feel perturbed. As hon. Dr. Ambedkar
has said that this law was in force
previously as well and in spite of it
Congressmen, Socialists and Com-
munists etc. in our countiry propa-
gated their political doctrines and at
the same time canvassed votes for their
respective candidates as well, then what
emergency has arisen today? It will
be better if hon. Dr. Ambedkar- clari-
fies the position during his reply to
the Debate.

Now, I take the restrictions imposed
on the Government servants. I think
they should be there because it has
been stated that the administrative
machinery should be kept lnde_pendent
as far as possible, of these election mat-
ters. Some persons have raised the
question that ple working in the
collieries, printing presses and Postal
Department should have the freedom
of propagating their views. There
seems to be no difficulty from the point
of view of principle. What harm will
result, if these common people orga-
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nize and propagate their views? But
certain things may happen which are
likely to create commotion and I would
like to state in brief all that happened
in my own State. A Postal strike spon-
sored by the Socialists was held and
the Congress was not in favour of it.
The result was that after the strike
was over, for many days a number of
Congressmen did not receive their
letters. If the Government servants,
who are called State servants, are
allowed too much liberty of indulging
in the propagation of political doctrines,
it ig iust possible that the result may
not be good. Therefore, I want to say
that from this point of view this sec-
%?1111 has been rightly included in the

I want to say one thing more angd
it is that most of the election work
depends on the Returning Officers. The
Returning Officers would do whatever
they liked in their districts and con-
stituencies. Capable officers will be
able to conduct the elections well while
the incapable ones will not be able
to do su. In this connection I would like:
to state that when Electoral rolls were:
prepared, a provision was there in the
People’s Representation Act, 1950 that
the Election Commissioner with the
consultation of the State Government
would appoint Registration Officers anc.
they were accordingly appointed. You'
also know what sort of lists they have
prepared. I have got one of them
with me and if anybody likes he car
se¢ it. I had spoken about it during
the debate on Supplementary Grants
I had pointed out to hon. Dr. Ambedka;
that it was an absolutely wrong list
That is still with me and you can your!
self see how it has been prepared. !
want to say that the Returning Officer{
must be given some training prior t
elections. It is possible that some Re
turning Officers may not be so we
experienced, therefore, emphasize o
them the importance of providing max
mum facilities to the voters. I thin}
elections can be conducted more easil
if we give some sort of training to thes
Returning Officers.

Babu Ramnarayan Singh narrate
the experierce of his province and sai
tha* th~ Ministers should resign tw
or tinee manths prior to the electio

point. I cannot say anything abo:
the conditions obtaining in his pr
vince but seeing the conditions at t
Centre or in my province, I am #
confident that these Ministers haver;

framing of such laws for them tk
they should resign two or three mon
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TS R i
vta the eleqtions. I do not eve
a1 why conatitute any Interterence
with m;m«%ﬁ:‘f if they speas In this
House or attend Congress meetings.
Thetefare, I oppose his suggestion.

Shri Nasiruddin Ahmaa (West Ben-
gal): This Bill contains some provi-
sions which ;ave:necessary for cacrying
on the eiectio:is. Itn thso Df'iill]: as  the

eral principles o e are con-
g;lnai they have to be accepted with-
out:muchk argument. But there are cef-
tadn provisions which call for some
comments. ‘One of them is clause 7(1)
ﬂ,‘“ -(d), which was for the first time
troduced by the Select Committee
during their deliberations. I believe
that this part of the Bill has not been
caticelved in the right spirit. It is the &
flause disqualifying the holder of a
Licence or permit or authorisatiom re-?
Iasmg, to 5 gp}y“ot food and other
things. 15 * provisioi was ~iaserted
the supposition that all licence-

3 l?c;dera. ‘permit-holders and  persons
; authorised to deal in foodgrains and

other necessaries of life, are without ex-
ceptipn essentially very very bad per-
sons, that there are no good persons
gmong them. If this proposition Is
accepted with all its logical implica-
tions, it would at opce brand the Gov-

ernment an authority which is adept -
in selecting the worst people for these
purposes. Instead of enacting this pro-

vision, we should enact a provision that
a’leyon(’rovex‘hment which chooses bad

es, , bad it-holders and bad
characters for dealing with these essen-
jal goods should be removed from
authority altogether. Instead of do-
ing thaf. you pyt the cart before the
horse a.mf penalise persons who msy]
be innocent. In these days of controls
we have difficulty in getting food, cloth,
sugar and a lot of other thm@ge‘and
permits have to be taken. s 1t
mean. to say that any one who takes
a perhit irox‘n,the Government ig unfit
tp sit in the House? I think the persons
who selected such “bad” persons should
be removed from aoffice altogether.

The persons who take these licences
and ‘permits are often the smallest
fries. The provision ig evidently gimed
S{ banning persons who are indulging
In blackmarketing activities, but may
L.askdn great humility whether the big-
gest. bla marge’ters would' not ‘be 1éft
mf of prohibition altogether? They
are well-known, rather' nototrious;, but
thay ga f¢otefree. they ply their trade
almost openly’ under the nose of 'Gov-
srament evén 1 this great capifal city
if India. 1s there ahy attempt to catch
wld.of them?

‘Biba Wanmarayan Clnﬂ: No.
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8heé Nazirnddin Ahmad: The per-.
mit-holders ere sm?ll fries whom you

ant 10° ban. 1 believe that thig new.
provision should be entirely dropped:
H there is to be any attempt to catch
hold of big blackmarketers, then there'
is another method of procedure. We
have ﬁt the Preventive Detention Act,
recenlly amended, which has been de-
clared by the Supreme Court to be
valid. That Act authorises the Gov-
ernment to put in detention persons
who..are believed to be trading in the
blackmarket. Put them behind the
prison bars and ban them at the elec-
tions. They are notorious. They are
the biggest ersons; you need not go
to enquire who they are—ask your con-
sclence and ‘you will find them, they
are the most civilised' and the most
gmmerws persons. Instéad-of catching
old of the big offenders’ who are
the blood suckers of the people and
detaining them and banning their entry
into the legislatures you are enacting a
clause which will be totally ineffective
against the real blackmarketers but
which will bar numerous helpless and
innccent peaple. The real problem will
not be solved: we will be left without
a solution and these powerful people
will.ge on plying their trade as merrily
and as prosperously as ever.

Then I come to clause 7. sub-clauge
(1); part (f) which lays down that &
man dismissed from Government ser-
‘vied for. .corruption or disloyalty will
also be banned. I am not in favour
n{ corruption nor am I in favour of dis-
loyalty, but I am totally against givinz‘
power to:a Government official who may
be the smallest official possible, to dis-'
mise a subordihate on grounds of cor-’
ruption.or disloyalty. It may be that
the dismissing officer is himsel? corrupt
and the victim honest. and may be
standing in the way of the former ply-
fng bis trade. 8o, to give an official
the drastic power to dismiss any per-
‘80n he likes on the ground of o
tion or disloyalty would be dangerous.

- Shri 3, R. Kapeor: Where is that
‘power -given here?
Shri  Naziruddin  Ahmad: The

. power. is:implled. You say that if a

Government .servant. is dismissed on
the ground of cnrruptian or disloyalty
‘be would be debarred from becoming a-

. candidate. &0 :it by mecessary. implica-

‘tion gives power to a Government offi-

-¢fal: to dismiss' a subordinate on these

~grounds and. ban his eatry into .the

Legislatures,. He would -not  be per-

-mitted to question the justice or Wwis.

~doimi of his. decision.
"m ey that a8 man: :WM“‘G (dlmimd

(Interruption).

dor : these iretwons s not desirable. Rut
you .give. this 'absoww;g'auma‘llo
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power to an office master to dismiss
‘somebody on these grounds. I believe
there is corruption in high places. _In
‘order to remove corruption I.. think
other methods will have to be found
“These things have been talked a2 in
the House frequently but there is no
rémedy at all. '

Then part (b) provides that if a per-
son is imprisoned up to a certain limit
of time he is debarred. I believe this
is conceived om wrong principles. In
fact, two years’ imprisonment should
nét be made the criterion. “It hay be
that a man who is convicted of theft
may go scot-free out of this provision
by being sentenced to one day’s rigor-
ous imprisonment. It is rather the
.nature of the offence that should decide
the matter. If & man is convicted of
cheating, forgery-or theft or offences
of a like nature involving moral turpi-
‘tude I think he should be debarred.
1t is not the amount of punishment that
should count. A man who hak tom-
mitted theft or a blackmarketing offen-
ce or similar offences may go scot:free
by paying a sum of Rs. 50,000 or g0 as
fine, but the man who has been con-
" vieted for two years for a lesser crime
would be debarred. I therefore sug-
gest that the nature of the- offence
should be the banning criterion and not
the mere amount of punishment. It
may be thdt a man in grave and sudden
provocation hits another but fails to
‘prove the adequacy of the provocation
and is convicted for two years. It may
be that he is otherwise an honest man
altogether. But the man whose char-
acter is of the blackest dye, wl
be convicted of an offence involving
moral turpitude, who would palpably
and absolutely be an undesirable per-
son for a Legislature, would escape
the ban if he is imprisoned for less than
two years.

Then, one hon. Member in a Iight-
hearted manner suggested that persons
 above a certain pecuniary limit should
be debarred. - I think he should have
also proceeded to say that a man above
a ‘minimum- education should also be
debarred. If we give logical effect to
his contention, the result would be that
our Parliament will consist of fools
and paupérs and also 6 “chorus girls”.

. Then, a suggestion has been made
that a candidate’s ualification should
depend upbdn his soclal service. There
is no political thermometer by which
you can measure social service.
incapable of definition. But coming
from a very high person of theoretical
ideas, namely, Prof. K. T.. s

respect it. He does not think it neces-
sary to define social service. However,
his ideas are very idealistic. But I

who would |

S
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personally think that the rentedy lies

* ih-appealing to the eleétorate to 'select

really good peopie.

Then, a suggestion has been M
that all jagitdars, all ex-Rulers and all
ex-Rajas should be debarred. I th
this is due to jealousy. I am jealqus of
persons who g;: richer than 1. 1
am jealous of . Ambedkar or the
Deputy-Speaker because, of thejx. h.\g
pogition, = But that is no ‘reason’ wi

I should debar them. I should rather

-

fight and defeat them. 'in thé eléction
on merit§. It shows an inferiority com-
plex 'if’ you want to get rid of them
by artificial means. If Rajas have to
be debarred—and I think thiy argument
-was given by Mr. Raj Bahadur—-then
part of his own name is Raja and there-
fore he should himself be deb
first. Then again, hé comes from Rajas-
than! That State also should be debar-
ed. He is governed by a Rajpramukh.
So, an ex-Rajpramukh should also be
debarred. Coming to other Rajas in
the House, there is Mr. Rajagopalachari
He should also be debarred. During
the war, Mr. Rajagopalachari was ar-
rested; and the Moscow Radio annoync-
ed that the Raja of Gopalachari had"
been arrested! So, he has been re-
garded as a Raja by foreign Powers
- also. Then comes our President Rafen-
dra Prasad. According to this test,
we should reject him also. Then

there is another gentleman : in this
House who. with notable foresight,
has concealed the Raja within the
bosgon}, of his name. I refer to Shri
Ethirajulu Naidu.. The Raj' comes in
the middle. Either the Raj will have
to be taken out of his name or he
should be debarred altogether. These
are some fantastic ideas, theoretical and
unpractical suggestions coming from
vminds which are very honest but which
are devoid of practical experience.

-T shall conclude with one more re-
mark, It is about the finality of the
candidate’s qualifications. The idea
of finality ir an attractive .thing, but
fs it possible for a Returning Officer
in a brlef enquiry during which it is
!mpossgble for him to ‘effectively en-
quire into some complicated questions
of qualification and disqualification?
Qualification and disqualification ‘m

involve very difficult questions whig
it would be impossible for any officer
within the short time at his disposal
to decide. Therefore, from a practical
point of view, & via wmedia would be
that the officer should make a prima
facie enquiry, a summary enguiry. That
would eliminate a lot of unnecessary
controversy. The  difficult = questions
which have to be decided after elabo-
rate engquiry and after going into nice
questions of law and other difficult
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[Shri Naziruddin Ahmad]

matters should be left to be decided, if
necessary, by an election petition. Ex-
perience shows that election petitions
are not easy. They hardly succeed be-
cause they must make out a very diffi-
cult case, namely, that the irregulari-
ties or illegalities if any, have preju-
diced the election. So the via media
I have suggested may be adopted.

Mr. Deputy-Speaker: I may just in-
form hon. Members that I propose cal-
ling the following Members next: Shri
S. N. Das; Pandit Upadhyay; Shri
Venkataraman ang S| Sonavane,

Shri R. K. Chaudhuri (Assam): Does
that mean that nobody else will get an
opportunity?

Mr. Deputy-Speaker: Not today.

Shri R. K. Chaudhuri: Tomorrow
closure may be moved. What about
the rest of the hon. Members?

Mr. Deputy-Speaker: They will be
called tomorrow. I am only giving
notice, so that the hon. Members con-
cerned may remain in their seats. I
may add that this does not mean that
all hon. Members whose names 1 have
not mentioned should leave the House
immediately. They can hear the
debate, and if there is time I shall call
others also.

it O®o Yo T : JUTSHH HEER, WY
fam (Bill) ga g sufea € ow

¥ gray F 48 R are 5 ¥ 0@

¥ qg g1 wvgan g e forw faet faarer

ofceg 7 faere w1 oF wemm, fod
s#sfr ¥ firtfa® (Preamble) wgd

€, 20 & @iy Sufewy fat av o

faq Jq &Y ST A XW ATX@ W7 QA

wrear faet qr fee oFfaw s

N Nem PR F A feger W

WA FT T A W qRT AT

fear muar fe a8 A7 gow ufa-

faferaY w1 sver awrEl § qOr g% A

O ¥ T W § qrifors, Tror) R

wx wfaw saFE o1 %) fog

s R g @R oft ?

faw = A F GHA XW AT ¥ @
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fwar a1 fie 9 fadee w38 (Seleot
Com mittee) %Y qq¥ frat o, ¥
gTe g8 aTam dr v fadwe w4 &
Q| qrEwa wing & g
¥ WA G wE, W eaigE
97 %74 ¥ fod| foy gme ¥, 9w Ad
_mri Feofsa)d o @it a1 faaig
®W@ vy ¥ faem & gF (war &
e fagral ®amy @R (@A )
AT ot a7 & § 69 a9 AT
w1 9« § T WA, WS AL frgEm
Far e gEd oz @, TR
R <t & 197 A ofw ¥ afa
gfar & g &t gfewar wwews
wR W qOAT TASA ErT @T
s ¥ T® @@ 9w awmid
f ez twam & fr @ faum
#gw 7 awm aifemi o wafuwers
fear & T a9 g™ @ (social),
wAfr® (economic)#tz Trei fere
afeew  (political justice) wr
areet < 8, ufx g T gl
A %Y 0| A a=ET fow ¥ w
 afe &1 I TAE @ 9T qT
A fa qra 98, @ gmw faam a=d
w1 gra ofesw =md g ) § a9}
qradrg @ A w1 @ Y AR,
¥R B ITH IW YN ¥ A
o e g frw § oImE oF
wrg ag & fr gwmar fawra &
Qv £ Q¥ ) smafaal N awfer
&Y ot @ | THTHAT B AW A Tawewan
T T T AL A T AT T Fwrr
21 A% wre a7 fe yg o gEAd
A A FYL G AAT W0 @
T HT QU wE a5 oqma d
TRAFTHT X K AR A @
arr oy vt § fie smor ® e oy
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AT A AT T R HE AR
A\ qx fraremr @ewa R & | Sfwd
# 9 a7 F1 weAr ATEAr g gl
T F a7 ¥ | ¥ g
HaCEE @A § A I R ANA R
fogd 1 & A\ § I 9§ A @w AT
gwd) § | AT ag § FIA A AT |
FAC AT FTH FY AT @Y T
qE FT QU e A @ al
TSI q6S ALY &Y Gl | a7, &T
wfgAl & s gam & @R |WH
T 91T AT GgT TR § HR gArd
SHAT QU ®] ¥ qOEET & 9t fager
§o7 & afew Adi & (1 QY ga@ F
HTX F1E quTT Ay AT ¢ A TG FA
€1 75w a@F WA g 5 w1
Wawret & § G A awe gW
et adi § 1 3fw el e B
¥ & 9 T ST & e
% wgi = = o @1 sgfaat
¢ 97 3 gwwar §, T H A
FT AR ATF wEE, AT FrF
e AT sfafaa & frew &
qEH AT FAA Y 9T 9 § A A
12 ¢ 5w frafes s aq & oo
¥ q9mET 9T |

# g & fafesm el
NG FI AW FT GHT A BT 1A
&X, IUTeqE ARIRY, GF A HTAG AT
WA AN a" & I 9T fda w9

qqisyE A, # at I § frage

w& i ¥ faw &) aww S 9%
faare v & o grow AN F FRY
FTAW A AT FAR TF CF
urer A % TF SUNRT &) =gy
R A AT F T qAT gre

€7 W qET T FT TS wLPw Yy

AT T €3 FT 7 T HH 9 QA
fog & DU T IT X FAWt wN
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A&7 aF fog g A quw @A
W ¢ W fod # a wwAw
&t 1 s fox amwlvg s g 5
Far & ok i gt T AT qw oy
FTar o frd §, 9T | et
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i fe owgw @ 7w § av
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¥ arlre faften w7 & aw G
wdw e g AT F, | oA A,
W & qF g% aar yert a
frg o aary frafewY ), aaw
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NAred g ga faaq
& 0 Afes afesk v wiT P,
ez # AT & 0 wgfezy fiyfgoeg
(directive principles) § 37 ®1
qW P, AT N F T wTT W
W@ 30 ¥ g qEw WT g
g g Ma d qw & @A F @R
frafesi ®1 gad &1 9w fem
w3 ¥ guEar g5 g qar K N
AR ad ae fadww @3 gq
et frrmag A i frdy
M & w7 F AN E ) F IT A
Famr wrgdi g 5 ame fedr 2w &
W oag Aam g A oag 0
:@haaﬁéﬁmaqﬁwmqm
TR g & &7 F A fFar o )
&m§ﬁsm gm@ma’ra&
Tt a1 e wfaere (Election
Commissioner) g a<g ' AT
fear iz ( Gazette of India )
& P & fe oagw qAw
M) aw Ay AR § e %tr K
fred) sfr @ e A Ay Wﬁé,l
figgam # frat w2 ol iz
W Wy ¢ W ooy g U A
feat 9T gz szl fegre iz WY
3§ fed § wwwar § f5 ag
w8 §9 .58 At G- W
- A-Froe we AR AR N GER
st sw wa o - rerd 2R -
fod Tvepafa - s fermr wwat
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YT g JI@  gawA (General
Elactionr ) ¥ 9g& o frr Fafeora
fg &1 wvow ma ¥, AT Y
AIA N Nfw N w7 & qww
gfFwm R Ry ¥ g Ox
fer Qar fafear fvar s o

wWhwa & 77 sgm wgm g
TFwsmddidar § o
wR iR g anw faer # gTT T
dar frdt ax 0% @ s A
Sraft qifw arw aAdT w99 £ A
A & % & a9F qEA qh Yy
wgm Sgm fF fgrgea A g Q8
war F frad st srware oy g
TP @ afests aan froa §0F
yawar § i qftes @ 9= qiw 9%
He srear< o3 1 | gafed & T
& NEz N gen s A Sl
*fq gwmfos & s 37 & for
W FAT 7 W @@ wr fadam @
arfgd fe o geoata 7 A 8 &%
& #7 ¥ w7 g7 O awfew A
AT graedt o A gETTR e
wre & aike frar v aifs afas
T fa® AT F %7 7T IF F gAO
fae @& AT I & IRSAOE ¥
Iqreq AT, AT A § 6 FAA
F 0 orad el F I ¥ ww aew
Ty 4G Bt 1 98 & R Wt
Y wfwwre fear rar & fF @@ w0
& qarfes @R w2 AT fagw aT
g1 T @ 7 gEEA R F QY
o §0§ AR E qE XF AT

Y efwrc wwar § fR AR ame
Foray mRe & wifqyr ol § IT WY
A w e qu A gl firea )
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agx ¥ o frgw ad md @ feT Y
WA g W Y & 1S FrqA
WA R § In ¥ ganfas o e
(Rules) #< faaw adid 73 § 30
N oward gw e Ad § At ae
war g}, ®9g ¥ uwedi Fv @
wrwEr Af 2, A foex g A o
Tl JAET FY 1F grN | gafed o of
o e fey oig , S F IR
TR wtg, ) o frow i f6G
%17, 37 N FoE F " MR
afee & wwifo O afgg arfe
afas ¥ Ffus s@r N 7 N
AR §Y % |

¥ agraY Ay aga Y @ &
fe ara gwet F o axer g oav
ug §Og ¥ N gXE g I AT AT
drar @t | g9 EReR A 97 2AR
TN gTE SI3WT &o Ho My 7
ST @Y a7 fF 91T qar & ageat
¥ grftzard & for dygar #1 fratex
frar wig, ¥ WA § F s an e
ogt OF DT Fi §4TS § g T A
fautd aqrai S99 W g A € &
fr ag faea fergeama ) qam CEL
N qfas, snfaw o T
AT X FT IT T GUA( FHT, WHAX
a1 #3m 1 F awaar g f5 gedigan
# fod wrf drgar @ wrRTEr
atad 3 fF e fergeam & wwiaeT
7 fagare <@ 1 ofet @A @
a1a g ot arAr g3 6 S s
fegeam § W@ &, frgmm &
faum ®Y Wy @, ofeT o4& W
w8 fra a fs g@ qdfas s

§; Ruaefrdl Y A FATH AR
AT WAk & @ Af § v & v

¥ fagr A7 Ay & e ¥ ww
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[ = Gwo B0 2w )
W rd § oy fawr & @ &
foers € 1 vefod garr amAw ¢ fin
Wamd o0 Foaw & ok X
W amnas g AR I N awd
HTYET ST ) WEAr qigar | sfeT
W R W OF A wg ) fed
#t =aeqfasr @ F1 @E w@@w
g fodt gwd waeqifoey @wr &
foq sefzae € AT sfea af &
I AST F NTT AT H Ag qXH
§ AR ugt dag 7 oy @ gk QA
@ g FT geeq A go N =g agt
& for IulzarT gl avar & 1 K o
ag ugt ¥ (elect) & swram &
wgi & fom (Resign) stam )
# gawar g fe qg Ifwa 4 §1
wrard fod #t v omg ¥ e
s#az fear AT Iw g w7 Ay W
fafacr Farg AY Iaar fed T
og & ford Iwfear 78 Y anfed
g A A ¢ fF ag o qw g
w gfeffer sr € aY g@d
wrg # W gfafafecs #31 S@
*fod Sfag ag & 5 qg@ =g arwdY
I FE A forgT s e av gEd
wrg & for Sefigae a7 | aT qar
At i ot § qwwen g i WA WA
W af| w1 gEwarr i | gafwd
fr gx =afirr g ag azed Qv d
¥g 7 A gq WA g IEhATe
oar € s WA & @y grv
adeT ¥@ T ¥ QAT € Adr I g

w1 fir o ag da< & fod g amam
ty A AG ¥ @ 9y Jv) AN
o agt wA® Q) TE ag W F
QN I FE oF ) wied wa
wure § f sorc 1€ g g aEdr-
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fawr aar #1 azew @ A ag fae gady
YUY EQECAIORT TAT ¥T IHALATC 7
ak
12 Noow~

ber has mireadsy eaerisc's fion. Mem-
st g0 G0 v : IyTST WA, |
9% 3T wwewm Qo §, W
fod s 7 fox oy sgmr s wreeita )
M RIR & a9 w fao N
AT ot A% gAY @, w17 )
qTAl A gET qME, aifw ST
@ #  qafefgdr (publicity)
%7 FT 49T gL TH SHITATT Y
mtmmﬁ%{‘amﬁmwitﬁsﬂ
¥ rqTa & FTT7 FrE Qg FEHK AT 9
S JrEATT ¥ qUAT JGAT AR
T FT 917 | F J7@T B AVGT AE
gUHT 7 9% AT g & QI A R
¥ FI7 I AT G AT 1 W A
WEATH A 1 QA
qATay g wifgd fF qA A W
FHES 9% AR A& 7@ €T W
FATH § 0¥ IFAvRAIT M PR A )
T & qINT GO w9 0 IwR-
A WY AT Y A

(English translation of the above
speech)

Shri 8. N. Das (Bihar): 8ir, Before
I proceed to express my ideas on the
Bill under discussion, I wish to say that
the day the Preamble of our Constitu=
tion was moved in the Constituent As-
sembly of India or thus was placed be-

fore the country, the people were given
a full assurance that after the political
status of the country as a republie
was declared, they will have full cppor=
tunities to send in their true represen-
tatives to the various legislatures and
thereby march forward towards the
achievement of social. political and
economical equality. Again when the
hon. Minister had moved for the re-
ference of this Bill to a Select Com-
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mittee, I had entertained a hope that
the Members of the Select Gommittee
while framing any legislation or while
considering the formation of any orga-
nisation., machinery or any other ar-
rangements for a successful conduct of
the elections in the country will ever
bear in mind the fundamental princi-
ples stated in the Preamble. So far I
can think, the greatest enemy of demo-
cracy, whether in India or elsewhere,

has been the capitalism or the power
which money is able to command.
There have been perpetual efforts to
set democracy at naught or to cause
its complete failure by employing this
power of the money. Although we

have conceded adult franchise system in
the Constitution and have adopted the
fundamentual principle of social, econo-
mic and political justice for all
yet I have grave doubts that if we do
not incorporate the necessary provi-
sions for eliminating all undue influ-
ence of the money on the public and
pclitics in the law that might be fram-
ed for the conduct of general
elections then our entire labour,
spent. in the making of the Consti-
tution may be rendered a mere
waste. Here I will draw the
attention of the hon. Minister to the
speech he had delivered on the 25th
November, 1949 wherein he had said
that in the absence of equality, inde-
pendence of the country becomes the
household property of a very few. In
the absenre of equality, the people of
the country do not enjoy the benign
blessings of freedom. I had thought
that the hon. Minister while framing
the legislation for the conduct of elec-
tions, would be fully conscious of the
desirability of reducing the monetary
influence to the minimum possible. 1
concede that, in view of the present
set up of the soclety, a total elimination
of monetary influence is impossible, yet,
while holding that the greatest threat
to democracy comes from the monetary
influences, I think there are only two
things that can protect it. These two
things are the relevant law and pub-
lic opinion. If we would not pay !

attention to these two considerations
while framing the legislation. then our
democratic  political structure can
never prove to he a sound one. OQurs is
a country divided in many religions,
where the caste and creed considera-
tions exercise considerable influence
and whose people are not thoroughly
familiar with the fundamentals of de-
mocracy. Under conditions like these,
the only way of safety lies in a re-
enurse to law. I also concede that mere
legal provisions will not ensure a suc-
cess in everything. Yet I consider that
the only thing that can save democracy
against all these dangers in India—a
at work. where economic inequality
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at work, where economic inequality
and considerations of social superiority
and inferiority wield so much influ-
ence and where the crores of voters are
just like illiterate and uneducated
multitude—is that the elections be
safeguarded against all monetary in-
fluences.

I do not vsant to take much of the
time of House in referring to the vari-
ous clauses ot the Bill. I reserve my
observations regarding the various pro-
visions till they are actually taken up
for clause by clause consideration.
Sir, 1 suggest that a Committee of the
House be set up to make a thorough
scrutiny of each and every clause and
sub-claise of this Bill and so shape
it as to eliminate the possibilities of
monetary influence to the maximum
possible extent and thus help in the
achievement of the lofty ideals that
we have set before ourselveg That
explaing why I wish the hon. Minister
to take into consideration the various
experiments made and the experience
gained by the countries of the world as
also to bear in mind the present gen-
eral situation in India, her social set-
up and the conditions of the people in
general while framing any legislation
regarding elections. It should be so
framed as to reduce the influences of
money to a minimum. The kind of
electorate we have got in this country,
is a common knowledge. Everyb
is quite familiar with the type of crores
of our voters on whom lies the responsi-
Lility of sending their representatives
to the various legislatures. What have
we done to educate them or to maxe
them politically conscious? It is stated
that this is a job for the political par-
ties to do. While not dilating much on
this issue concerning the parties, I
would like to know how many of our
countrymen are familiar with the pro-
visiong of the Constitution that we
have adopted in the name of the people,
or how many of them know the pro-
visions of this Bill that is intended to
bring the rule of democracy in this
land? It will take several years to
educate our entire people in all these
things. From whatever little experi-
ence we have had about the elections
that we have witnessed so far. we know
that when the political parties go to
propagate their respective political
doctrines among the masses, they be-
come totally forgetful of the provisions
of the Constitution and all other prin-
ciples. Their only concern appears
to be to come out successful in the elec-
tions. These political parties or their
propagandists level extreme type of
charges agamnst their opponents and
spreac true or untrue stories—and even
have a flung at the expense of private
characters of their political rivals and
thus, spare no means whether good or
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«/[Shri 8 N, Das]

bad, fair or foul to win the support of
thé masses. Have not the hon. Mem-
beérs of this House got the experience
that while fighting elections we talk
the least about prineciples. All alog
we have our eye on winning them some-
how or the other. In these circum-
stances, it is futile to expect the politi-
cal parties or their propagandists to
educate the public in the main pro-
visions of the Constitution and make
them realize their duty towards those
rovisions or towards the issue of elec-
ns while propagating or canvassing
support for their candidates. Person-
ally I hold the view that we should in-
cdorporate a clause in this Bill itself
to provide for the full education of the
public in all such matters. Consistent
with our, desire to see some 18 crores
or odd of our people, whom we have
given the right of a vote, fully edu-
cdted, we must make a beginning right
nhow in that dircction even though the
task may seem to be of a gigantic scale
to be fully accomplished by any free
nation. AlIl'l can think is that a legis-
Iation should be passed wherein a speci-
fic mention of the illegal and undesir-
able practices as also of the practices
in which the voters should not indulge
may be made. Yet the parties
take no initiative on their own to edu-
cate the masses. The result will be
that the ignorant masses will suffer
risks and will haye fo undergo actual
ttubles. 1, thérefore, think that some
such arrangements should be made on
behalf of the natlon or on behalf of
our Rashtrapati that simultaneously
with the announcement by him about
the ‘holding of eleétions and asking the
various parties to nomtinaté candidates
to contest from the various constituen-
ctes, whether they are for the State
Jegixlatures or for the Heuses of Parlia-
ment, a date should also be announced
for holding of meetings in each village,
mohafla, town or city in the various
constituencies and to which all the
voters residing there should be invited
to attend. At such meetings the mes-
sage of the President should be read
out to the people. The message should
fnclude a reference to the main pro-
visions of the Constitution, parts of the
fundamental rights as occurring in the
Constitution, portions :)f th: d!xl-ectiv:.
ciples and the portions of main pr
53?0::5 of the Bill under discussion.
Arrangements should be made to pro-
clajm this message to the voters in
each and every village and town all
¢ver the country. I can understand
that the constitutional experts sitting
here will point out that no such thing
exists in the Constitution of any other
cvuntry in the world. My reply Is
hat the mere fact that it does not
&cc‘\ix" “ini ‘the ‘Constitution of any other
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oquniry, is no .argument that we too
sheuld- not incorparate it in our Con-
stitution. I know that the President or
the Election Commissioner will cause
an anpouncement regarding the holding
of elections to be published in the
Gazette of India. You can realize what
percentage of our people reads the
Gazette of India or say what percentage
of the people of a State like Bihar
reads the Bihar Gazette. I, therefore,
suggest that in order to proclaim any
announcement or the enforcement of
any new rules or legislations, a date
should be fixed, which should be cele-
rated as the ‘Rashtrapati’'s Message-
ay’ when the people should be given
the fullest poessible informatfon regard-
ing the implications of the announce-
ment or of the rules etc. On the eve
of general elections, a day should be
set apart when the objects of the law
as a whole and its bearings upon the
elections should be explained to the
people. I hope that such a day will be
fixed for proclaiming this message.

Another thing that I come across in
this Bill is that at a number of places
it gccurs that such and such rules etc.
w{ll be published in the Gazette or
will be made known by some other
means for general information. In this
connection I will like to remind the
hon. Minister that out of 18 crores of
our voters, only a very small section
reads newspapers. In this country a
majority of people is {lliterate. I think
hardly four to flve per cent. of our
people read newspapers. I, therefore,
want that a Airective shpould be includ-
ed.in this Bill to the effect that if not
in each village, then, at least, at every
yost office all the information intended

or the public in general should be
availahle and, in particular, the infor-
mation regarciing the general elections
should be disseminated in each village
through the agency of the. post master

cerned so that the largest possible
number of our people may know of it
i, time. Sir, you are aware the mere
legal provisions do net solve the pur-
pose. . The Government are given the
powers to frame rules and regulations
within the scope of those provisions and

: they are published in the
Gazette. It is with regret that I confess
that we get no time to read all the
copies of the Gazette that are sup-
plied to us. We have no information
regarding many of the rules that have
afe,n. framed so far with regards to-

e varlous legislations passed by us
here, Se.when even the hon. Members
of . Parllament . are unaware of them,
the peo(rle in general can hardly be
expected to show any knowledge of
them. A, copy, therefore, of all the
rules and regulations, that are made
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and published from time to time, should
be displayed at every post office so
that the largest, possible numberaof ou
people may become aware of them.
Neéxt the issué Uhder diséussioh judt
now. is the qualifications that. should ke
fixed for betoming Members of the
State latures. or Parliament. Wg.
Prof. K. T. Shah had moved here a Bil
to provide-for the fixing of the quali-
ficatfons for becoming Members of
Stete: islatures, I hrad at that ‘time
submitted that as far that issue was con~
cermed, we hdve prowided in the Consfi-
tution that this constitution will give
sootal, ¢conomiic and political justice to
all. and will establish equality and
fraternity amongst them. Té me the
only qualification far a M r. sho
be that' he must ‘have fdith in the
democr of India. ‘Al h I held
that to allow such people, who though
regide in India and behieve in her Con-
stitution, yet indulge in corrupt prac-
tices .from becommyg Members' of the
Legislatures is not free from dangers.
Such people helieve in ‘the Constitu-
tion so to say, yet their very actipgs
are against 'its “spirit- afd objects. T,
therefore, say with force that Clause
No. 7 em es very important pro-
vigions, which. facts1 .do not want. to
emphasisé too much on you. T will,
howaver, make only orie observation.
It will not be proper to create such con-
ditions-ag may give hope to peoplé to
become a Member of another legisla-
ture while 'holding membership of an-
other similar body. Thereby a.person
who is a membeér of Sorhe ‘S‘{ate Legis-
lature, will he able to contest for any
vacant saat ‘of the Parliament and if
elepted. he will. just resign. from the
State Legislaturés. It is I think not
proper -{0 give him the right: of dual
representation. The only proper course
open to such a person.is that he should
first resign from .one place. . only
then 'seek election: from another. If
it is not done, there shall be A misuse
of ‘capital' and power in the country.
Suppose 13 -person holds-membérship of
a particular legislature and he stands
for. another le?islature and also con-
tests the election, what will be the
result™ The result will be in case bf
his being elected to the Parliament, he
will have to resigh ‘from that State
legislature. A fresh election wijll be-
come nccessary for that vacant ‘seat.
Thus, we shall have to arrange for two
elections for nothing. I, “therefore,
think that a v person holding rhember-
ship of a particular legislature, should
be. debarred frfom seeking election to
another similar body.

12 Noow :

Mr. De uty,-Speakc‘:r: The  hon.
Member haspalready exceeded ‘his time.
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Shri 8. N. Das: Sir, as my time is
up, I will*in"contlusien répdat that the
hon. Minister should give a thorough
scrutiny to this Bill and, as far as pos-
sible, should so_ shape. it .as tq.give
equal opportunities for doing publicity
work-to.all candidates.” He should take
carc' to see that a cabable candidate
when opposed by a rich epponent may
not feel in any way hadicapped to
arrange for proper ‘publcity only for
want of funds. He may not feel any
difieulties. in educating © thé . public
opinion in his favour and thus lose the
eléction everitually:' Full 'and adequate
proyision-should, therefore, be made in
this Bill ‘which should reduce the' élec-
tion. expenses .to, the.minimum. possihle
and 'thereby prevent the capable candi-
dates being defeated -in eleetions solely
for want of funds. Resources for carry-
ingrout publicity-should be-meade avail-
able to all candidates equally.

KA EAREEE e B :

v ofew v vw Sereand Ty

fedaw @t ot v sefedfy &,
g¥ wr uF faaw e gy Al oA
fetar @ W & ame aR § fire
d @ aaHn T T e £ et
Feitd N v 773 F o F T 49
sy o & S §5 Aawe &
e € X @ ;W Fr owr )
e wgi o T Rrdaw wr geaew
& xw fam (Bill) 1 gmy A
ey e Gww e dR e 7 &
T Tr N A Ad T g W
¢ ame g 7w g wET
;. ot Q) AN ¥ w® o}
e ¥ fe g oW "o w7 @ AT
[ ] -
. fralr && &7 ¢ %, qv A
A § awatea e WS
(Assemblies and Councils) #13
T §, ST W Aw A T fawor
T ¥ @, O W ¥ ;W gy
. gift TgT wwdlt § 1 gt W
fagus %1 St §, SO A« uw-
W Ag @1 oower §1 Prdaw

R ag & for-wor g @ Y,

qg. twaw- 1, - fasverqy Fafewr
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[ dfeer g xw I )
T ogt IF @ &7 graW §, I
F fedl Y #7E qaig A g e
T @R AN € 99 v 3 A
§ @ fafrex (Minister) @gw
‘MW ILRE, FHaN W

w T awr 9 feai § A fad

R ARz gre § Y N W@
favds o A5 W@ § T|@ W Iw_qW
A @I AT W@ & W AT ¥
RCRECECE LRI L
&R T g qar fow & qfd @
T, frorm e ffysr T w<
TH | 9T ETNU TR F O §, A
& afi quwar f§ @ & S @
g T wgw N AW & e E
fram ze ¥ fr g9 @F g @3
¢ F g Ao W F @AFR W
AT IF F oA FIT A o I
g A frw AR, wEQ,
d UF qEeT g, at I AN
7> & IR ¥ fogh grd &t
N F g, @R # @ g, I
gy W AR GwT @ e I
foiz qr a1 g A A@ § N
W I N 737 wA ¥ fod el
W QEAR A geem g 5 o
R AT AN Q@ aR 9T IR w@
Fifgd | wa gw ag ¥ E & gaTCr
IR Ag & & wmar AR frsm
w7 g AR for 9 §F aI@ aQ
¥ gfrdg v , ¥ & wwwar g
fw garo g Siw faoiw T @y
TR F FqT GATE 1 FT@A W
g Aff g1 & wd g § fe
qg 817 7 ®1 JET F A o4
&, & A g F awe ¥ Ak
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ANAL FE7 IST qFS g, ¥ Kk
N AT @ A F Al e
wifgd 1 Q¥ Wil ¥ faers SR
i sIrmr g, dfer d gar ag
g v w 9gs A1, ¥ @ foqr
N Fi7d ar arar ¢ faar 9w awr
¥ fwg a0 # Fquaarw faxew
g WAy N faor @l w
¥T® gu, 9§ < famr o fe
g &R ¥qF @ I@ W fawmr
W 5T fF Q¥ &I ot @ 7@ -
qft &, frr & o/ w1 A ofer @
gwdr &, oA F7 geAR ¥ waw §
T 9T a0 w@ W A F W0
¥y &, W AN AN qI@ F T 97
¥ wifgd, ¥a I@ &) fearr § @

ﬂa’ttvﬂa;«mmﬁ IgF qq
v ot § O fF sEvgar & mage

arfr 1 @g sErwar N @ AN
w fam & §, 99 w0 araw ¥qw I
¥ ¥ A A Fardad ¥
g & A g<Erd AT W AT A
* 93 §, 9T F [IST IJF FJA-
wae & wff §, w7 § @ gt qw

¥ v o B2 a¥ At g3 wifAe
& gard afaw @war g7 g7 QN

g F T, I T TFRI N
g gf Ao d, W geee
G4 srqeqr ar A § &k @@ R
TR F §) §, qTAERT W AW
N 4t fip ¢ Axar W@ oA, @
aifew 3 & ot & 3w w Afqw
gt &, T § B2 a® faad &, I
%1 A qewe, sadg (Permits
& Licences) aikg ¥ fdt 7 fady:
q@ g & wrar €, a ¢F I fow
® g §T B2 812 qifAeq maEw
s sarogds® (authorization)
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TR i & # g o1 f ww Aw
8% Q¥ QX A 7 arF E ot
AT & A N Ay ) w07
¥ Fuw & w4z A faewe wed )
7t 37 & feezzue (constituency)
§ 78 qifsii (Pollings) % &
AN W AAE A IN BT F
I I F] THE 9@ ¥ A FvmM
e gok oAl q fag & 9T W
Y g Ad oAz N W o
gam o A, Az qafer af v
N A Tom faad g TEag A
% FT ]T 9fad

fer stz dfEdw (corrupt
practices) T wHare  ifwedw
(Tllegal Practices) % st fraw
A & AT AAw F ag N o
N faam & v g7 frgmY 7 oF
fraw fog ma & faa 9 awg ¥avx
A7Z F AFIT I3 AT AN, &t 3T
qFH F w9 ¥7 ¥ frwear agA
ufeew fm ) & sar g fF 3w
qwEEl w1 TA qvg T fesfwr «
A, wERe W e dfeds Qe
Ft fawr v g7 @ T@ A qEd
wa ¥ frsgas waw A £ A aw
a% f® 3z wwaw (offences)
gtz ¥ aX § wta qEA@ W 77
Bar § @ fawy ov Ty fagaw @
O TH F FTT LEY TH! AT FAET
W ¥ wAA AT gw § Wa 8
JarEr ®@S I § q7 A g7 AFIA
ol w1 &g g § fiagw wEm
fr zadt X ¥ S gewEEe A
az7 @t & 1 9z ara @ Ao
1y dger 7 2R %1 fraw =
q @ gar & fow A aog ¥ qEw
arofr agf 1 fee s (Members)
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N wd=w (Agents) M Fwgar &
WNF FAgaAd At §, g7 ¥
at & 3I7 fAwr § tw 2 qwt
2 AT 37 A N T Fmar aA
T&d # A7 avg fe o Ffigare ¥
foq fod: &1 fov fedias sy & g
T & A gsh W @Al & 9
Fr of gfgamsr 97 7 far ar A
A grar g ar 7z ) arAr
A 7€ F far se aeNFAT (appli-
cation) @ # =+ &% @ fed)
FIIAT &) @A @ ENAL
¥ N g o wT AT fET T A
3 fe dar o & 7 A3z foar fe
fad & o1 § wafeqd aow fetw
gERE § gar FM AR AWS
R I T AT QAT A G
I A @ ¥ qt §F of qwawr
¥ qFAr &, 9 WY wwar =S¥
few e Medw & s=it g=hrd
e dfEds ¥ TR F qw (Y
F QAR Y AN E I R frae
2 oarfgdy ¢ oo dur & Rrw A
w7 mar ¢ fr erd off Afew (meet-
ing) @ g% sm@zse (autho-
rised) ¥ & a¥ ﬁ*ﬁmif
gwdr & Q¥WA ¥ §z qareE (met
aside) &7 # ag ger fRar xmw
Tifgd o for A7 A fase fear
T wifgd wifs s Af Bree
(Printer) srgar am & gwar @
ar 7z 919 §) AT § IR AT
daxE R w1 & fragw wEm f§
ag ww¢ geT faar war =ifgd « feg
g wear YT WY Tar T § ag
qEEy At 7 R

& s A afed o &
firdza wem a8 @8 & fe oy gTndly
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[ dfew wfrmes wer womsamy )
qerd & wwew § wwr T € 99
§ niw & ohww, @ oafer o
T I gww ar qwiga & Af
W N oifes feor oM @ s
wgr mar § froog @ WY ey
T &R F oo ¥ e wwe e
[ F[ FWW @AY KT TAT G
g f5 o Swd ¥ oqw Wy
free & A 39 §F w2 & war s
¥fe a7 w9 T A g A A
ey & &Y R 7z ww & @ W
7 ¥ fawrs fefafterd danw (Dis-
iplinary Action) &, 3f¥ar =g
T owfed fs W & ag §
A B¥wm qromgy we fear A
fodt swfreare o) s B @
@ e W oaw fed v e
AT FTAT THT | G} IWAEA
W% ar A Wi¥ 3g ST W ¥ &N
N @ T A fed) w1 o @
W wear fgar o7 wdar) @ F o
®1§ o (provision) #d § fn
A O ww oy feemr @0 3 @
frere fad ardt ar o7 A gar &
wf ag am A @
wifgd fe ¥ wmr ¥ ¥ faoeft wy
R ATy AT 2 faar arw
TG www F M o Ot ww oA W
W ¥ s @ oy ar 9w
% fawrs; fefafeTd deam fou oma,
BfeT I W HF AW I qw y
feeft Swfra =1 dwaw amnaw
#T feqr s oY wgar sqret geft

ogi a% Awe g@7 (National
Flag) ®1 awe® & & frdqq s€m
fe va & ant # T8 T
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(confusion) &1 =war & 1 gz uw
T WAT JUAT FHT wEANE T
awt 8, dfew TEET & T ®
TENTe v &1 gfys fedt wy
adl = Afed 1 @ ¥ awAr fH-
w@ @7 (Religious Flag) &
g grq s Fré w=gas (Com-
munal) ar &g wd7 (Sec-
tarian Flag) & at 38 & wam
7 ft gfraew A TIfegd | gy =X
it i § oF 737 A3 oW @)
& gz N gmw § w7w
I W E AT w Ay @R ¥ fog
7E w&d & 5 defeaw ar wegAe
FHT ® T yAT FR foar omw AR
Iq Y qAT & guy wrf A s
T I3 AF

% ag ad 37 wgar § fr oy
N A A0 F ¢ oF  qwEanh
* w7 70 & T vw F wdw
AT W AGT AT THEA TGN
gear 1 g A @ 5 w F
feerrsiar w73 &1 wA AT R,
qTT @ ¥ Q¥ Fed £ FaAr
Fiqer A8 I fraar fe gw qwad-
aft & s ® Ao &7 A
g odc @ & W gfrar WX &
Fqy T e a7 & I W oww
FE ¥ A0 I AW G HT W
®T W @ A ThT  IFTARX N
Tga A2z ¥4 | wga- feadiwg
¥ed ¥ FAA X IT W T@T @
At @) gFar § 1 o I3 AW A
o Af = o froasmas
gy @, R @ FAy e
T¥ 3¥q1T, @ I &Y feermrarwrg
w@ w1 AT g7 7 e wfed
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@ & oomar §, A N AT X
A Aw 3T ¥ 5 e oy §,
N F ) guwar § 5 8 aew 6T
AT T W F gwar g1 WM
5% ¥ W qEwa § e @ owEw w0
qE A g aFar A< A AT qTwrn
WAt §, ST ¥ 95 AT & 9w |
ar ? frdzw w&m fr o T A ag
Frar, M afaw afar Tw @wwre A
AHYA ¥F AT qAGcT E, I A &
¥qY TZA §C qg g AvqAItaT g
fF @ ag : af feadifota
(disqualification) @ aw@
qarger &1 ®1f gfqay EEDd &
FIT FAEAN TiF 1 g 9z A § fF
oY T% T AT G, Al & Wi
oY aFE @ A7g T AGL S FEHA
g, 91 & foF = w1 Q@ s
wATg W SeT & a0 9%, a1 I9
¥ @ awg # fg yfaww (provi-
gion) @ &F, a1 9@ I F AR |
€1 a9 AE g gFar % g
FO% & o 7T I¢ fa@w (princes)
(gaw@ T q@e qMd F @ |
&t g63 g1, I w1 WY @ I e
fear sra, & ag warfaa & g,
#qife I & ghufer HF T TR
freqer g gre & aga Agg £

AN 4 faags awm fo odr e
T g@ qeg w1 ygoudarel @0, S
AAAT 9T AA@ K g §OF
| # owE ¥ A g o | g
g Fg T §, I & &5 AW
frdmor T &, I W Aw v a7
w3 & fr feg qeaw § wfaaew gn
afgd & fea & 7 @ wfgd
& 7 Far fx w1 Trgiwe< (Direc-
tor) & W@ 'ﬁﬁiﬂ Fwdr (Com-
150 P.8.D.
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pany) ®r @ 3q 9T A sfraey
o wrar §, ¥ A W § qAfed
€ g

W & Ffafay ok @ = faor
7 gAR WA @ F Ov guE
fear f& qaa § =@ at Sfewy
sy &), fex @1z @ Aw far qa
TET & AT | § Af Fwwar v @
¥ ®r waed fAeewm . @ (@
g0 IF A W7 TWT gAY /G auw
q 9% 99 @ I@ Y AT A D[
gedl X FE §F ST I AL &
gFIT| I F AT U NN
qiaEn &1 &1 7 wwwar g fw
@ g 9 Wt Amdlg Wit A oF
F @ § g ag) W W
w7 & qAq @ § | dfew & Iy
TEAT WG § Ao § AR |,
afx fedt gwT g @ 6 Ot W
gaS # GEET LA G F WO
aFr Afgd | AT W &F fod am-
Wwwar g & fF 9 wwd Iqe
(summary trial) # q<g M wg
A faws @F a ag w7 wifas
FT & w171 Ad AT § v 4
g9 § qg AIN &Y T | T A AW
W qwir ¢ feur w5 @A
7 e Hgsr T RaAr aw s
@ § #1% e fesgaw (Speocial
tribunal) 1 avg ® w1 €7 §
WA, TTQ TS FAZ  H FLOA
F TR YA AT 7 WA
(Finality) o @1 asy § R
ag § @war § fx fas amawdr
faar 9¢ g N @ FA@ N Awg
Ay W@ Ffod wmw § arf
s%% oK g (Local Boards) m
T & | O §AE A A TFALL A%
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[ dfsa yhsare xa Soream )
Y a1 dfer 3w W T
gaT w.§ sfrary @ aram A awwT
g
 gEd am o qR W e §
wg Fegaen & grew § &1 Rsgaew
AN AR THT W R E AR IS T
oNf & WA w1 W@ ¥, " X
(Chairman) X g&t @ige gav
waaY ) §0 wue ¥ yg 47 qfex
g1 ag A I eTAEfn
T IJTT g A v ¥
feww (Reference) &t ami | @zt
gl waAz pur g ¥ foeew
goT 2 H A FARWT qg WAS
war § o N oFEa & ool &
§IAS | qg g ¥ g ¥ ag
arrz i w7 i S & & Al
s §7 3 T G gAW Wy |
g e I o § ek ol A g
form g7 ag el K @ ¥
agy & Ot ag 39 w1 e &
A FT IE N W F AN gAN
& ol g dom H0 g dEsi
Yarm W # gEewanh @1 wga
am . t AT T oA ¥ ag Wi
AW ¥ ¥ ey § ag
o s f ag A aa W@
Fam T FT f am vx Qe
a7 yR feagasw & gy & sgH
¢ s f fefme Sdat o
(Criminal Procedare (‘ode)
M3 gfeaa widvdm @e (In dian
Independence Act) & s3 a3
dwmra (Section) =m feg m g
foad a3 = Fmama, @ s
foreg aT AT o &1 @ § Ak
T e at we g § &
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aaear § f& o gaw #rd adlw
w7t Af §, wA w@eT F1 A Nk
T W ¥ wwea AfY § ww fw
JUTA AT T WA AT HITOAY
fgas afi gelt @ & gea &
TF qAd ZTgF £1 A AT wifEq )
¥ N gAakz s (olabo-
rate procedurc) Tar war # =g
¥ aug I o g b7 A o
yrEfrdt N TOq AW § gEAST
FE QT A AT Iq A faw A
M oy W 7z feewfefedas
(dlisqualification) T@ #T 3T A
AT A wferr w7 Y § a@ AW
arfgg g 1 @& a7% a1 g fow
% fr 78 IE ST A FTITHY AT T K
ITEF ANLE A A F, I IT
N AT KT N A GH T GO FEAT &
fod feaafafera @ @ & A
gEEl ATE A 0¥ WA W ST
AEZINA w7 A9 WY & ;g ;M oW
g Ty wr IT W A ¥ T
gwr #1 w@ ¥ fo@ N oaw A
wqA g E T ¥ AR A F w9 A
2 fraxr w7 W g wE
gwzar owrt (election) w1 G
aff A awm 2 e 9 fedhry
(Petition) zrmy & 7Y a% M T
a3 7 4 fadw wwmr f& 9 sw
apT ¥ I WAl wr gEmey gl
3T wataifgat & a7 @ wifgq At
nawery fadlaa (election petition)
& #1 A1 fesgace & mwa # af
A ZAR ANT AT I F A F
qz ¥ fra xdw saife a9 Simy A
LA S |

q# gt A sy @ warx
¥ afrk o Nwwr & T ) oow

A )
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Of course, if al some pulling station in
a particular constituency some votes
still remain o be cast the declaration

thould naturally be held up. But, it _

would not be praper, on that account, to
withhold the declaration at other places
which have no connection with that
particular place. Hence, the declara-
tion should be made at ‘the earliest
possible,

Also, the rules that have been framed
with regard to corrupt and illegal prac-
tices are, in my opinion, too long
and elaborate and some of them are
such as are likely (o give rise to multi-
farious litigation. so that once one is
involved in it, it would be difficult to
extricate oneself. 1 am not in favour
of such a chain of litigations being
there. If illegal and corrupt practices
are considered together it would be
noticed that all the clauses of this Bill
from the appointment of the tribunal
up to the time it finally decides a case,
viz., clause 78 to clause 165, deal with
just that subject. More than half of
this law concerns litigation. I would
submit there are so many thrings which
greatly encourage litigation. he first
thing that would encourage litigation
is the rule which postpones a final de-
cision in regard to nominations. Be-
sides, the qualifications of the candi-
dates and their agents can also form
the subject matter of a petition. The
agents are also expected to possess the
same qualifications as the candidates
themselves. Then. there is the provi-
sion that petitions may be forwarded
by post. It would have been better had
there been some sort of restriction in
that respect. This has been further
facilitated by the fact that a man
might send it along through someone
else who might flle it on his behalf.
Then, as [ have already mentioned,
the fact that there are only two judges
would make regular references to the
High Court inevitable leading to pro-
longed litigation. There may also be a
case arising out of the qualifications of
an aient and it is also likely to have
a prolonged course. Then there is that
long list of corrupt practices. Sub-
clauses (1) and (3) of clause 124 relat-
ing to the illegal practices, should be
deleted. Under sub-clause (1) any un-
authorised meeting may form a ground
for the election heing set aside. It
should be deleted as also sub-clause (3)
which provides that the omission of
the name of the printer might also form
a ground for the setting aside of the
election. I would like to submit that
this procedure must be omitted. This
lengthy procedure would do nothing
but increase the lUtigation.

Apart from it, I would like to sub-
mit that it has been laid down that the
Government employees, who are de-
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barred from taking part in the elections
include the village watchman, the head-
man, the patwari, the Sarpasich and the
Secretary of the Panchayat. My sub-
mission is that the set-up of the village
society is such that if these persons
are excluded then there would remain
nothing in 1t. If they are to be debar-
red then cne thing should be done.
Disciplinary action may be taken
against them in case they take part
in the elections but the election of a
certain candidate must not be set aside
simply on account of their taking
part in it. If this thing would remain
therein it would become very easy for
thre people to get any election declared
set aside. Irrespective of the desire
of the candidates they would take part
in the elections and as a result of this
recourse any election would be got set
aside. There is no provision in this
law as to the persons who would

take part in this manner, would
themselves be dismissed of punished.
It should not be provided that sim-
ply on account of their taking part
the elections would be set aside.
In my opinion if such persons
should be punished or disciplinary
would be nothing but serious in-
justice.

So far as the National Flag is con-
cerned, I feel, there is some sort of
confusion about it. Parties may use
their own flags, but nobody should be
allowed to use the Government flag
Besides this there should be a ban on
the use of communal or sectarian flags
also. This is actually a great handicap
in our way of progress and this prac-
tice is making a headway in our society.
In order to curb this tendency it is
very necessary to lay a ban on the use
of sectarian and comununal flags and
nobody should be allowed to take un-
due advantage of these flags. 1 like
to submit that the law before us is
such as may lead to a lot of litigation
and the poor people can come to much
harm through it. It is true that it also
lays down certain disqualifications too
but this would not help a poor person
so much as the efforts to minimize the
litigation possibilities or relaxing the
rigidity of numerous rules and regula-
tions etc. would help them. If these
are reduced to the minimum the poor
candidate would be much benefited.
Merely laying down of certain disqua-
lification cannot help them much. The
people of their own accord would not
elect those who would try to influence
them through unfair means and so
there should be some provision in this
Act debarring the princes and big con-
tractors from taking part in the elec-
tions. Except this, we welcome the
Bill that is before us. I wish that it
may better be passed soon. It has been
our eonstant desire that the elections
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may take place as soon as possible.
Our leaders have so far been postpon-
ing these elections on account of the
demands made by the opposition parties
and also to suit their conveniences.
We desire that this law may soon be
enacted but adequate care should be
taken lest this law may contain some

lacuna whereby poor people may come

to some harm as a result of this.

Shri Venkataraman (Madras): So
far as voting in a democracy is concern-
ed, there are now two theories, one
which regards voting as a right and
the other which regards voting as social
duty. If we regard voting as a right
which may or may not be exercised
by anybody, certain consequences fol-
low. If we regard voting as a social
duty which an individual has to per-
form to the State of which he is a
member, then certain other consequen-
ces must necessarily follow. We have
adopted in this Bill the first principle,
namely that voting is only a right and
it is not a duty on the part of a citizen.
I want to ask why this has been adopt-
ed in preference to the other more salu-
tary principle, namely that voting is
a duty of every member of society. If
you adopt this principle then, we will
be able to avoid many of these clauses
relating to offences, illegal practices,
inducing them to vote, and so on. We
will have only one provision, namely
that every elector shall vote in an.elec-
tion and if he fails to do that, he shall
have to pay a nominal fine or penalty.

8hri Meecran (Madras): Then, they
will not come forward even to give their
names. ,:_'.

Shri Venkataraman: [ will place
my point first and then answer the
criticism.

We are trying a great experiment in
this country in democracy. We boast
not only here, but outside this country
also that India is going to send 180
million people to the polls. If that is
so, why not take an equally progressive
step of educating our own people by
saying that it is the duty of every
clector to gu to the polls and if he doe:
not discharge that duty, he will incur a
small penalty? It is not very difficull.
In fact, if we publish through tom-tom,
as they usually do in respect of every
announcement of the Government in
the villages, and tell them that it is
their duty to vote and that those per-
sons who on account of reasonable
causes are prevented from going to the

polls, can send in a slip of paper or a.

form showing the reasons, I cannot see
now it cannot work. There is a very
great principle involved in this. In a
country where education is small, ex-
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perience must take the place of educa-
tion. You cannot get experience unless
You are put to the work which you are
expected to learn. Many of our people
have learnt very technical and intricate
mechanism and work in a machinery
largely by experience, by merely work-
Ing in that machinery, though they do
not }mqw any of* the principles involv-
ed in it. Likewise, I want to bring
this experience to bear on the other as-
pect of our life and say that if it is made
obligatory on the part of every person
*0 go and vote, then, he will necessarily
put himself the question, “Why should
I go and vote; for whom should I vote;
who is the belter man”, and so on. A
train of thought will be set in motion
with the result that he will be able, if
not in the first election, at least in the
second or subsequent elections, to judge
for himself. As long as you leave it
entirely to his sweet will and pleasure,
YOu are going to make him the slave
of those people who come and induce
him to go to the polls. You are going
merely to make them get a wrong im-
pression that it is the duty of the candi-
date to make him g0 to the polls and
nut s own duty to see that proper
uden are returned to the Legislatures.
The principle of compulsory voting is
very sirangely opposed by the Com-
munists. In France, when they tried
to introduce compuisory voting, the
Communists said, “No: the most zca-
lous and most eflicacious organiser
should get the vole and the voler
should not be compelled”, because they
knew  that they had a band of
«fMMcient oraanmisers who would be
able to puslg these people to the pulls
by various thods, and the other sec-
sion, the moderate section have nothing
to  enthuse the people. The fésult is,
the moderale section will not go to the
polls; a well-knit organised body of-e:

irenusts will xo (o the polls and thé
result is, you will be getting in the

Legislatures an opinion which is not

reflected in the country at all. I give
this warning of what has happened in
other countries. If you leave it entirely
to the will of the people to go to the
bulls, and do not make them understand
that it is their duty so to do, you will
only be laying these people open to per-
Suasion, sometimes coercion and per-
haps intimidation also. Therefore, Y
would have very much liked if the hon.
Minister had said that we have taken a
great step in introducing adult fran-
chise in this country; let us go a little
further and introduce compu sory vot-
ing, with the result that these people
may learn to exercise their rights ana
may learn that they have rights, first ot
all. It looks as though they have got
some privilege to confer on the cana-
date. If you tell them that it {s their
duty to go and vote, they will realige

.
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e ¥ wrar o worr § Y@ w
™ e Wl g e A Ay §
fir ¥ wex qr@ @ wfgd | WA
giar & wigd X & fr Ax A
¥ e A AT AR AAT AN A
Al A faQdr ot & A
FAr FAA 97 & A ghew
* fou ww % TCAT THI AR
gt wrgy & fr ot & ol 7
w AR ¥ w4 At Hfww v
dar ¥ & fo Il ¥ ag ®AX A
ot w7 fre ¥ fr ol A AwE™

e |
(English translation of the above
- speech.)

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The Bill that has
been presented to us is of . a special
nature. Other Bills too come before
this House, Members express their ideas
about them, move amendments of which
some are accepted and some are not
accepted, and in this way the matter
onds there. But so far as this Bill is
concerned, it has an intimate relation
with our life and everyone among us
who is present here thinks that if
anv defect or any other thing is left
out then we may not be able to set up
this House and the States’ Legislatures
and Councils properly, and such a
thing may cause a grave harm to the
country. So far as the aims and ob-
jects of this Bill are concerned there
rannot bd two opinions about them.
1ts aim is that our élections should be
free. impartial and unfettered, and on
this point there cannot be any dit!er-
enee of opinion Onr Government aims
at it. The hon. Minister who has in-
troduced this Bill has emphasized this
very point and all the hon. Members
too who have spoken on this Bill, have
done so only with this very purpose
in view. ‘They have placed their sug-
pestions before the House so that this
Act should hecome a fool-proof one
and free, impartial and unfcttered elec-
tions could be held. When all of us
have a single purpose before us, I do
not understand as_to what is there \
on which we should have lengthy de-
bates except this one motive that we
should sit together and adopt a pro-
cedure which may seem to us most
befitling. And if after this there re-
mains anything which is debatable and
pn which there is some difference of
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opinion, then we should only keep all
the suggestions and opinions given in
that connection before us and should
try to arrive at a fair decision. There
are many suggestions which have been
submitted in order to facilitate the work
of the Government and I am of the
opinion that you should give full con-
sideration to these suggestions. When
on the one hand we say that our aim is
to have free and fair elections and on
the other we impose various restrictions
on them, I feel that our aim of impartial
and free elections is thus nullifled;
there is little doubt in it. I myself
like that the persons who have some
influence in the Government and who
may be in a position to take undue
advantage of this influence, should
have no place in these elections. It is
essential to place restrictions against
such persons. But I see that this princi-
ple is being placed before us apart
from the section which covers the de-
tails of the disqualifications. Without
understanding this section fully and
without giving due thought to it if we
go on with this presumntion that the
big capitalists who can have power of
money at their back and those who are
connected with the Government and
can influence the elections unduly
should never be allowed to participate
in the elections. Then many more
things too which come in thé sphere
of disqualifications can be said.in this
connection. This condition of disquali-
fications which is laid down in the Bill
does not pertain to the big contractors
and the capitalists only who can bring
some official influence in the elections,
but even the most commoen men of the
couniry are involved in it also. The
nresont ceonomic set-up of the country
is out a creation of this very Govern-
ment. They have created such an order
and this too because of the fact that
they could not help it. Tt was needed
to have such a planning. Under the
present economic set-up of the country
all the persons, big or small, are in
one way or the other connected with
permits, licences and the like. And so
if we do not allow these persons, who
are concerned in one way or the other.
with these small permits. licences.
authorizations or the like to take part
in the elections. then I fail to under
stand as to who can participate in these
elections. By particivation T mean that
he cannot be a Member of this House
or of the States' Legislatures. So 7
submit that it wnould bhe ~uite imoro-
ver to impose any restrictions partain-
ing to the disoualifications such as this
on the candidates, under the present
ecrnomic set-up which has been created
hy the Government themselves because
thev {na could not heln it this is nearlv
impossible to do. Certainly I shall
have no objection if the hon. Minister
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frames a separate law or keeps a cer-
tain provision in this Bill pertaining to
these big contractors and capitalists
who can really bring influence of this
sort on these elections. Similarly it
would be quite proper if all these big
princes, who may bring some sort of
influence in the elections, would be
covered by such a law or a provision,
hecause their participation too would
make the holding of impartial elections
very doubtful.

1 would therefore submit that we
must properly analyse all the factors
that constitute a disqualification in the
matter of the elections and arrive at a
definite decision as to what activities
are to be held taboo and what not. I
find that one is disqualified even if one
comes to be appointed the director of
a company. I do not think this would
be proper.

The hon. Minister has also made the
suggestion that the disqualification
need not apply at the time of the elec-
tion but that a resignation might be
demanded later on if necessary. I fail
to understand what would be the good
of it. There would be another election
but what would be the position then?
I do not think that would be a good
remedy or solution.

Another question is that of nomina-
tions. I think on that point too the
hon. Minister has bplaced his views
before the House at great length. 1
wonld, however, say that this question
of nomination should be settled before
the elections. Thus we might adopt
some sort of procedure resembling a
summary trial. Then alone can this
task be aceomvlished in a short period.
A time-limit should also be prescribed
within  which the decision must
be given. If. for instance, some
sort of special tribunal could
be apoointed acting like a
court holding a summary trial you
can have a guick disposal as also bring
about a finalitv. It can thus be en-
sured that an election is not set aside
on the mere ground of a faulty nomi-
nation. There is some law in Madras
relating tn local hoarde which rontains
such a provision. In my opinion, it
does not go far. We might, however.
have some provision on these lines.

Another subiect that I wish to refer

to relates to the tribunals. The pro-
posed tribunals are going to consist of

two judges onlv. one being the Chailr- ' -

man and the other the ordinary mem-
ber. I think this would be improper.
Tt is alsn provided that in case of a
difference of opinion a reference may be
made to the High Court. Whenever
there will be a difference of opinion

reference would be made to the High
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Court. I do not think these matters
would be decided easily by two judges.
It would be better to raise the number
of judges to three and to provide that
the majority decision shall prevail. Of
rourse if there be any point on which
they seek to obtain the opinion of the
High Court they might make a refer-
ence to the High Court on that point
and obtain its oninion. Then alone. I
think, can we have quick decisions, for,:
otherwise, the provisions. as they stand.
leave a lot of scope for litigation and
proceedings are ant to he very much
prolonged. I would. therefore, propose
that the number of judges be made
three instead of two There is one
thing more I wish to say in regard to
the tribunals. Big sections of the Code
of Criminal Procedure and the Indian
Independence Act have heen made
applicable to the tribunals which would
nrovide scone for lenethy  depositions,
lengthy cross-examijnations and similar
other things with the result that these
cases might drag on for months. I
think that <irre no anneal lies., since
the court rred not exoress its opinion.
since the tribunal would not have to
g0 into all the details, there should be
something like a summary trial board.
The elaborate nrocedure that has been
provided is bound to be lengthv and

- whenever n poor man of small means

would have to fight it out with a man
of wealth he would be ruined. In that
case your efforts to save him by means
of the provision relatine to disqualifi-
cations would prove to be of no avail.
On the one hand. you are laying down
certain disoualifications in your an-
xiety to see that noor candidates are
not harassed by rich people, that such
people are kept off and nrevented from
defeating them. while. on the other
hand. by introduring sugh provisions
vou are encouraging litigation. so that
the wealthv peonle would be able to
have an easv win against them. I wish
to say two things in reeard to the law
propnsed by you on that subject. There
can hardly be any election matter that
may not give rise to an election peti-
tion. Hence. T would submit that
lengthy codes should not be made appli-
cable to the procecdings arising out of
an election netition and coming up be-
fore the tribunals. for otherwise the
poor candidatez would be caught uo
in the labvrinth and ruined. for
wealthy people are shown cgnsidéra-
tion everywhere

1 wish also to say something witir
regard to the declaration of the re-
sult of an election. One of my friends
suggested vesterdny that so long as
all the elections are not over the results
should not be declared. To me that
sounds as a totally wrong procedure.
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that they have got certain obligations
to discharge and that it is not the func-
tion of the candidate to come and take
him to the polls, but his own duty to
the State of which lre is member. I
would like the hon. Minister to accept
the amendment which I have iven
notice of, namely that voting should be
compulsory in this country.

. My hon. friend Mr. Meeran said, how
is it possible to educate all these &eople
who will not even go to the polls?

Shri Meeran: I said they will not
even give their names.

Shri Venkataraman: You are not
going to teach them. You simply tell
them, you will have to pay a fine of
- eight annas if you do not vote. That

is a greater teacher than all your per-

suasions. You want to keep them abso-
lutely and for ever in ignorance; you
want to take advantage of tlreir ignor-
ance and backwardness and say that
they are backward and therefore let
them remain backward., If you want
to educate these people, if it is your
object that these women also are made
progressive and understand the spirit
of the time and learn to participate in
the activities of the State, then it is
your duty to tell them that it is an
obligation on them to go to the polls
and cas! their votes. They have to be
made to realise that they have a duty
to perform. How many of our laws
are enforced by compulsion? How
many of our day to day activities of
life are regulated by compulsion? How
rmany of our illiterate men and women
understand all these laws that govern-
ment activities? “All the same they are
being observed. Similarly I feel that
this proposition will be to the utmost
good of the poor and illiterate people
- of our cofmtry and they must be made
to feel that it is a duty to vote. There
should be a penalty imposed—a nomi-
nal penalty—may be only an admoni-
tion in the first instance. But I have no
- doubt that if not at the first election,
at least in the second and subsequent
elections they will learn to exercise
- their right properly. 1 therefore urge
that this principle should be accepted.

There is another thing which I do not
understand. In clause 3 of the Bill it
is laid down that a candidate to the

- Council of States should be a resident
of the State concerned, but a candi-
. date to the House of the People need
be resident only in any Parliamentary
constituency in the country. I fail to
see any reason for this distinction be-
tween the two. If there is any I hope
the hon. Minister of Law will clarify
the position and tell us the reason why
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this distinction has been laid down.
Clause 3 says:

“A person shall not be qualified
to be chosen as a representative...
in the Council of States unless he
is an elector for a Parliamentary
constituency in that State...”

Shri Syamnandan Sahaya (Bihar):
Because it is the Council of the States.

Dr. Ambedkar: Yes, that is the
reason. And the other is the House
of the People.

Shri Venkataraman: But a person
belonging to a particular State may be
resident in another place and he should
not be disqualified from standing as a
candidate because he is not resident in
that State. Take. Sir, your own case.
You have become a resident in Delhi
and su you will not be able to stand
for election in your own State, since
you are not enrolled in that consti-
tuency.

. Mr. Deputy-Speaker: If I am not
in touch with my constituency, why
should I stand as their candidate?

Shri Venkataraman: Sir, as I said,
this point has to be considered.

Mr. Deputy-Speaker: And regarding
people employed here and Ministers
and others resident here, there is an-
other provision in another Act exempt-
ing their residential qualification.
Otherwise If you stay away beyond
the period of 180 days you do net have
the privilege of thre representation.

Shri Venkataraman: If that is the
argument, then it should apply in the
case of the House of the People also.
And if it dose not apply to the House
of the People, then it should not, 1
submit, apply to the Council of States.

Shri Sidhva (Madhya Pradesh): Is
it said that a person resident in Delhi
cannot be a Member of the Upper
House of Parliament?

Mr. Deputy-Speaker: He can re-
present only his area. If he is working
here and is resident here. he cannot
represent any other place, for example,
Madhya Pradesh or Uttar Pradesh or
any other State.

Shri Sidhva: And what about the
House of the People?

Mr. Deputy-Speaker: This does not
apply to the House of the People. He
can stand for the House of the People
from anywhere in the country.

Shrl Venkataraman: Mr. Sidhva is
evidently perturbed over my interpreta-

tion, because it would affect him per-

sonally.
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[Shri Venkatarax‘nan]

The next point 1 would like to take
up is whether the validity of the nomi-
nation should not be concluded as a
preliminary to the election. Reference
was made by the hon. Minister to the
Madras Local Boards Act. I am fami-
Har with the elections under that Act.
There, there is no provision insisting
that the election of all the members
to the local board should take place
at the same time. Elections are held
at different times and each district
board holds its election at a different
time. Very often it is not a question
of party but a question of the indivi-
duals concerned. If you introduce the
same principle of questioning the vali-
dity of the nomination as a prelimi-
nary issue, very serious conseguences
will follow.

Under clause 28 of this Bill 14 days
allowed for nomination, seven days for
scrutiny and three days for withdrawal.
It is at this stage that a petition will
have to be filed questioning the vali-
dity of the nomination accepted. If
that position is accepted, then any pro-
ceeding in a civil court......

Skri Alagesan (Madras): Soon after
* the scrutiny of a particular nomination
is over he can file the petition.

Shri Venkataraman: It may be that
a candidate whom you want to chal-
lenge may withdraw. So you must
allow those three days also, Only after
that can the person think of filing a
petition. Only when the final list of
nominations is published can any per-
son who has an objection to a candi-
date flle a petition in the court.

Shri Alagesam: He need not wait
till the last date of withdrawal.

Shri Venkataraman: It is only fair
to allow him to wait till the last date.
You should not ask him to spend money
on an infructuous proceeding. If that
is done, you will find that the proceed-
ings will take at least a fortnight, be-
cause the normal rules of procedure,
however rudimentary, will have to be
undergone—affidavits, counter affi-
davits will take time and reply affi-
davits filed and thereafter sending for
documents, etc. will take time. You
cannot dispose of a case without going
through the procedure. If that is done
I am afraid the elections in a number
of constituencies will be held over. In
the meantime the results of the elec-
tion in the other constituencies will
be published and they will to a large
extent orejudice the election in those
other constituencies where the elections
have been withheld. I am all for hav-
ing elections at the same time.
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There is another reason why the-
rule embodied in the WMadras Local
Boards Act need not be followed. I
may have an objection to the nomina-
tion of a particular candidate but see-
ing that he has been returned by the
suffrage of the people, I may not like
to press my objection. After the elec-
tions, maybe a number of petitions
may not be filed, which otherwise
would have been flled at an earlier
stage. I think the rule as contained in
the report of the majority of the Select
Committee is very salutary and I would
very much urge on the Minister not to
yield to any suggestion for change. It
will lead to elections being postponed
in areas with the resultant very seri-
ous consequences. It will prejudice
the elections when actually they take -
place at a later date.

As regard the question of Govern-
ment employees the hon. Minister said
that he cannot make a distinction be-
tween mamuli karmachari and bade
karmachari, because it is very difficult
to make such a distinction. ere are -
industrial employees, employees of the
Government in industrial establish-
ments and also Government servants.
employed in civil administration. I
have no sympathy with the proposition
that the employees in the civil adminis-
tration could participate. canvass or
carry on such activities. But I would
strenuously urge that those who are
employed in industrial establishments
should not be debarred from canvass-
ing. The distinction between the em-
ployees in industrial establishments and
the employees in the civil administra-
tion has already been understood and
adopted by the Law Minister and your-
self, Sir. On the Labour Relations Bill
when we had to discuss the question:
of the rights of the indus#rial em-
ployees to go on strike or to form trade
unions, we said those Government em-
ployees who are civil servants, in the:
sengse that they were employees on
the administrative side, will have no-
right to form trade unions, but those
employees who are employed in indus-
trial establishments will have that
right. Likewise in the Trade Unions
Bill the hon. Minister was the Chair-
man of the Select Committee and he
accepted that principle. I very strongly
urge on him that that distinction should"
be incorporated in this Bill also so
that employees in Government indus-
trial undertakings are not deb
from carrying on the activities which:
will legitimately be part of trade union
activities. I may stand for election in
a constituency and it may be that some:
members of the trade unions with
which I am associated are working in:
Government industrial establishments.
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If my trade union cannot work with
Jne, how can labour progress in this
country? It cannot grow at all. There-
fore, my submission ig that as regards
Government servants you must make
a distinction between the industrial
employees and the employees in the
civil administration.

The entire Bill has been framed, and
particularly clause 124 has been fram-
ed, on the basis that it is the indivi-
dual who is going to contest and not
parties. The hon. Minister referred
to the rule framed under the 1919 Act.
We have travelled a long, long way
from 1919. At that time they were all
individuals who contested and there
was no problem then. Now we are
contesting elections on party basis and
it is the party that will have to go
round and do propaganda. A party
cannot go and do propaganda saying,
‘“Vote for Congress, vote for Liberal
Party, or vote for Labour Party”, with-
out stating who is standing as a candi-
date of the party concerned. But the
moment that information is given it
becomes an illegal practice. Even if
there is a precedent the time has come
when it should be changed.

Prof. Ranga (Madras): What is the
position in England?

Dr. Ambedkar: It is the same as
in the Bill—there is no departure.

Shri Venkataraman: Again in sub-
clause (3) of clause 124 you have said
that the issuing of any circular, pla-
card or poster having a reference to
the election which does not bear om
its face the name and address of the
printer and publisher thereof, will be-
come an illegal practice. The easiest
thing for an opponent to do is to issue
a circular on behalf of his opponent
without the name of the printing press
and this man would be disqualified.

Mr. Deputy-Speaker: Unless the
candidate is a party to it he will not
be disqualified.

Shri Venkataraman: But the clause
as it stands will make it an illegal
practice. It is hardly fair to any candi-
date.

With regard to clause 123, “Minor
corrupt practices”, I was telling
friend, Mr. Santhanam that if he stands
for election and some station master
in some out of the way place tells a
man, “Go and vote for Mr. Santhanam”,
he becomes guilty of a minor corrupt
practice. This is a very anomalous
situation. Under clause 122(8) if the
same thing is done with thee consent or
connivance of the candidate, his agent,
etc. then it becomes a major corrupt
practice. If with the connivance of
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Shri Santhanam a station master goes
about saying that people should vote
for him, I can understand that it is a
major corrupt practice, but without his
consent and without his connivance, if
he (the station master) canvasses for
him then it becomes a minor corrupt
practice. This requires modification
and I am sure the hon. Minister will
bear it in mind. .

Shri Sonavane: I rise to support_the
Bill and congratulate the hon. Minister
of Law and the Select Committee for
bringing out this Bill and incorporating
50 many provisions with thought and
care. I also wish to thank the hon.
Members who have appended minutes
of dissent for the points that they have
brought out.

I will not repeat the arguments al-
ready urged by others, but I shall con-
fine my remarks to the provisions relat-
ing to 1eserved seats. Before doing
so, I wish to volce a small grievance
that the hon. Minister of Law and the
hon. Minister of State for Parliamen-
tary Affairs did not include representa-
tives of the Scheduled Castes and Sche-
duled Tribes in the Select Committee
adequately and some of the points re-
lating to these people have gone un-
noticed.

An Hon. Member: What about the
Chairman of the Select Committee?

Shri Sonavane: He was there as
the hon. Minister in charge of ‘this
Bill. I only wish that if some of the
points are made as regards these
castes, he will try to accommodate
them. I hope he will keep an open
mind.

I am really glad that in clause 4 the
Scheduled Castes have been appro-
priately given the rights to contest any
reserved seat for the House of the
People by a Scheduled Caste candidate
of any State. But when I see clause
5, I find that this provision has not
been included in respect of the State
Legislative Assemblies. Under clause
5(a), to be a member of a reserved
seat, a Scheduled Caste or Scheduled
Tribe candidate must belong to that
State’s Scheduled Caste or Scheduled
Tribe list. A Scheduled Caste man
from one State is not given the right
to contest a reserved seat in another
State. This is unjust. If this pro-
vision is retained, a Scheduled Caste
man cannot migrate from one State to
another for settling permanently and
he will have to restrict himself to his:
own State. I made this point on the
last occasion when I spoke and I feel
the same provision which is contained
in clause 4 may be extended to clause
5. To take a concrete case, suppose I
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want to contest a seat in Delhi. I am
a Scheduled Caste in Bombay, but not
in Delhi. Because my name is not in
the Scheduled Caste list of Delhi, I
will nct be allowed to stand under the
provision of clause 5(a) to contest a
Delhi seat. If I intend to migrate or
come over to Delhi and settle down
here, I will losé all the rights under
the Constitution which are given to me
as a Scheduled Caste in Bombay. There-
fore, I want to bring this to the pointed
attention of the hon. Law Minister and
feel that he would accept an amend-
ment in this behalf and extend the
same provision as is contained in clause
4 to clause 5.

I come to clause 58 which lays down
the manner of voting at elections. The
clause reads:

. “At every election where a poll
is taken votes shall be given by
ballot in such manner as may be
prescribed, and no votes shall be
received by proxy.”

The manner of voting is to be pres-
cribed by rules under the rule maki
powers under clause 167. I feel pro-
vision should have been made in this
Bill in describing the procedure by
which votes are to be cast. When
this matter has been left to the Central
Government to be regulated by rules,
I think those rules should be brought
before the House for consideration and
scrutiny.

Then I come to the method of voting
as laid down in clause 62, sub-clause
(1) of which reads:

_“In plural member constituen-
cieg other than Council constituen-
cies every elector shall have as
many votes as there are members
to be elected, but no elector shall
give more than one vote to any one
candidate.”

This lays down the principle of dis-
tributive system of voting. Wherever,
in plural member constituencies seats
are reserved for Scheduled Castes or
Scheduled Tribes, the way in which the
votes would be cast should have been
made clear and a provision should have
been made to this effect in the Bill. I
do not know whether the votes would
be cast by the electors by method of
writing crosses or by issuing slips to
the voters to be deposited in the ballot
boxes. Nothing is clear from the
visions and a lot of doubt is left in
one’s mind, particularly in my mind.
;o!tm;:d failed tomu;xderstan% an(} I tﬁg

any provision an ere in
B0l as to what proc«m"o or what
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method would be adopted and which
would be the best suited in the circum-
stances. Whether this method will be
the same throughout the States or whe-
ther it will er from State {0 State
is not known, and no clue or hint has
been given anywhere in the Bill. If
this point is to be left to the Govern-
ment under the rules to be framed I
think it will not be correct. Even if
the procedure is to be laid down under
the rules such rules should be placed
before the House.

I will illustrate my point; there are
different systems in different States
as regards the method of voting. Parti-
cularly, in Bombay for long we have
followed the method of marking cros-
ses to indicate our vote to a particular
candidate. This method is that a bal-
lot paper is there with the selected
symbols of the particular candidates
and with their names below, and
against these a vacant column is pro-
vided where a voter is asked to mark
a cross. Whether under a cumulative
or distributive voling, this is the system
followed in Bombay State and it has
worked very eficiently and quite suc-
cessfully too. I do not know what
system or method is followed in other
States and what are the ad-
vantages of other methods of
casting votes. We must also
see whether any method of casting
votes other than the marking of a cross
is advantageous or not, or what ille-
gal acts or malpractices could be taken
recourse to if a practice other than of
marking crosses is followed. It would
be for Members of the House also to
suggest what method should be follow-
ed in the General Elections.

I have got a lot of things to state.
If the method of marking crosses is
followed I think that will be the best
sne and it will not lead to any malprac-
tice or any other underhand dealings.
In Bombay State, as I sald, this method
of marking crosses has been followed,
and followed successfully, and even our
ignorant and illiterate voters who went
to the polls have marked their votes
as efficiently and as correctly as an{
other educated persons. Therefore, if
this method is followed throughout
{ndia I think this will bring good and
better results than any method of
coloured boxes or coloured slips which
glve rise to manipulations and even to
black-marketing in those slips. How
can one search the pockets of a voter
when he goes out of the booth if, he
goes without putting those slips in the
bollot Boxes? I shall take a concrete
case of a constituency where there are,
say, four candidates for two seats. A
voter is entitled to have two slips. If
this method is followed throughout the
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elections, a voter with these {wo slips is
yoquired to cast those slips, one in a
box for one candidate and the other
in another box for anether candidate.
Under these circumstances when he
goes to the booth, and when the man-
ner of voting is a secret one, then
nobody would be able to see whether
the voter has actually dropped those
slips in the ballot boxes or not, For if
anybody is there to see when the voter
drops the slips, then the election woula
not be a secret one. Therefore, my
point is this that without any provi-
gsions in this Bill wo¢ are not in a posi-
tion to give our opinion us to what
method of voting shouid be adopted in
this election. It these provisions relat-
ing to the manner and method of voting
are left to the rule-making power ot
Government. and without tnose rules
themselves coming before the House,
the Members will not be in a position
to give their opinion as to the best
method of casting votes. 1 also do not
get any clue in this Bill to that effect
and I hope the hon. Law Minister will
be pleused to throw ligzht on thig point.
In a multiple constituency where there
is a reserved seat, I want to know how
a voter is to cast his vote for a candi-
date who is eligible for the reserved seat
and the other to a non-reserved seat.
We do not know how that clector is to
cast his vote. In the absence of these
provisions, it has become very difficult
for us to follow the provisions regard-
ing the manner and method of giving
votes.

1 p.M.

The next point I would touch upon is

contained in clause 64 which deals with
equality of votes. In case of equality
of votes, I would like to know what
should be done. I do not like the princi-
ple followed in this clause that if there
are an equal number of votes the Re-
turning Officer shall decide between
those candidates by lot. That does not
seem to me to be a happy way of decid-
ing that matter. It should be that if
hoth the candidates agree to this princi-
ple and give a written statement that
they are willing to submit to this lot
system, then I would have no objection,
But, if compulsion is made under this
clause, I feel that it is not a happy
one.

Shri Sidhva: What should be done?

Shrl Somavane: 1 think the ordinar
process of law should be followed.
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There should be re-election. When
persons spend such a lot of money......

Mr. Deput’y-Speaker: Even in the
next election if there is equality of
votes, what happens?

Shri: Sonavane: That eventuality
may not arise. If the candidates agree,
then that procedure should be followed
and not otherwise. That is my point;
?;,‘lherwise it would be a compulsion on

em.

Lastly, I would refer to the speech
of Shri Deshpande who said that ali
the dacoits and blackmarketers should
be allowed. He also asked whether this
was quantitative or qualitative demo-
cracy. I do not know what he meant
thereby and what *yne of democracy
he wants. Probably he prefers qualita-
tive democracy, that is a democracy by
a tew sections which according to him
have quality. Prubably, he is also sorry
that adult franchise has been given. I
feel that he should not grudge to the
people of India the right to vote irres-
pective of their number. I also feel
that Prof. S. L. Saksena should not
make a distinction between a bullock
cart and a mechanically propelled vehi-
cle If he has objection to the use of
any kina of vehicle, I can understand
that but his preference to a bullock
rart is ununderstundable. If convey-
ance of any sort is bad, I should wel-
come it but this distinction that he hag
made is unjust. With these words 1
hope that Dr. Ambedkar will consider
my views on clause 5 and try to do
something in the matter.

Shri Sidhva: What is the ro-
gramme tomorrow? Will the 0n.
Minister reply?

Mr. Deputy-Speaker: I hope so.

Shri J. R. Kapoor: The residuary
Members will speak.

Mr. Deputy-Speaker: It all depends
upon what will happen then. The
Chair cannot rule out anything, but if
there is a motion for acceptance of
closure, it will accept it.

Shri Sidhva: Let us go on merrlly.

The House then adjourned till Half
Past Eight of the Clock on Saturaay,
the 12th May, 1931,





